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OFFICIAL REPORT

4141

PARLIAM ENT OF INDIA
Friday, 11 rh May, 1951

'The met at H a lJ- p a s t  L i g h t  of
’ the Clock.

|M h .  S p e a k e r  in the Chair] 
ORAL ANSWERS TO QUESTIONS 

iG boundnut P kodoct:on in  H vderabad

*4036. Shri S. V. Nalk: (a) Will the 
Minister of Food and Affrh-ulture
pleased to state what was the tetal p r^
duclion of groundnut
bad State in the years M49 ti.d

(b) How many rotanes and exp^lers 
are  there in Hyderabad State, and what 
lie the needs of the State m W ^ t  of 
groundnut seeds for working Ihem?

(c) Is it a fact that the present prices
«f g ro u n d n u t  in the n^eighbourlng 
States are higher than those in the 
Hyderabad Stite. and due to export 
sufficient quantities of groundnut 
S  are. not available for this indus
try? _

(d) Have any representations been 
received in this respect by Government.

(e) Wha* action do Government
• propose to taKe in this regard?

The Deputy Minister of fo«<* 
Agriculture (Shri Thirumala
<a) The production of groundnut

♦ veed'c (nuts in shell) in Hyderabad 
State during 1D49-50 and 19.‘i0-.)l was
4.87.000 ton.s and 4.02.000 tons respec- 
tiveiy.

(b) There are about 540 expellers 
and :i25 rotaries in Hyderabad. Tb(‘ 
total annual crushing 
‘̂ xnellers is about 4.21,0()0 tons and 
thM o7the rotaries about 50,000 tons

(r) During April 1951 the prices ct 
groundnut in Bombay were higher 
than in Hyderabad, but on the other 

, hand they were lower in 
Covernm ent have no definite 
iion as to whether sufficient stocks of

HI P. S Deb.
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groundnut are available for the 
crushing industry in Hyderabad or 
not.

(d) Yos. The Government of 
Hyderabad have asked for continu
ance of the pre.sent restrictions on 
movement of groundnut out of the 
State.

(e) The matter is under considera
tion.

Shri S. V. Naik: What quantities of 
groundnut seed and groundnut oil 
were exoorted from Hyderabad durinf^ 
the years 194fK50?

Shri Thirumala Rao: Sir, I require
notice

Shri S. V. Naik: What is the Esti
mated area under groundnut during 
the agricultural year 1950-51 and how 
does that area compare with that of 
the previous year?

Shri Thirumala Rao: I have not got 
the information, Sir. I want notice.

Shri S. V. Naik: Is the Government 
aware that a purchase tax is being 
levied along with the cu.stoms duty 
and surcharge on the groundnut seed 
in the State used for the manu
facture of oil. but groundnut se«! 
exported is exempt from this pur
chase tax? If that is so. what mea
sures do Government propose to take 
to lower the prices of groundnut seed 
in Hyderabad?

Shri ThirumaLi Rao: Sir. the
lion may please be put to the Minister 
in charge of Commerce and Industry.

Shri M. L. Gupta rose—
Mr. Speaker: I am afraid the hon. 

Member has changed his seat. Of 
course I have not allotted fixed seats 
to hon. Members: but when they
change like this. I find it difficult to' 
call them out correctly. It will he 
better if they stick to their .seats as 
far as po.ssible.

Shri M. L. Gupta: With reference 
to the answer to part (d) of *.he
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question, may I know whether pend
ing a decision on the matter, exports 
are bein/? admitted or are restrictions 
being continued?

Shri Thiruihala Rao; The status 
quo IS continued until a decision is 
taken.

Rationing in  B ihar

•4037. Shri S. N. Das: Will the Min
ister of Food and Agriculture be pleased 
to state:

(a) the total population under 
rationing in the State of Bihar giving 
rural*and urban figures separately;

(b) the number of urban population 
which are not under rationing; ana

(c) the total number of fair price 
shops so far opened in the rural areas?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) On .SOth April, 195^. a total popu
lation of lakhs was under
ratiomng in Bihar. Of this 24;1 lakh 
was urban and 59:8 lakh was rural.

(b) 3-7 lakhs.
(r) 3,003.

what I have just now 
since this

th ft prepared I understand
that the number of fair orice shops 
has Increased to nearly 5,000 now.

sect^olQ*nf^fK^“ ’ ^
D îed with are beini? sup-

Shri TbirumaU Rao; I gave ihe 
break-up. 24;1 lakhs are urban tc o -

rural. Mostly 
landless people who are not able to
ru ra f shops.**

3 fact that due 
inrni** lack Of purchasing power a 
inh number of these landle.ss 
labourers are not able to buy the 

^°°deralns allowed to them irom these fair price shops?
Shri Thinimala Rao: Sir, the Bihar 

Government are doing their best bv 
creating work for those who for want 
or Durchasins power are not able to 

f .5'’?*"-  ̂ understand the.yhave allotted something like Rs. 5 
crores for this purpose.

Shri S. N. Das: May I know whe
ther n iari?e number of 1owi>r middle 
diiss people are experiencing great 
difr,culty in getting food grains in the 
area.^ where these fair price shops 
exist?

Shri Thirumala Rao: These fair 
price shops are being spread out as

far into the interior of the country 
as possible. Government are making 
every effort to see tha t people evea 
in the most remote places are able to 
get their quota.

Shri Hussain Imam: May 1 know 
whether the figures referred to by the 
hon. Minister relate to statutory 
rationing or partial rationing?

Shri Thirumala Rao: It is difficult 
to have a technical description of it, 
whether it is statutory rationing: or 
anything else. These are called ‘‘fair 
price shopji” and tha t description 
itself explains the thing sufficiently.
It may not be statutory rationing, but 
people are allowed to draw  their
rations from these shops on an ad hoc
basis.

Mr. Speaker: But the hon. Member 
referred to the figures given by the 
M inister and wanted to know w hether 
they were figures of statu tory  ration
ing or partial rationing.

Shri Thirumala Rao: Tt is both.
S tatutory rationing is possible in 
urban areas and what is called infor
mal rationing is obtaining in the  
rural areas.

Shri Jhunjhunwala: Has the Gov
ernm ent estimated the num ber of 
people who cannot get food on 
account of their want of Dur^hasins 
power?

Shri Thirumala Rao: That inform a
tion is orobably with the Government 
of Bihar. I cannot give any off-hand.

Shri Sarangdhar Das: May I know 
how many fair price shops have been 
ooened in the five worst affected 
districts of North Bihar and is there a 
sufficient stock of food grains in those 
districts for the monsoon months?

Shri Thirumala Rao: Sir, it takes 
time for me to take out these things 
from this long statement. I would 
require notice.

Shri S. N. Sinha: The hon. Minister 
said that about 3,000 fair price shops 
have been opened. May I know how 
many of them are in South Bihar?

Shri Thirumala Rao: Sir I have
not got the figures here. T want
notice.

Pandit Munishwar Datt TToadhyay:
What is the criterion for excluding » 
certain proportion of the urban popu> 
lations from this kind of rationing?

Shri Thirumala Rao: Some are not 
covered by this strict rationing sys
tem and those not covered come
under tiiese fair price shops.
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Prof. S. N. MIshra: What is the rate 
a t which these fair price shops are 
selling food grains?

Shri Thirumala Rao: The same 
question comes further down in the 
list; I shall answer when tha t comes 
up.

Shri S. N. Das: May I know whe
ther there is an appreciable drop in 
the price of food grains in Bihar due 
to the rushing in of food grains from 
outside?

Shri Thirumala Rao: I cannot say, 
but the situation is well under 
control.

D eser t  L axd in  R ajasthan

M038. Dr. Ram Subhag Singh: (a)
Will the Minister of Food and Agricul
ture be pleased to state the approxi
mate area of doseit land in Rajasthan?

(b) How much area of this desert 
land is treeless?

(c) How many trees have been plant
ed in the desert land under the iffores- 
tation scheme?

The Deputy Minister of Food &nd 
Agriculture (Shri Thirumala Rao):

(a) Approximately 30,000 sq. miles.
(b) About half this area is tree

less.
(c) Approximately 10,000 trees 

have been raised for transplanting.
Dr. Ram Subhag Singh: Is it a fact 

tha t on account of the lack of trees 
the desert is extendmg towards the 
east of Rajasthan?

Shri Thirumala Rao: Yes; and Gov
ernm ent have taken note of this ten
dency and are taking steps in co
operation with the Government of 
Rajasthan to arrest this tendency.

Shri Kamath: Are there any 
grounds for the apprehension that 
the desert is slowly but surely ad
vancing towards Delhi, and is the 
Vana Mahntsava intended to coun
teract this tendency?

Mr. Speaker: Order, order.
Dr. Ram Subhag Singh: Are any

specific steps being taken to arrest 
the extension of the desert?

Shri Thirumala Rao: A «;rheme is 
being drawn up to arrest the rpread 
of the desert by planting trees on a 
large scale. A five year plan is be
ing evolved involving an expenditure 
of Rs. 6,50.000 to bnng the scheme 
into operation.

Dr. Ram Subhag Singh: May I *rnow 
whether this desert area contains any

w ater table, which can be utilised by  
tubewells for irrigation purposes?

Shri Thirumala Rao: I want notice.

Shri Sondhi: At what stage is the 
new scheme of afforestation m ention
ed by the Deputy Minister, which i  ̂
estimated to cost lakhs? We have 
not heard about it in the Standing 
Finance Committee.

Shri Thirumala Rao: He will (short
ly hear more about it. It begins in 
1950-51 and is ending in 1953-54.

Shri Deshbandhu Gupta: Has it
been estimated as to how much culti
vable land has been lost owing to 
the exoansion of the desert during the 
last five years?

Shri Thirjimala Rao: The Forest
Departm ent of the Rajasthan Govern
ment is now organising itself very 
efficiently and Ihey will take some 
time before they can assess. this 
m atter.

C harterin g  of S h ips  by B rita in

*4039. Dr. Ram Subhag Singh: (a)
Will the Minister of Food and Agri
culture be pleased to state whether it 
is a fact tha t Britain has chartered 
some ships to India to alleviate our 
shipping difflcuHies for food?

(b) If so, how many ships have 
B ritain already chartered?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) and (b). In October last when 
our food position became difficult the 
U. K. Government agreed to the diver
sion of some cargoes of wheat from 
Australia out of their own purchase 
and also acreed to the diversion of 
steamers chartered by them. Five 
steamers originally chartered by the 
U.K. Government were re-chartered 
by us for lifting five cargoes of wheat 
from Australia. Furtherm ore, they 
(the U. K. Government) have assi.sted 
us with their good offices with the 
U.K. Shipping Chamber and the 
Baltic Exchange Chartering Committee 
in our obtaining ships.

Dr. Ram Subhag Singh: What i.s the 
total qnantity of foodgrains lit’teJ 
becau se  of the  diversion of the : Jilps 
from Britain?

Shri Thirumala Rao: I mentioned 
4I’.4r>8 tnnn Vv/ere lifted and sonie nx-re 
ships are being placed at our disposal 
by the Baltir Exchange to get 5ome 
of our Chinese food-grains also.

Dr. Ram Subhag Singh: May I know 
whether India had requested Britain 
for the di;'ersion of these ships or
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Britain herself diverted them of lior 
own a a ’ord? ‘

Shrl Thirumala Rao: My answer is 
.self-explanatory. We wanted some 
aid from Britain from the grain they 
had purchased from Australia. They 
agreed not only to divert the Train 
to India but also to use their good 
ollices with the U.K. Shipping Cham
ber and the Baltic Exchange Charter
ing CoJTimittee in our obtaining ships. 
Apart from this we have asked the 
British Government to use their ?̂ood 
offices with their shippir^ companies 
to place some more ships at our 
<lisD0sal and they have done it.

Dr. M, M. Das: May I know whe
ther (be wheals diverted from Austra
lia to India were j îven on loan or they 
were sold?

Shri Thirumala Rao: It was given 
on loan and the British Government. 
J thinjc, are prepared to be a bit 
liberal in collecting the loan back for 
.some time to come.

Shri Denhbandhu Gupta: In view 
of the fact that India will have to 
depend on other countries for hc.r 
shipping for many years to rome, are 
there any plans to .buy ships for 
India?

Shrl Thirumala Rao: I am not in
ix position U; answer that. It is for 
Jhe Minister of Transport.

F rkicht Ratks on Cargo

*4040. Dr. Ram Subhag Singh: (a)
Will the Minister of Transport be 
pleased to state whether the freight 
rato.s on general cargo carrit)d belween 
Iruiia. Burma. Ceylon and Pakistan 
have been increased?

(b) If so. what is the percentage of 
that increase?

The Minister of State for Transport 
and nallwaYs (Shri Santhanam): (a)
anri (t)). Yes. Sir. The freight rates 
on the I’oa.U of India. Burma. Ceyl.jn 
an<l Pakistan h;i\'o been increai.od 
with ofTect Irorn Ihc 1st Mav, 1951, as 
under: ' ’ ‘

fl) India/rV*v]f)n trade—I.*! per 
cent, with the exception of 
(^‘rnont.

<2) Burma/India trade, Burma/ 
Ceylon ' trade' and India. 
Burma. Cevlon to Pakistan 
ports—25 per cent, w’ith the 
exception of certain common- 
dities like Salt. Cement and 
Coal.

Dr. Ram Subhaff Singh: Is it a fact 
that the freight rates of coal "'arried 
from India to Pakistan will remain 
unrfTected by this general increase?

Shri Santhanam: I believe the coal 
freight rates not only between India 
and Pakistan but also between Indian 
ports and Pakistan ports have not 
been recently altered.

Dr. Ram Subhag Singh: What are 
the reasons for this freight rate not 
being increased?

Shri Santhanam: For the obvious 
reason that the coal cannot bear 
additional freight: the freight rates 
are already heavy.

Dr. Ram Subhag Singh: Is it a fact 
that freight r.ntes from Pakistan to 
India, though carried by Indian .'^hips, 
have not been incTeased proportion
ately?

Shri Santhanam: The Government 
does not either increase or reduce 
the freight rates. It is the shipping 
companies that do it. I can only 
collect information and supply it.

Shri Hussain Imam: Have the Gov
ernment any control ovei* it?

Shri Chaliha: May I know if the 
coal which we had agreed to supply 
to Pakii^tan is canicd by trains :.l'o?

Shri Santhanam: Obvioiisly from 
thti Calcutta area to East Pakistaii it 
has to be carried by the overland 
route and some coal is carried to 
West Pakistan by the sea route.

Dr. Ram Subhag Singh: Has Gov- 
ernmciit no control at all on shipping 
freight, though Government subsidises 
the companies?

Shri Santhanam: Our Director
General of Shipping keeps in touch 
wMth the shipping companies and uses 
his good oliices when there is £»ny 
complaint.

Shri Kamath: May I suggest. Sir, 
that questions Nos. 4041 and 4047 
may be put together and answered, 
as they relate to the same subject?

Mr. Speaker: It may be done.

S upply of F ood to B ihar

*4041. Shri Jnani Ram: Will the 
Minister of Food and A piculture be
pleased to state:

(a) the quantity of food supplied to 
Bihar up to the 30th April 1951;

(b) the quantity distributed in 
different districts;

(c) the quantity distributed in Min
ing areas; and

(d) the rc\iil rates at which tbm 
dillerent kinds of food grains are  
•supplied in the State?
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The Deputy Minister of Food and 
Agriculture (Shri Thlrumala Rao):
(a) From 1st January 1,951 to ,'iOth 
April lf/51, despatrhes of foodgrains 
to Bihar amouiiled to 2.23.247 ions.

(b) A statement showing the quan
tities distributed in the different 
districts by Bihar Government from 
Isl January 1951 to 26th April 1951 
<the latest date for which ligures 
have been received) is placed on the 
Table of the House (See Appendix 
XXV. annexure No. 1.]

(c) Monthly distribution in the cofd 
mining areas amounts to 5,000 tens. 
As regards distribution among other 
mining industries in the State, sepa
rate figures are not available.

(d) A statement showing the 
wholesale issue rates is placed on 
the Tat;)le of the House. (See Appen
dix XXV, annexure No. 1.]

Ret nil rates are fixed by the local 
oiTicers by adding the retailer’s com
mission varying from annas -/4/- to 
Rs. 1/8/- per maund to the wholesale 
issue rates.

S u m  V OF F ood G rains to B ihar

*•4047. Shri B. R. Bha*;at: Will the 
Minister of Food and A^rirulture be
pleased to state:

(a) whether the average of 3,000 tons 
of Foodgrains to the State of Bihar 
every day is being maintained;

(b) if so, since what date; and
(c) whether and what arrangements 

of transport of foodgrains after the out
break of monsoon In Bihar have been 
made?

The Deputy Minister of Food and 
Afirriculture (Shri Thlrumala Rao):
(a) y-.’s. During the month of April, 
1951. over 96,000 tons of foodgrains 
have been despatched to the State of 
Bihar, giving an average of over H,200 
tons per day.

(b) Since 1st April, 1951.
(c) To meet any possible shortfall 

In capacities that might result with 
break of monsoon, a new tranship
ment yard is under construction at 
Manduadih near Banaras. which will 
effectively balance the fluctuations in 
traffic clearance across the river. 
This yard is expected to be ready by 
June. 1951. In addition, the yard 
and other facilities at Sakrigali Ghat, 
Manihan Ghat and Bhagalpur are 
also being improved.

Shri Jnani Ram: What is the 
amount procured in Bihar so far?

Shri Thlrumala Rao; I have not got 
the exact figures. I want noTlce.

Shri Jnan i Ram: May I know if 
the mining and factory areas and 
roundabout places in Hazaribagh
district are rationed?

Shri Thirumala Rao: I think they 
are rationed.

Shri Jnani Ram: Has there been 
any great cry about the shortage t)f 
foodgrains in the mining area?

Shri Thirumala Rao: The companies 
owning the mines undertake the 
distribution and we have to depend on 
them for that

Shri B. R. Bhagat: May I know if 
the organisaticn dealing with the dis
tribution of foodgrains is capable of 
handling n'ore than 3.000 tons per 
day and if so. whether attempts are 
made by Government to transport 
more foodgrains per day to Bihar?

Shri Thirumala Rao: The B.har 
Government have put as many oftlcers 
as are required for this purpose £*nd 
they think that their organisation is 
quite sound.

Shri B. R. Bhagat: 1 want to l.now 
whether the organisation set ud b> 
the Food Ministry here is capable of 
handling the transport of more food 
grains to Bih’ir and if so, whether 
attempts in this direction are being 
made?

Mr. Speaker: His real point is whe
ther the organisation is strong enough 
to cope wiln the real demand of tlie 
people. He does not want more facili
ties even if they are not wanted.

Shri B. R. Bharat: I w'anted to 
know whether the organisation is 
capable of sending more foodgrains.

Mr. Speaker: What does he mean 
by “more foodgrains”?

Shri B. R. Bhairat: More than 3,000 
tons a day.

Shri Thirumala Rao: A high-power 
officer for movement on behalf of the 
Food Ministry is in close liaison with 
the Railway Department; he is con
stantly in Calcutta and arrangements 
are made to send as much as we intend 
sending to Bihar.

Mr. Speaker: The point of the quei»- 
tion is whether arrangements are 
made of cope with the demands of 
Bihar.

Shri Thirumala Rao: We have
made the allotment neces.'^ary to cope 
with the demands of Bihar and are 
making arrangements to trans|x>rt all 
such foodgrains to Bihar.

Shri B. R. Bhairat: May I know 
whether the organisation at the Cal
cutta Port is sutficient to cope with
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the demand from Bihar or is it under 
the considGration of the C^vernment 
10 utilise the Vizagapatam Port also?

Shri Thirumala Rao: The question 
is with regard to the ships that come 
to our (jountry. Some ships are divert
ed tu Vizagapatam also in order to re
lieve congestion at Calcutta.

Shri Hussain Imam: May I know 
what is the total storage capacity of 
the Bihar Government?

Shri Thirumala Rao: I want notice. 
But they are making arrangements by 
requisitionmg private godowns also for 
th^’ purpose.

Shri Sliiv Charan Lai; What per- 
rentoge of the rural population is sup
plied foodgrains either by rationing or 
through fair price shops?

Mr. Speaker: I think it was answer
ed previously.

Shri Thirumala Rao: Yes; Sir. I 
have given that information before.

Shri DwivedI: May I know whether 
some quantity of rice or other food
grains has been placed at the dis
posal of the Food Minister, Mr. 
Munshi. in Burma for free distribu
tion in the affected areas in Bihar 
and, if so, may I know what nrran- 
gements have been made for its 
distribution?

Shri Thirumala Rao: We have ryide 
arrangements to see that nil those 
gifts are handed over to the Bihar 
Government who have made arrange
ments for their distribution in the 
uffocted -ireas.

Prof. S. N. Mishra: On the basis of 
the food allocation ma(lf‘ to Bihar 
may I know what is the arrear in 
supply up to date?

Shri Thinim ala Rao: I don’t think 
there is any arrear—this month we 
;ire sending 1,12,000 tons and we are
keeping to our schedule.

Shri S. N. Das: May I know what 
is the revised demand for foodgraiMS 
made by the State Government?

Shri Thirum ala Rao: I t is not a
question of a revised demand. The
Si at e Government and the Central 
Government are in constant touch 
with eaeh other, and we are meeting 
the requirem ents of the State.

H iohway Road construction

♦4042. Shri Jnanl Ram: Will the 
Minister of Transport be pleased to 
.state:

(a) the amount sanctioned for five-

year post-war plan for National high
way road construction;

(b) the amount spent so far; and

(c) the road mileage and bridges 
constructed so far?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Rs. 2:r50 crores for the five years 
period ending 31st March 1952. I 
may add that this is the am ount 
approved by the Standing Committee 
for Roads, but not the am ount actual
ly sanctioned by the Government of 
India

(b) Rs. 6;27 crores upto 31st M arch 
1951.

(c) Mileage newly con
structed 150

Mileage improved 1050
Major Bridges con

structed 10
Major Bridges under

construction, ... 31
Shri Jnani Ram: When is it expects

ed to get the sanction of the Govern
ment, which, has been recommended 
by the Standing Committee?

Shri Santhanam: The Government
of India can sanction only such 
amounts as are available. I don’t  
think the Government of India is in 
a position to sanction the entire 
amount which the Standing Committee 
had asked for.

Thakur Krishna Singh: Is there any 
proposal of taking over roads to Niti 
Mana and Nelang passes passing 
through Garhwal and Tehri D istricts 
respectively, as national highways?

Shri Santhanam: There is no pro
posal to add to the national highways 
which are already under the Govern
ment of India.

Shri R, C. Upadhyaya: What is the 
road mileage and the num ber of 
bridges constructed in Rajasthan?

Shri Santhanam: I have not got the
details of the road mileage state-wise.

Shri R. C. Upadhyaya: May I know
the amount spent in Rajasthan?

Mr. Speaker: It is no use going 
state-wise.

Shri Syamnandan Sahaya: The hon.
Mmister has just replied tha t funds 
will be allotted as available. As 
some of these projects have already 
been taken in hand, may I know 
whether the Transport Departm ent 
has secured the adm inistrative aopro- 
val at least so that there may be no 
difficulty of funds when the works are 
actually taken in hand?
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Shri Santhanam: We are ensuring 
th a t the works already in hand are 
first provided with funds before we 
take up new projects.

Pandit Munishwar Datt Upadhyay:
Is there any priority for expenditure 
on roads and bridges separately?

Shri Santhanam: In the m atter of 
priority  they are dealt with according 
to the necessities of the case. There 
is no absolute priority either for 
bridges or for roads. Each is consi
dered on ils merits.

A ir -C onditioned  Coaches
*4042-A. Shri Jnani Ram: WiU the 

Minister of Railways be pleased to 
state:

(a) the number of air-conditioned 
•coaches to be introduced in different 
Railways in the year 1951-52; and

(b) the number introduced uptil 
now?

The Miniver of State for Transport 
and Railways (Shri Santhanam);
(a) About 20 new air-conditioned 
coaches are expected to be brought 
into use during 1951-52. -

(b) 17 air-conditioned coaches ere 
in use at ffresent.

Shri Jnani Ram: May I know the 
Railway in which they will be intro
duced?'

Shri San1;hanam: We hope to intro
duce them on all the main routes.

Shri Kesava Rao: May I know how 
much it would cost to the Government 
to  air-condition Inter and Second 
(Class carriages?

Mr. Speaker: X might just »*emind 
hon. Members that on this m atter a 
num ber of questions have been put 
before.

Shri Sondhi: He is referring to 
In ter and Second Class, not First.

Shri R. C. Upadhyaya: May I kf'ow 
how the air-conditioned coaches will 
be divided as between the various 
Railways?

Shri Santhanam: They are allDtted 
to the Railways according to our con
ception of the needs ol the country.

Shri Kesava Rao: May I know how 
much it would cost to the Government
1o air condition Inter a«d Second 
Class carriages?

Mr. Speaker: 1 think this question 
was specifically put before and the 
answer was that it makes no differ- 
-ence in the cost so far as air-condi
tioning is concerned.

Shri Santhanam: Sir, there is no 
proposal to air-cteditioQ Inter a
Second Class.

P asture  Im pr o v e m e n t  and N u tr itio m  
C en tres

*4044. Pandit Munishwar Datt l/pa-
dhyay: (a; Will the Minister of Food 
and Agriculture be pleased to state 
what are the schemes of regional pas
ture improvement and nutrition centres 
proposed by Indian Council of Agricul
tural Research?

(b) W hat is their proposal regarding 
formation of a Milk Board?

(c) How and when are their propo
sals going to be implemented by the 
Government?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) (i) Past9ire iinproiHmient scheme— 
The Indian Council of Agricultural 
Research has prepared a co-ordinated 
All India scheme for the improve
ment of pasture grasses and legumes. 
The scheme is to be worked at four 
different centres situated in different 
regions to start with. A copy ' f̂ the 
scheme is placed on the Table of the 
House. Appendix XXV, annex-
ure No. 2.]

(ii) Nutrition Centres.—It is pro
posed to establish regional sub
stations for animal nutrition work, 
by stages in Bombay. Madras. West 
Bengal, Mysore and Bihar. The 
object of establishing such centres is 
to regionalise work on animal »iutri- 
tion in the country. The Animal 
Nutrition Section of the Indian Ve
terinary  Research Institute will co
ordinate the work.

(b) At the ninth meeting of ihe 
Animal Husbandry Wing of the 
Board of Agriculture and Animal Hus
bandry held in March. 1951 a resolu
tion was pas.sed that a ‘Milk 8oard* 
representing the interests of the 
producers, consumers, health autho
rities should be set up for the pur
pose of helping organised development 
of Dairy Industry in the country. 
The resolution is under consideration 
of the Indian Council of Agricultural 
Research.

(c) Pasiure improvement.—The 
scheme for Pasture Improv^ement was 
circulated to all the State Govern
ments and they were asked to mbmlt 
schemes on the lines of the model 
scheme. Sc‘hemes from the Govern
ments of Punjab. Bihar, :md U. P. 
have been received and will be put 
up before the Research Board this 
year.

Uutrition Centres,—The establifih- 
ment of a regional centre in B om baj 
(Anand) has been sanctioned and 
will be established shortly. Propo
sals from other Governments r re  
still awaited.
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Pandit Miinishwar Datt Upadhyay:
May I know whether these regional 
nastiire improvement schemes hi»ve 
been placed under the supervision 
and control of Ihe Slate Governments, 
or are they directly supervised by 
the C’entral Government?

Shrl Thirumala Rao: They are 
drafted by the l.C.A.R. and will be 
conducted subject to the supervision 
of this Council by the State Goveirn- 
ments. •

Pandit Munishwar Datt Upadhyay: 
What is the estimated cost of these 
schemes?

Shri Thirumala Rao: I want notice 
for that. I have not got the details; 
here.

Pandit Munishwar Datt Upadhyay:
Is the establishment of this Milk 
Board intended to supply better n.ilk 
or cheaper milk also?

Shri Thirumala Rao: Both.
Dr. Ram Subhag: Singh: In view of 

the tficl thfit large iiumbers of fallow 
lands which were being utilised as 
pasture land in Bihar previously are 
now being taktui over by the Bih.ir 
Government, may 1 know w'hethor 
Government would take any steps to 
maintain those fallow lands as pas
ture land?

Shri Thirumala Rao: That is a de
tail coficerning the State Government. 
But the State Government have sent 
us their opinion about pasture impro
vement.

Shri T. N. Singh: May I know if 
the Stale Governments and the Cen
tral Government have ample powers 
under the existing land laws to enforce 
the pasture improvement schemes as 
envisaged by the I.C.A.R.?

Shrl Thirumala Rao: The State 
Governments have got ample pjwor 
to do so.

Shri Sonavane: May I know' to 
what extent the Anand Pasturising 
Scheme has helped to relieve the nnilk 
situation of Bombay?

Shri Thirumala Rao: We have just 
now sanctioned it and it is being 
implemented.

T raitic A dvisory B ody in D elhi 
(Constitution)

*4045. Pandit Munishwar Datt Upa>
dhyay: Will tlie Minister of Transport 
be pleased to state what is the consti
tution of the TrafTlc Advi.«?ory Body in 
Delhi?

The Minister of State for Trans^iort 
and Railways (Shri Santhanam): 
The Delhi Road TrafYlt- Advisory

Committee is an ad hoc- body set up 
by the Deputy Commissioner, Delhi to 
discuss matters relating to traffic 
control and ways and means of mini
mising road accidents. A list of its 
present members is placed on the 
Table of the House. [See Appendix 
XXV. annexure No. 3.]

Pandit Munishwar Datt Upadhyay:
When w'as this body formed and how 
did the necessity arise for its 
formation? ’

Shri Santhanam: The Commitlefe 
was set up in May 1945. The Deputy 
Commissioner must have thought 
that such a bcdy will help the Admi
nistration.

Shri Sondhi: What is the number
of members?

Shrl Santhanam: 2;^

D amage to Rabi and Mango Crops

*4046. Pandit Munishwar Datt Upa
dhyay: Will the Minister of Food and 
Agriculture be pleased to state the 
amount of damage caused to the Rabi 
and Mango crops by the recent rains 
and hail storm in the States of U.P., 
Delhi and Punjab?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
The available information regarding 
the damage cau.sed to the rabi and 
mango crops by the rains and hail
storms in the last W'eek of .Vlarch, 
1951 in the State.s of Uttar Pradesh, 
Delhi and Punjab is as follows:

Uttar Pradesh: Rabi crops have-
been damaged in Sultanpur and Rae 
Bareli districts to the extent of 
about 19 per cent.

Delhi: Rabi crops have been damag
ed in 1640 acres in 23 villages, but 
figures of loss in terms of crops are 
not available.

The mango crop has been dam.iged 
considerably and shedding to the ex 
tent of 50 per cent, to 70 per cent, has 
taken place.

Punjab: Rabi crops have been 
damaged slightly in Rohtak district. 
The State Governments are collectiag 
further details from their subordinate 
authorities, which will be placed on 
the Table of the House w’hen received.

Pandit Munishwar Datt Upadhyay:
Has full information been re<^eived 
from U.P. Government and do they 
say that damage has been done only 
in these two districts of Sultanpur 
and Rae Bareli?

Shri Thirumala Rao: Owing to 
scarcity of moisUire in the soil due*
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to drought that prevailed in middle of 
Septembei' 1950, the condition of the 
crop is !iot generally satisfactory and 
heavy rains and hailstorms irom 
March 1951 onwards have also done 
some damage to the crops.

Pandit Munishwar Datt Upadhya^:
What concessions are being given 
to the cultivators on account of this?

Shri Thirumala Rao: It is the State 
Governments that deal with the 
cultivators direct.

Shri Dwivedi: May I know if some 
remission of land revenue is going to 
be made in the Centrally Administer
ed Areas where damage w\is caused 
to the crops? .

Shri Thirumala Rao: If the Admi- 
nlHtralions concerned make a request 
to the Central Government, they will 
consider the matter.

Shri Deshbandhu Gupta: Ma>: I
know whether it is a fact that consi
derable damage to mango crop h.is 
been done by mango hopper; if so. 
what §teos do Government propose to 
take to see that the no\*l crop is not 
lost on that account?

Shri Thirumala Rao: I am not
aware of the mango hopper. I shall 
enquire.

TC«TW
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B ridge over  M ahanabi

r*4049. Shri Janrde: Will the Minis
ter of Transport be pleased to state:

(a) whether Government have carri
ed out any survey at some particular 
place between Raigarh and Sarangnrh 
States noŵ  merged in Madhya Pradesh 
for the construction of a bridt^e on the 
road across the river Mahanadi: and

(b) if not. whether the Government 
of India propose to explore the possi
bilities of constructing the bridge 
across the Mahanadi at the said 
place?]

The Minister of State for Transport 
and Railways (Shri Santhanam>:
Ca) and (b). No. as the proposed 
bridge will lie on a State road which 
is the responsibility of the S tite  
Government.

Shri Jangde: May I know whether 
any road or highway fomuig under 
National Highways has been r-onst- 
ructed or is coing to be constructed 
within the area of the former princely 
States now merged with Madhya 
Pradesh?

Shri Santhanam: There are a num
ber of National Highways passing 
through Madhya Pradesh, but I 
cannot say of^-hand whether they 
pass lhrouf?h these particular ex 
States or not.

Concessions in Railway F ares

•4050. Shri Dftogirikar: (a) Will
the Minisler of Railways be pleased to 
state whether th’ere are any institu
tions to which concessions are grant
ed in Railway fares?

(b) If so, what is the policy under
lying those concessions?

(c) How many in.stltutions are 
granted this concession?

The Minister of State for Transport 
and Railways (Shri Santhanam):
(a) Presumably, the hon. Member has 
in mind the concessions admissible to 
certain All India Institutions of 
educational, cultural and social im
portance, If so. the reply is in the* 
aflRrmati\e.

(b) Eac-h c'ase is considered on its 
merits.

(c) Twenty-fiix.
Shri I>eogirikar: Is it a fact that 

this concession was denied to the 
Theosophical Society Conference last 
year?

Shri Santhanam: It is our policy 
not to grant ^concessions to conimunal. 
religious or political organisation.^,

Shri Deoi^irikar: Have Gover/nucnt 
fixed any limits as regard.'  ̂ the number 
in granting these foncessions?

Shri Santhanam: The concessions 
are given only once a year to an 
Annual Conference and the dek^gates 
have to be certified by the organisa
tions ocnrerned

Shri Dwivedi; Are some concessions 
given to the railway employees; if so. 
what are they?
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Mr. Speaker: That is an entirely 
(lilTercnl question from the present
one.

Shri Deoi^irikar: Do foreign orga
nisations get this concession?

Shrl Santhanam: I do not know 
whether there are any foreign organi
sations holding conferences in India.

Shri Sidhva: May 1 know whether 
this concession is single fare for 
double journey, or an entire conces- 
«{Ion without charging any amount?

Sliri Santhanam; It is single fare 
for double journey.

Shri Kamath; Are any concessions 
granted to foreign tourists coming to 
this country, and in particular .hose 
who are sponsored by the Common- 
weallh Parliament Union?

Shri Santhanam: We gave conces
sions to the delegates attending 'pertain 
International Conferences, but for any 
particular information 1 would require 
notice.

Shri Sonavanc: What is the cost to 
the Railways on account of giving 
the.se concessions to various organisa
tions in this year?

Shri Santhanam: I do not think it 
can be calculated.

Sale of Railway T ickets

'̂ 40r>l. Shri l)e<xfirikar: (a) Will the 
M inister of Railways be pleased to 
state the number of outside agencies 
for the sale of Railway tickets?

(b) What is the percentage granted 
to these agencies on the sale of tickets?

(c) On what terms are these agen
cies allowed to work?

(d) Is it the policy of Government 
to start new agencies in principal 
cities for the convenience of the Rail
way travellers?

The Minister of State for Transport 
and Railways (Shrt Santhanam):
(n) Presumahly the hon. Member is 
retcrrinq to Tourist Agents appointed 
by Ciovcrnment for the sale of railway 
tickols. If so. the number is sixteen.

(b^ Tourist Agents are allowed 10 
per <*ont. commission on the sale of 
;ur-oorv:iitioned. first and second class 
tirkets issued by them to genuine 
overseas tourists and 5 per cent, 
cornmi.ssion on the sale of air-con
ditioned. first and second class tickets 
issued by them to residents in India.

fc) Toiirist Agents conclude agree- 
rncnts with the Railways after furnish
ing suiti^blo Banker's guarantee. They 
are rt>quired to maintain an office Jn 
charge of a full time member of their

staff who should, apart from issuing 
rail ticekts, be in' a position to give 
up-to-date inform ation regarding 
transport and accommodation facili
ties, currency and customs regulations, 
postal rates, etc.

(d) In large cities, where justified, 
the Railways themselves open addi
tional booking offices to meet the needs 
of the general public. In addition, 
Tourist Agents functioning in Bombay. 
Calcutta. Madras and New Delhi are 
permitted to open their branch offices 
at other centres as a facility for pro
moting the Tourist traffic.

Shri Deogirikar: Is it not a fact
that private agencies ere also allowed 
to sell railway tickets in cities like 
Bombay, apart from authorised tourist 
agents?

Shri Santhanam: No, Sir. I do not 
think private agencies are allowed. 
It is only the authorised tourist agen
cies that sell tickets, apart from the 
Bran(’h Booking Offices of the Rail
ways.

Shri Sidhva: May I know whether, 
besides the au^,horised tourist agents, 
there are no other agents for sale of 
ordinary tickets who are given com
mission by the Railwaj'? -

Shri Santhanam: I do not know. I 
cannot say ofT-hand, but probably in 
certain crowded centres there may 
be people authorised to sell third-class 
tickets on a commission basis. But 
I have not got the precise inform ation 
here.

Shri Deogirikar: May I know v^he- 
ther Messers Jeena and Co. of Bom
bay are allov^-cd to sell tickets on that 
basis?

Mr. Speaker: I t  is no use referring 
to individuals.

Shrl S. C. Samanta: May 1 know
whether it is a fact that there are 
out-agencies in diflerent towns which 
are allowed this concession?

Shri Santhanam: Out agencies aie 
con:;idered to be more or le.ss like 
branch offices of the railway. The 
railways book to destinations includ
ing out-ageocy destinations and the 
out-agencies also book tickets to 
various destinations.
S u g a r  and Gur P r o d u c t io n  in  B om bay

•4052. Shri Kumbhar: (a) Will the 
Minister of Food and Anrrictiltiire be
pleased to state the total acreage ol 
land under the cultivation of sugar 
cane in Bombay State in the years
1950 and 1951?

(b) What is the total production of 
sugar cane in those years?
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(c) How much of it goes for sugar
p ro d u c tio n  a n d  h ow  ^ u c h  fo r  Gur 
jT ian u fac tu rin g ?

rd) What is the total production of 
sugar and Gur respectively in the 
same years?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) and (b).' During 1949-50 and
1950-51 the area and production of 
sugarcane in Bombay State were as 
-follows:—

Atfoii

(ThoiiĴ a (1 
acres)

161
85

Produoti u

(Tliousaud 
t as- -in terms 

oi' gur)
420

i9.*)0 r,l 85 550
(c*) Of the total production of 

sugarcane, 18;5 per rent is utilized for 
the m anufacture of factory sugar and 

per cent, for pur-making.
(d) The production of sugar and 

^ u r  in Bombay State during 1949150 
and H^50-51 was as follows:

Farst. )fy sugar ffur

1940 r>o
1950-51

(Til urtand t >un) (Thoui?and
tOHH)

111 232
117 X avuilablo

(up to 22 4-51)
Shri Kumbhar: May I know. Sir, 

how many acres of this total acreage 
belong to the sugar factories?

Shri Thirumala Rao: I am afraid I 
*w<'ant notice of that question.

Shri Kumbhar: May I know. Sir, in 
view of the fact that the sugar cane 
in the Bombay State has got the 
highest percentage of sugar, whether 
Government oropose to direct some 
sugar factories in the U.P. and other 
parts of the country to the Bombay 
State or do they propose to allow 
Ihe installation of new sugar factories 
there?

Shri Thirumala Rao: Government 
have already announced their policy 
in this regard. Jf some of the sugar 
factories elsewhere want to go to 
Bombay, Government will assist ihem 
in shifting. With regard to starting 
new ones we have already allotted 
certain factories to Bombay.

Shri Sondhi; What help would Gov
ernm ent give ir cases where the fac
tories wish to move from Bihar and 
UJ>.?

Shri Thirumala Rao: We will pro
vide railway facilities and grant

licences for the import of new Machi
nery. In some cases financial asais- 
lan(;e also will be given.
...Shri Kumbhar: Crushing arrange
ment in the sugar factories gives 95 
per cent, yield from the sugar cane 
while the present crushing arrange
ment in the production of gur only 
gives 75 per (*ent. of the yield from 
the sugar cane. May I know from 
the hon. Deputy Minister for food and 
Agriculture what strips Government 
are taking to avoid this waste?

Shri Thirumala Rao: Sir, the 
Central Sugarcane Committee have 
carried out some experiments of 
evolving new types of kolhus which 
will crush out the maximum juice 
from the cane,

Shri .11 i2i ihunwala: Has the Gov
ernment come to a final decision that 
it is more economical to shift sugar 
factories from Northern India to 
Southern India in v'iew of its eltect on 
other food-crops?

Shri Thirumala Rao: The question 
is vague: I have not been able to
follow it

Mr. Spealcer: It is more or less an 
opinion.

Prof. S. L. Sak.sena: Has the Gov
ernm ent any plan for increasing the 
percentage of sugar in the cane in 
U.P. and Bihar?

Shri Thirumala Rao: A number of 
research schemes have been instituted 
by the State Governments as well as 
the Central Sugarcane Committee. In  
spite of that the progress in U P . is 
not encouraging.

Road D ev elopm en ts

•4053. Shri J. N. Hazarika; (a) WIU
the Minister of Transport be pleased
to .state what amounts have been spent 
on road developments during the last 
four years in the districts of Abor 
Hills, Mishmi Hills. Tirap Frontier 
and Balipara Frontier in the North
East Frontier P art B Tribal Areas?

(b) What is the mileage of construc
tion, new and old?

The MiniAier of State for Transport 
and Railways (Shri Santhanam):
(a) and (b). The required informa
tion is being colloctx^d and will be 
laid on thr Table of the House in due 
course.

Shri J. N. Hazarika: May I know
whether any revision has been made 
after the earthquake in the road de
velopment programme that had been 
prepared by the M inistry of External 
Affairs for these areas, and if so. to 
what extent?
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Shri Santhanam; I believe the hon. 
Member is a member of the Standing 
Committee for roads and sufficient 
information has been supplied to him 
with regard to the road development 
programme in these areas.

Mr. Speaker: Has there been any 
revision in the plan-'-that is the 
question?

Shri Santhanam: We took over 
these areas only from the 1st ivpi-il
1950 and we are trying to build roads.
So no question of revision ran ari.se.

Central Road F und and Central 
Reserve F und

•4054. Shri J. N. Hazarika: Will the 
Minister of Transport be pleased to 
state:

(a) what amounts to each ot the 
Part A States had been allotted out of 
Central Road Fund during the finan
cial years of UH7-48. 1948-49, 1949-50 
and 1950-51;

(b) the amounts that had been al  ̂
lotted for the years 1948-49, and on
wards to such States out of the Cen
tral Reserve Fund;

(r) the sums resumed by the Gov
ernment of India from the accounts 
of such State Governments due to the 
failure of or delay in, application of 
such allocation of grants made out of 
the said Road Fund for the same period; 
and

(d) the sums re-allocated to the 
credit accounts of such States out 
of the Central Reserve Fund which 
have been paid and are still available 
for the purpose of re-allocation?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
and (b). Two statements con
taining Ihc information required are 
laid on ihe Table of the House. (See 
Appendix XXV, annexure No. 4.]

(c) and (d). No sums were re
sumed in this period by the Central 
Government.

Shri J. N. Ilazarika: May I know 
whether Government intends to utilise 
the Central Road Fund for the oui- 
pose of developing rural roads to keep 
pace with the development of the 
State and National highways connect
ing the urban areas?

Shri Santhanam: Rural roafis rtre 
the responsibility of the State Gov
ernments and we are trying to indure 
and encourage them to build rural 
roads. We are also e\’olvii)g a 
scheme, as \he hon MenU>er knows, to 
give some knid (jf direct inducement 
for the development of rural roads.

Shri J. N. Hazarika: May I know 
the amount that is spent from the 
Central Civil Aviation Fund collected 
from the proceeds of the extra; 
duty of 2i annas per gallon on motor 
spirit?

Shri Santhanam: If the hon. Mem 
ber r e q u i r e s . information about the 
Central Civil Aviation . Fund, he must 
put a question to the Minister in 
charge of Communications.

Agricultural Extension S ervi^

*4055. Shri Kesava Rao: (a) Will the 
Minister of Food and Ag:riculture be
pleased to state whether it is a fact 
that Agri<*ultural Extension Service 
has been started?

(b) What are the objects of the 
same?

(c) What are the areas in which it is 
functioning now?

^d) Is this Service under an U. N. 
expert and are steps being taken to 
train suitable Indians in this line?

The Deputy Minister of Food and 
Ai^riculture (Shri Thirumala Kao):
(a) tn (c). The object of Extension 
w'ork is to farilitate the application of 
the results established by jpgricul- 
tural re.search to the r*unditions under 
which the great mass of farmers prac
tice agriculture. The work already 
done by the tield stafl’ of the agricul- 
t|ure departments in the dilTerent 
States is in the nature of extension 
service, the intensity of which differs 
from State to Stale. A proposal to 
strengthen and realign Jhe existing 
State machinery, by associating en
terprising farmers and non-officials 
and public Institutions, and thereby 
bring about a well-knit organisation of 
extension W'ork is under consideration.

(d) No, An American Extension 
Expert, whose services were obtained 
under point Four Aid. is however, 
attached to the Ministry of Food and 
Agriculture as advi.ser.

One of the important aspects of the 
proposal referred to is the training of 
Iiidian personnel in extension work.

Shri Kesava Rao: May 1 know. Sir, 
how much this scheme costs to the 
Government?

Shri Thirumala Rao: Only two days 
ago. on the 9th and 10th of this 
month, a Conference was held in 
Dehra Dun at which all the State 
Ministers W'ere present to evolve a 
scheme and it is not possible for me 
to give how much it costs.

Shri Kesava Rao: May I know. Sir, 
what is the extent of land proposed 
to be taken up at the initial stage?
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Shri Thirumala Rao: It is not a
question of extent of the land. All 
State Governments will work *̂ ut a 
plan where public institutions, public 
men and weli-^o-do farmers will be 
ass')C’iated with this expansion work; 
whereby they will bring into practical 
-ellect the results of research.

Dr. Deshmiikh: Has this schem»2 
been placed before the Standing Ad
visory Committee for Agriculture so 
far? ^

Shri Thirumala Rao: No, Sir. It 
will be placed before that committee 
shortly.

Shri B. K. Das: Will the scheme be 
taken up before the next monsoon?

Sl^ri Thirumala Rao: I think Sir 
Ihe State Governments are being asked 
It) imnlement the scheme very soon.

N kw Tyfk of F ehtilizkks

•4056, Shri Sidhva: (a) Will the 
Minister of Food and AfpricuUure be
piea.sed to state whether the attention 

'Of Government has been drawn to the 
inv^nti(jn ol Dr. P. M. Dixit, an 
Iriduslriai Chemist of Vallabh Vidya- 
nagar tf) a new type of fertilizer for 
production of rice and wheat on land 
irrigated by sea water?

(b) Has this been experimented and 
if .so. with what result?

^c) Is it a fact that it has proved 
advantageous in the cultivation of 
water-logged land?

M) What are the views of Govern
ment in this respect?

The Deputy Minister of Food and 
Ai^riculture (Shri Thirumala Rao):
(a) to (c). No. The latter part of (b) 

•does not arise.
(d) Government are advised that 

.sea w'itcr contains a high concentration 
of salts which arc injurious to p'ar’t 
growth and no crop can be raised 
ns!ng such water for irrigation.

Shri Sidhva: The hon. Minister 
stated ‘No’ to parts (a), (b) and (c).
Am I to understand that there is no 
.■̂ uch scheme and that no exneriment 
has been made by Dr. Dixit?

Shri Thirumala Rao: No. Sir. The 
attention of Government has not been 
drawn. That is my negative reply to 
that question.

Shri Sidhva: May I know w’helher 
the Mirxistry of Agriculture have 
appointed Dr. KaJidns Sahni, Regional 
Agricultural Production Commi.ssioner. 
to look into this matter and he is 
examining it and, if that is so, may
I know why he says ‘No’?

Mr, Speaker: If the hon. Member 
is more informed he has got the infor
mation.

Shri Sidhva: But he gives a nega
tive reply.

Mr, Speaker: There is !io contradic*- 
tion. He is not aware.
' Shri Thirumala Rao: If the hon. 
Member gives me particulars of his 
information by letter 1 will go into 
the matter ano do what is possible.

Shri Sidhva: His own ofl^cer has 
been appointed. That is the point.

Mr. Speaker: Whatever the p ;Int 
may be. the hon. Minister is not 
expected to know about all the nooks 
and corners of the Department.

Shri Kamath: Arising out of answer 
to part (a), has the question of Mr. 
Sidhva succeeded in drawing atten
tion to this matter?

Mr. Speaker: Order, order.
P o s t  and TELKr;RAPH O ffice s  in 

M anipuk anp T r ip u ra
M056-A. Shri A. C. Guha: Will the 

Minister of CommuBications be pleased 
to state:

(a) the number of post otfices and 
telegraph offices in Manipur and 
Tripura; and

(b) the average distunce at which 
each of these offices are situated in 
each of those States?

The Minister of Communications 
(Shri Kidwai): (a) In Mq^iipur. there 
are 10 post offices without telegraph 
branch a»ul one port office with tele
graph branch. In Tripura, the cor
responding figures are 40 and 2.

(b) The average distance between 
any two post offices in Manipur i.s
14 miles and in Tripura 8 miles.

Shri A. C. GuJia: May I know how 
the mail is carried from one part of 
the State to the other part, or Vo ;he 
capital of the States? What is the
couVeyancc?

Shri Kidwai: The conveyance is by 
air and by couriers. Some mails are 
carried by air and at fjther places the 
mail is carried by couriers.

Shri A. C. Guha: How’ lung does it 
take to carry mails from Agartalla 
to other places in the State, that is 
internal mails?

Shri Kidwai: The question had not 
prepared me for this supplemeniary.

Shri B. K. Dait: Is there a plan for
opening new post offices during
1951-52'

Shri Kidwai: I think I stated on a 
previous occasion that they will be 
opened in villages with two thousand 
or more of population.

Mr. Speaker: He is asking with 
reference to Manipur and Tripura.
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Shri Kidwai: I have just given the 
distance between the post offices 
there. The average distance is not 
more than 14 miles in Manipur and 
not more than 8 miles in Tripura. 
That shows that the pos^ oflfices are 
suflTicientl>' close to one another not 
to need any more post offices.

Shri A. C. tiuha: The hon. Minis^ 
ter stated that internal mails are often 
carried by air. How many of these 
post offices are connected by air 
transport?

Mr. Speaker: He did not say that.
Shri Kidwai; I said the mail is 

carried by air to some places and at 
other places by couriers.

Shri A. C. Guha: How many places 
are connected by air?

Shri Kidwai: Manipur is connected 
by air.

Shri Chaliha; May I know whether 
mails to Manipur are carried by air 
as there is an air seryipe to Imphal?

Shri Kidwai: Wherever there is an 
air service the mail is carried by air.

F ood R equirement of Assam

•4057. Shri J. N. Haiarika: (a) Will 
the Minister of Food and Agriculture 
be pleased to refer to the present 
food situation in Assam and state 
what is the annual requirement of 
food for the State, and what quantity 
was produced locally in the years
1949-50 and 1950-51?

(b) W hat were the quantities of 
paddy and rice exported out of the 
State in 1949-50?

(c) What quantities of rice, paddy 
and wheat were imported into Assam 
by the Government of India in 1950
51, and during the last few months of 
1951?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Kao):
(a) Assam’s annual requirem ents for 
rationing and supply to Tea Garden 
Labour Is about 1|60,000 tons. Their 
target of procurement is, 1,35,000 tons. 
The c'eiling quota of supply by Cen
tre is 24,000 tons. Total production 
of rice in 1949-50 amounted to 17*3 
lakh tons, Assam Government'? 
final forecast for production during
1950-51 is 12:9 lakh tons.

(b) and (v). During 1950, Ass.nm 
exported 10.400 tons of rice and 
imported 20,058 tons of wheat and
6,500 tons of rice. So in 1950 Assam 
was a net importer to the extent of 
16,158 tons.

During the period, 1st January  to 
30th April. 1951, against central allo- 
caUons 5,390 tons of wheat and wheat 
products a n i  7,000 tons of rice have 
been despatched to As.iam.

Shri J. N. Hazarika: Is it a fact that 
the Government of India has asked 
the State Government of Assam not to 
rely upon the Centre’s help for food'!'

Shri Thirumala Rao: We have been 
asking every State to be self-reliant 
as far as possible.

Shri J. N. Hazarika: Are Govern
ment aware that in the tea garden 
areas, especially in Dibrugarh, the 
food situation is fast deteriorating and 
procurement has almost failed?

Shri Thirumala Rao: Tn view of 
that we have made an additional 
allotment of 2,000 tons this mbnth in 
addition to the 2,000 tons already • 
made.

Shri J. N. Hazarika: In view of the 
food shortage in these areas and also 
transport difficulHes. will Govc'rnment 
allow private individuals to import 
foodgrains from the Kachin State o f  
Burma or the border areas of Pakis
tan?

Shri Thirumala Rao: No, Sir.
Shri Kesava Rao: May I know 

whether Government is aware tha t 
foodgrains. especially rice, have been 
smuggled into Pakistan from Assr^nri' 
and, if so. what is the quantity  
smuggled?

Shri Thirumala Rao: In view of 
the proximity of the States there is 
every possibility of smuggling, but 
we have not got any account of this.

Shri Chaliha: May I know whe^.h*?r 
the Kachin State in • Burma has 
agreed to .supply 2.000 tons of grain 
to the Indian Tea Association of 
Assam and that they are carrying it 
over the Stilwell road?

Shri Thirumala Rao: I want notice 
for the details.
F orced Landing of an A irways India 

D akota (Enquiry)
•4058. Shri Sidhva: (a) Will the ( 

Minister of Communications be pleased 
to state whether the recommenda
tions of tht» official enquiry into the 
forced landing of an Airways India 
Dakota near Tani;ail in East Bengal % 
have been put into force?

(b) Have the Indian Aircraft Rules
been amended to include prohibhion 
of of noids and other da^^4e^-
ous by air?

(c) In how many aircrafts do car
bon t('trafhloridr tvj)^ of Tire extin
guishers in passenger cabins exist?

(d) Are these extinguishers tested 
from time to time?

The Minister of Communlratlofw 
(Shri Kidwai): (a) and (b). Govern
ment’s snd action taken fn̂
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respect of the various recommenda- 
tiops are shown in the statem ent 
which 1 lay on the Table. [5ee Ap
pendix XXV, annexure No. 5.]

(c) Alnnost all aircraft operating in 
India.

(d) Yes, regularly.
Shri Sidhva: From the statem ent it 

is seen tha t the recommendation was 
that the carriage of arid should be 
prohibited and the answer is ihat the 
Government have accepted this re
commendation, the existing rule is 
being changed, and in the meantime 
they have issued a notice to Airmen 
No. 7 not to carry acid. May I know 
what is “Airmen No. 7”?

Sliri Kidwai; In the meantime 'Gov
ernm ent have informed the persons 
responsible for carrying freight that 
these things are not to be booked.

Shri Sidhva: It is stated '‘In the 
meantime, namely on February 14th, 
1951, Notice to Airmen No. 7 of 1951 
was issued directing that various 
specified articles including acids 
should not be carried by a ir”. I 
want to know whether there is any
thing specific.

Shri Kidwai: “No. 7” refers to the 
Notice and not to the Airmen.

Shri Himatsinffka: In view of the 
recommendations made by the Enquiry 
Committee that the company wa> 
grossly negligent in accepting the 
freight, do Government propose to 
take any action against the company 
and the officers concerned?

Shri Kidwai: We have examined 
the Report submitted by the Pakistan 
Enquiry Committee. The accident 
occurred in Pakistan and therefore, 
according to international law, the 
Pakistan Government had appointed 
the enquiry court. We examined it 
and we found that in our Rules there 
was no rule prohibiting the carrying 
of acids. The consignor had booked 
it as some oUier m aterial—printing 
or photographic material. Therefore 
there was nothing to indicate that it 
was acids. Now, under the rules we 
are prohibiting the carrying of acids 
and if it is disobeyed that would be 
negligence.

Shri Sidhva: In the Committee’.̂ 
report it was stated that the use of 
Carbon Tetrachloride type fire "xtin- 
guishers should be stopped, and tf»e 
action taken bv the Government is 
that they do not consider it desirable 
a t the present juncture to carry out 
the rerommendation made by the 
Committee. May I know whether this 
was on the basis of any recommenda
tion made by some higher technical 
authority than the Committee, and if 
so by whom?

Shri Kidwai: On enquiry it is found 
that ail the planes both in the U.K 
and U.S.A. are using these extingui
shers. Still we have referred the 
m atter to our scientilic institutio?is 
and the report is awaited.

WRITTEN ANSWERS TO 
QUESTIONS

CONSTKUCTION OF NeW LiNES

♦4043. Shri P. Baw Reddi: (a) Will 
the Minister of Kailuays be plea.sed to 
state whether Government have any 
proposal to construct the following new' 
lines—

(i» from Erragudipad on the Mad- 
ras-Bombay line in Cuddappah 
district to Nandyal on Gunta- 
kal-Bezwada line in Kurnool 
district; and

(ii) from Cuddappah to Nellore 
rto Royachoti and Rajam pet 
Taluks?

(b) Have Government received any 
communication from the Royalaseema 
Development Board requesting the con
struction of these and other lines in 
Royalaseema at nn early date?

(c) Have Government taken any 
decision regarding the construction of 
these lines?

The Minister of State for Transport 
and Railways (Shri Santhanum):
(a) There, is no such proposal at 
present.

(b) The reply is in the negative.
(c) In view of the replies given, 

above, the question does not ari.se.
R a tioning  in  B ombay and M adras

*4059. ShH BharaU: (a) Will the 
Minister of Food and Affrlcultare be
pleased to state what is the total po- 
pu1ation» rural and urban under ra
tioning separately in the years 1948, 
1949, 1950 and 1951 in the States of 
Bombay and Madras?

(b) What is the total quantity of 
rationing commitments of food grains 
in the States of Bombay and Madras 
for the years 1950 and 1951?

(c) What is the total qtiantity that 
the States of Bombay and Madras 
have undertaken to procure for the 
year 1951?

(d) What is the estimated prorlnc- 
tion of food grains for the year 195?. 
as given by the States of Bombay and 
Madras?

The Deputy Mlni^ster of Food and 
AiiTlculture ^Shrl Thinimala Uno):
(a) A statement giving the informa- 
ti'^n ii placed on the Table of the 
House.
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(b) Issues of foodgralns from C'jv-
ernmenl slocks during 1950 in D.»m-
bay and Madras for meeting rationing
commilmenti amounted to 14'7 lakh 
tons ana 1:̂ :9 lakh tons respectively. 
For 1M51 on a 12 oz. basis the ution- 
ing commitments are estimated at:

13 )nil)ay 14*8 1kikli l
Ma<U*in U-7 Uikh toii«
(c) The procurement targets for

1951 are:—
H )inl)ay 550,000 t >u8
MadraM 1,005,000 tonH
(d) The production of cereals for

1951 as estimated by the State Gov
ernments are:

3.357,000Bombay 
Mat! lart 6,152,000 tnuH

STA^J'EMKNT 
Hationzd population in p io m b a y  and 

M adras,
(lu  1000)

Year
Rural

Bombay 

1 tJi’bau 1 ToUil

I04S (:n 12 48) 4,747 5,802 10,549
\\)k\) (3 1-12 4V)) 9,000 10,377 19,377

.1950 (!il 12 50) S.73I 10,4«(> 19.200
1951 (31- 3 51) 0,060 10,700 17,;UiO

Yoar
Mttdran

Rural 1 Urban | Total
Una (31 12-4S) 23.391 2,900 20,297
1949 (31-12-49) 34,550 5,040 40,490
1950 (31 12-50) 30,71̂ 5 5,i;()4 30,749
l»51 (31- 3-51) 4.049 5,!mo 10,04H

R e g io n a i. C o m m i s s i o n e r s

♦4060. Shri Raj Kanwar: Will the 
Minister of States be pleased to state:

(a) the names of Regional Com
missioners functioning in the differ
ent Part B and Part C States; and

(b) whether their appointments are 
temporary and if so. for what period 
they have been sanctioned?

The Minister of States, Transport 
and Railways (Shri Gopalaswami):
({;) A statement is laid on the Table.

(b) Yob. They have been sanction
ed until further orders.

STA'PKMENT 
The following arc the Regional Com

missioners functioning in Part B 
States .
(1) 8ttu ru sh trn  , f>liri D . V,  Ropre.

I.C S.
(’2) RajAsthan, • Shri C. S. Vepka*

taohar, I.C.S.

(3) Madhya Bimrat« . Sliri P. S. Rau,
r.c.s.

(i) Patiala & East 
Punjab StHtoH
Union. . Shri M,R. Blii«lo,

I.C.S.
There are no Regional Commis

sioners in Part C States.

Tki.kphqnes in Madras

*40«1. Shri Sanjivayya: Will the
Minister of Communications be pleas
ed to stale:

(a) the total number of telephones 
in the city of Madras:

(b) the num ber of applications 
fpending) for the installation of tele
phones;

(c) whether !here is any scheme to 
expand the telephone system there; 
and

(d) if so, in what time and at what 
cost?

The Minister oi i;omni unirations 
(Shri Kidwai): (a) 10,150 consisting of 
5,(>nl dirccl connections and 4,499 
extensions,

(b) 272 consisting of 154 ‘O Y T' 
(it.',jjsiioi\s and 118 under the exem pt
ed categories of the ‘O Y T* Scheme. 
In addition, there are 3,906 pending 
ap)3licarils iri the pre-O Y T waiting 
list.

(c) Yes.
(d) (i) Immediate expansion of 

cquipnienl by 640 lines at a cost of Rs. 
4.98,500/- and laying of additional 
lables a cost of Rs. 4,58,:j00/-. 
Total Rs. 9,56,800/-.

(ii) Further expansion by 3,000 lines 
duritm 1952-5:^54 at a cost of Ks. 
53-75 lakhs-

CoiR Industry  in  T ravanccre- 
COCHIN

*4062. Shri Sanjivayya: Will the
M inister of States be pleased to state:

(a) whether the Travancore-Co- 
chin Government have asked for a 
grant of Rs. 55 lakhs for the develop
ment of coir industry;

(b) whether it has been sanctioned; 
and

(c) if not, what are the reasons 
therefor?

The Minister of States, Transport 
and Railways (Shri Gopalaswami);
(a) Yes.

(b) and ( ?). The matter is under 
(onsideration
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D ecasttalization of P o rters

'»̂ 4063. Shri Nasiraddin Ahmad: Will 
the Minister of Railways be pleased
to state:

(a) whether Grovernment have ac
cepted the policy for Decasualization 
of Station Porters for handling lug
gage and parcels including licensed 
porters at all stations over the Indian 
Railways; and

<b) if so. what are the guiding 
principles of tha new policy?

The Minlaier af SUte for T r a n s i t  
and Railways (Shri Santhaaam):
(a) Yes.

(b) The maia object of the scheme 
is to cut out the middle man, namely, 
the coolie contractor and to ensure a 
fair deal to the licensed porter de
manding from him in return satis
factory service to the public. The 
scheme is run on a 'no oroflt no loss' 
basis, only the minimum amount of 
licencc fee being recovered from the 
licensed porter to cover the 
rost of the supervisory organisation. 
In return, the licensed porter is given 
certain amenities and facilities 
including free medical treatment, free 
supply of buckles and badges and all 
possible opportunities for earning a 
day’s wage at a reasonable rate

N ight Mobile P ost O ffice

M064. Shri P. Basi Reddi: Will the 
Minister of Communications be 
pleased to state:

(a) whether the experiment of a 
Night Mobile Post Office tried in 
Nagpur city has been successful; and

(b) if so, whether Government have 
taken a decision to try the experi
ment at other Air Port cities?

The Minister of Communications 
(Shri Kidwai): (a) Yes.

(b) Thq question of extending the 
scheme is under examination.

SHAHDARA-SAHARAIfPUR RAILWAY

*4065. Shri Sidhva: (a) WiU the
Minister of Railways be pleased to 
state whether Shahdara-Saharanpur 
Railway is a private company Rail
way?

(b) What is its capital and what 
profit did it make during the last three 
years?

(c) Who are the managing agents 
and who own majority of shares (how 
many Indians, and how many Fore
igners)?

(d) Is it a fact that complaints 
have been made for bad m ana^  
ments, no light* no platforms, no wait
ing halls at sereral stations?
SI P. s. Deb.

(e) Did the Railway Board issue 
instructions to the company to set up 
an advisory committee?

(f) If so, when was it constituted 
and how many meetings have been 
held?

(g) Is it a fact that recently an 
accident with bus occured at Shamli 
station Railway crossing on Shah- 
dara-Saharanpur Railway resulting 
in death of four persons?

(h) Was there any light on Ihe 
engine which crashed with the bus?

(i) After how many hours were the 
dead bodies removed?

(1) Has any compensation been 
paid to the families of the deceased 
persons?

The Minister of State for Transperl 
and Railways (Shri Santhanani):
(a) Yes.

(b) The Capital outlay at the end 
of 1949-50 was about Rs. 61 lakhs. 
The profits made by the Company 
were Rs. 0 79 lakhs, 3 :̂ 8 lakhs and
2 84 lakhs in the years 1047-48, 
1948-49 and 1949-50 respectively.

(c) Martin Burn Ltd. Indians own 
majority of shares. Of the 15,000 
shares, 12,882 are owued by Indians 
and 2,118 by non-Indians.

(d) Government have received no 
recent complaint of the type referred 
to.

(e) The S. S. Light Railway for
warded to the Railway Board a pro- 
po.«al to form a Local Advisory Com
mittee for that Railway sometime 
towards the end of 1949 and this was 
approved.

(f) The proposal has not yet been 
given efTect to, as the Railway is still 
in correspondence with the Govern
ment of U ttar Pradesh in respect of 
details of composition etc., of the 
Committee

(g) Yes, the accident occurred on 
14th December 1950, at a level cross
ing near Shamli station.

(h) Yes; the electric head-light was 
on.

(i) About 13 hours after the acci
dent.

(j) No.
S u g a r  an d  Khandsari ( P r i c i s )

•4e66. Shri Barman: (a) Will Uie 
Minister of Food and AgiicuHare be 
pleased to state the selling price of 
free market sugar, prevailing in diff
erent parts of the country as compared 
to price of Khandsari in those re
gions?

(b) Is it a fact that a large stock 
of Khandsari has accumulated tn the
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Uttar Pradesh due to restriction of 
movement from th^t State?

(c) If so, what are the reasons tor
' ontmuin^ the restriction?

The Deputy MiMister of Food Mnd 
Agriculture (Shri Thirumala lUo):
(a) Prices of free syg^r in certain 
important markets are:

Markets Price

(i) Amritsar 
iii) £>elhi 
(Ui) Kanpur
(iv) Bombay

Rs.
W /8/-
0575/4
«7/l2/10
71/S/9

Information r e a d in g  i.
market prices of^ Khandaari is

the blnck*
_____________  ^ ________  _______________ uot
available with Government.

(b) Possibly restrictions on inter
state movement ot KJiaruUgri ^ v e
been removed with effect from 2nd
May, 1951.

(c) Does not arise.
T e le p h o n e  M e ssa o e  R ats

*40^7. Bhn  A. C  Oip]i$: WUl the 
Minister of Oommunicatloiis be pleas
ed to state.

(Q> the telephone messai^e rate pre
valent ill Calcutta, Bombay, Madras, 
Delhi and Lucknow;

(b) in how mamr ot tiiese cities 
automatic system is working;

(c) the number of operators in 
Calcutta, and the average number of 
calls each operator is to attend to 
every hour;

(d) how many hours eiu:h operator 
is to work every day; and

(e) whether Qovernment have any 
scheme to improve the working and
decrease the message rate of trie- 
phone at Calcutta?

The Minister of Commanicaiioiis
(Shri Kidwai): (a) I lay on the Table 
of the House a statement giving the 
information. f5ce Appendix XXV,
annexure No. C.]

(b) Bombay. Madras and Delhi.
(c) The number of operators in 

Calcutta is 793. Average number of 
calls handled during busy hours is 
239 per operator per hour. The ave
rage number of calls handled during 
other periods is 111 per operator per 
hour.

(d) 6 hours. 30 minutes of day duty 
or 6 hours night duty, subject to a 
maximum of 45 hours of duty per 
week per operator.

(e) There are schemes to improve 
the working of the Calcutta telo^one 
system. It is intended to gradually 
bring down the Calcutta rates to the 
jBtandar^ rates.

P ostal and MoNEY-ORDEii S y st em  
BETWEEN I ndia and P akistan

*4068. SUri A. C. Gufaa: Will the
Minister of Commnnications be pleased 
to state:

(a) whether in view of the I.M.F 
recognising the par value of Pakistan 
rupee, the Qovernment of India have 
considered the desirability of resum
ing the usual postal and m o n ^  orders 
system between India and Pakistan;

(b) whether there has been any dis 
cu^lon or correspon4ence between the 
two Governments on this matter?

The Minister of Commu»ieatioiis 
(Sftri Kidwai): (a) Yes, Sir.

(b) Yes, Sir. As soon as Pakistan 
Government’s concurrence is received. 
Insurance money order and V. P. ser
vices will be resumed. Ail other 
services are already in existence.

ItaxLWAY B oabd (R ec o n st itu tio n )

to ft^te bow m ^  posts were ai;)olished 
oth$^ thai:  ̂ ti^e Doist of Chie^ Coi^- 
n^fsioner qt Railways as a result of 
reeonstitution of t ^  Rgilway poard?

(b) W tet are the total ecooomies 
effected other than the ecooomy effect
ed as a result of the abolition of the 
post of Chief Commissioner o  ̂ Rail
ways?

(c) How many of tiiese employees 
so aflectfid by this reconstituUoa of 
the Board were disciiariped from ser
vice and how many were absorbed in 
other Departments?

(d) Do any other employees so af
fected belong to the Scheduled Castes 
and if so, how many are they?

The Minister of State for Teansport 
and »aMw«r« m n  Saiithanwn):
(a) Class 1—4 

Class II—1 
Class III—55 
Class IV—34

(b) The saving expected is about 
Rs. 3 lakhs per annum.

(c) Classes I and II.—All have been 
absorbed elsewhere—none was dis
charged.

Class III.—All the affected person
nel have been absorbed elsewhere ex
cept one tracer who was discharged 
but has since been reappointed in 
Central Standards Office for RaUways.

Class IV.—All have been absorbed 
elsewhere except 8 employees who 
were discharged as they refused to 
accept alternative employment on 
Railways. Of these B, 5 have since 
been reappointed in the Board’s 
Office.
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(d) 4 Cl^ss IV erapl(;u îees belongiag 
to Scl>edule<J Castes refused alterna
tive employment ^nd were discharged.
3 since been reapppinted. The
fpurtfi has not yet reported.

Im po r t  o f R ailw a y s  L o com o tiv es  and 
Stores

*M70. Dr. Deshmiikh: (a) WUl the 
Minister of Railw»ys be pleased to 
state the number of locomotives, 
carriages, wagons and other railway 
stores of all kinds proposed to be im
ported into India during the year
1951-52?

(b) What are the countries from 
which they would be imported?

(c) What would be the landed cost 
of each category of stores from each 
country?

(d) What is the total expenditure 
involved?

ve) What would be the landed cost 
of every locomotive imported from 
each of the foreign countries?

The Minister of SUte for Transport 
and RaUways (Shri Santhanam):
(a) , (b), (d), and (e). Statements 
giving the information regarding 
locomotives, carriages end wagons 
asked for in (a), (b), (d) and (e) aie 
placed on the Table of the House. 
(Sec Appendix XXV, annexure No. 
7.]

The exact numbers of other items of 
railway stores, which are likely to be 
imported into India during the cur
rent financial year, are not known 
at present as these depend upon the 
difference between the actual require
ments of Railways and the capacity 
available in India to meet them.

(c) It is not possible to supply es
timates of the landed cgst of each 
category of stores from each country 
at this stage.

Lo com o tiv es  M anufactured at 
Chittaranjan

♦4#71. Dr. Deshmakh: (a )  Will th e  
M in is te r  of RaUways b e  p lea sed  to  
s ta te  w h a t  is th e  cost G o v e rn m en t 
h ad  to  in c u r  fo r e v e ry  locom otive  
m a n u fa c tu re d  a t  C h itta ra n ja n ?

(b) At what price would a similar 
locomotive be landed in India from
(I) Canada, (ii) AustraUa, (iU) Eng
land and (iv) U. S. A.?

The Minlater of State for -ftransport 
and Railways (Shri Santhanam):
(a) The actual cost of the first nine

W. G. Locomotives so far assembled at 
Chittaranjan, mostly from imported 
parts, is not yet available.

(b) W. G. Locomotives have been 
obtained from U.K. ’recently at an 
approximate landed cost of Rs. 4i 
lakhs per locomotive. Locos of this 
type have not been imported from any 
other country so far.

“ H oliday H o m e s**

•4072. Shri M. Naik: (a) Will the 
Minister of Communications be pleas
ed to state what are the main features 
of “Holiday Homes*' set up under the 
Central Circle of the Post and Tele
graph Department?

(b) Have any other such Homes 
since been set up In other Circles?

(c) What are the financial Implica
tions thereof?

The Minister of Communications 
(Shri Kidwai): (a) “Holiday Homes” 
are intended to afford an additional 
amenity to the staff while on leave in 
the shape of rest or recuperation, in 
case of illness to themselves and/or 
their families, in hill stations or other 
holiday resorts. The amenity consists 
in the provision of accommodation af 
comparatively low rents. These 
Homes are restricted to officials in 
receipt of pay of Rs. ,300/- and less. 
Ordinarily, an official and his family 
can reside at a Home for a period of
15 days. Further particulars of the 
“Holiday Homes” are given in the 
statement which I lay on the Table of 
the House. fSec Appendix XXV, 
annexure No. 8.]

(b) Schemes for the setting up of 
such Homes in the Punjab and U.P. 
Circles have been sanctioned.

(c) Government sanction lon-ie- 
curring and recurring grants for the 
Homes, non-recurring grants to provide 
equipment, such as furniture and uten
sils and recurring grants in the case of 
hired accommodation.
R ailw ay  A ccident betw een  H ardinge 

B ridge and M into  Road

292. Shri Sidhva: (a) Will the Minis 
ter of Railways be pleased to refer 
to the answer given to my unstarred 
question No. 241 on the 24th April
1951 regarding raUway accident bet
ween Hardinge Bridge and Mlnto 
Road and state whether Goverrmient 
contemplate re-constructing standard 
wire fencing between Hardinge Bridge 
and Minto Bridge (New Delhi) to 
prevent accidents and if not, what are 
the r "''Hs?



(b) What precautions have been (a) Government have already decided
taken to avoid accidents on the rail- to construct masonry walls on both
way line which passes through the sides of the railway line between
lieart of the city? Hardinge Bridge and Minto Bridge

(New Delhi) and the work is in hand.
Tlie Miaister of SUte for Transport (b) In view of the reply to part

aai Bailways (Shri Santhanam): (a), the question does not ariM.
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PARLIAMENT OF INDfA
Fnday, 11th May, 1951

The House met at Half Past Eight of 
the Clock

[M r. Speaker in the Chair} 

QUESTIONS AND ANSWERS 
(See Part I )

9>30 A.M.
MOTION FOR ADJOURNMENT

N on -ava ilab ility  or P e t ro l  in Delhi

Mr. Speaker: I have received notice 
ol an adjournment motion from an hon. 
Member of this House on the question 
of non-availability of petrol in Delhi 
and New Delhi. It is obviously a mat
ter not of such great public importance 
as deserving a discussion on the floor 
of this House. I do not permit it.

ELECTIONS TO COMMITTEES
C o uncil  or Indian Institute  or Science

AND Standing  Com m ittees tor 
M in istries  of External A ffairs , 

D efence and States

Mr. Speaker: I have to inform the 
House that up to the time fixed for re
ceiving nominations for the Council of 
the Indian Institute of Science, Ban
galore and Standing Committees for 
the Ministries of External Affairs. D^  
fence and States, one nomination in 
the case of each of these Committees 
was received. As there is only one 
vacancy in each of these Committees, 
I declare the following Members to be 
duly elected:

I. Council of the Indian Institute of
Science, Bangalore.—Pandit Lak- 
shmi Kanta Maitra.
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II. Standing Committee for the Minis
try of External Affairs.—Shri
Ratnappa Kumbhar.

III. Standing Committee for the
Ministry of De/ence.—Shri
Kishorimohan TripatM.

IV. Standing Committee for the
Ministry of States.—Sardar Sochet 
Singh.

REPRESENTATION OF THE PEO PU R
(NO. 2) BILL.—contd.

Shri P. Y. Deshpande (Madhya Pra
desh): The point that I was develop
ing yesterday was this: Having ac
cepted a Constitution which provides 
fo  ̂ a quantitative concept of demo
cracy and having failed to evolve any 
qualifications for candidates, we are 
now left with no alternative but to 
follow the logic of quantitative demo
cracy in a straightforward manner and 
face the consequences, whatever they 
may be. We have accepted a Consti
tution which declares that the will of 
tĥe people as expressed in the <3̂ neral 
Election based on adult franchise is 
supreme and sovereign. Nothing can or 
should fetter the sovereign will of the 
people if the democratic concept of the 
Constitution is to be respected. It logi
cally follows from this that there 
should be as few restrictions as possi
ble on the right to vote and on the 
right to stand as a candidate. The 
restrictions, if any, can be justified on 
the principle that they ensure better 
conditions for free expression of the 
sovereign will of the i^ple. On no 
other ground the restrictions can be 
justified̂

About disqualifications in article 326 
of the Constitution grounds are men
tioned which are applicable to a person 
wanting to be registered as an elector. 
In this article, there are only four 
grounds on which any person wanting 
to be registered as an elector can be
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disqualified. These grounds are non
residence. unsoundness of mind, crime, 
corrupt or illegal practice. These, 
toerefore, provide the basis for impos
ing restrictions on the right to vote and 
the right to stand as a candidate and 
all restrictions that go beyond these 
points mentioned in article 326 appear 
to me to be not justified. If we apply 
this test to some of the restrictions that 
are sought to be imposed in the new 
draft Bill, what do we find? Take for 
instance, the restrictions in the form 
of disqualifications contained in sub
clause (1) (d) of clause 7. These are 
restrictions upon persons carrying on 
trade, commerce and industry. The 
logic underlying these restrictions is 
not the logic of democracy as embodied 
in the, Constitution, but the logic of a 
TOttifoggiag a logic of cheap
demagogic economic radicalism, a loĝ Lc 
that exhibits a lamentable lack of fauh 
in the robust commonsense of the 
people which forms the solid founda
tion of our democracy. I cannot under
stand why hon. Members of the Sclect 
Committee—I mean the majority of 
them—found it necessary to incori>orate 
these restrictions. Did they imagine 
that if these restrictions were not there, 
majority of our voters would so exer
cise their vote as to return only sur*h 
class of people as are sought to be dis
qualified under this sub-clause? I think 
it is almost preposterous to make such 
an assvimption in respect of our people. 
It is an outrageous reflection on the 
capacity of our people to do the right 
thing. Every candidate is under the 
fire of criticism at the time of election. 
The merits and demerits of each candi
date are subjected to merciless criticism 
at the hands of rival candidates and 
their supporters. Contracts, licences, 
permits and the like cannot remain 
hidden from the public gaze. If these 
things are really so bad, then we can 
depend upon the sense of the psople to 
defeat these people at the elections. 
Let the people judge for themselves. 
Let us not anticipate the verdict of the 
people on these matters. Le us not pre* 
tend to be wiser than the collective 
wisdom of our people. Let us not force 
our own moral conceptions by law on 
the people. I think that nothingjvrould 
bê lQSt by deleting this sub-clause from 
the Bill. These restrictions appear to 
me to be open to many other grave 
objections. The right to follow any 
trade or profession or industry is one 
of the fundamental rights guaranteed 
by the Constitution. If permits and 
licences are made obligatory by law, 
and if trade, commerce or industry 
cannot be carried on except on the basis 
of such permits or licences, then it is 
no fault of such permit-holders or 
licencees and we cannot deprive them

of their constitu!ional right to stand 
as candidates because of the licencing 
and permit system imposed upon them 
by law. I was a little astounded to 
find the hon. Law Minister defending 
this clause. He said in effect that if 
these restrictions were not there, this 
House would be transformed almost 
into a sort of stock exchange.

Shri Mimavalli (Bombay): \ou  have 
not understood it properly.

Shri P. Y. Deshpande: If we take 
into account the policy of Government 
to control free trade and commerce 
and iodustry more and more, a situa
tion may arise in the foreseeable future 
in which a very large section of the 
people engaging themselves in trade, 
commerce or industry would be debar
red from offering themselves as candi
dates if this clause remains on the 
Statute Book. Even petty traders and 
small shop keepers, not only they, but 
even a large section of the cultivators 
would come under this class of permit 
holders and licencees and they would 
be debarred by this particular clause. 
It seems to me that only paupers, para
sites and professional politicians would 
be dominating this House.

Shri Munavalli: Stretching the im
agination too far.

Shri P. ¥. Deshpande: All persons 
practising trade and commerce and 
any of these honest professions would 
be debarred from coming to this House 
or to the State legislatures. I presume 
the hon. Law Minister does not want 
this House to be converted into a House 
of paupers, parasites and professional 
politicians whose strength more or less 
would depend on the men who stand 
behind and pull the wires.

Similar considerations would seem 
to apply to the ordinary workers em
ployed in the Railways and State col
lieries and other sinniilar State unrî  
takings. To Impose upon them restric
tions which are not imposed upon ordi
nary citizenT and prevent them from 
taking the same interest in the elections 
as any ordinary citizen can take seems 
to me, to go too far in the way of res
trictions. The workers in the Railways 
or the State mines or other State un
dertakings are not in any better posi
tion than workers in any private under
takings. Even in the Railways, State 
mines and other State undertakings, 
trade unionists of various ideologies 
are allowed to organise these workers 
into strong trade union organisations. 
These workers or their representatives 
may under the existing law work 
among themselves to win membership 
to their respective Unions and propa
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gate their particular ideologies. If that 
is so, the restrictions that are sought to 
be Imposed on these workers on the 
ground that they are Government ser
vants seem to me almost preposterous. 
Ttie hon. Law Minister said, and rightly 
30, that our administration must re
main neutral and impartial; that is 
true. But, I fail to see how these 
workers in the State industries and 
Railways can by any stretch of im
agination be described as Govern
ment servants. They are not Govern
ment servants and therefore the res
trictions that are sought to be imposed 
on Government servants should not be 
and cannot be imposed on these work
ers. I hope that the hon. Law Minister 
will see his way to concede the point 
which was so ably argued by my hon. 
friend Mr. Khandubhai Desai.

I have only one point to urge in re- 
l̂ aî d to the clause which lays down 
the grounds for declaring an election 
to be void. I have no quarrel with the 
illegal and corrupt practices forming 
the grounds of such election petition 
or forming the ground for declaring an 
election to be void. But, we have enu
merated the corrupt and illegal prac
tices in such an elaborate manner that 
it is quite possible for a rival candi
date, who does not enjoy the confi
dence of the voters to so manoeuvre 
evidence, that without working for his 
election in the proper way, he could 
make it probable for the Tribunal to 
find that perhaps there were in fact 
illegal and corrupt practices on a scale 
which would justify the declaration of 
the election to be void. Therefore, I 
would very humbly appeal to the hon. 
Law Minister who is himself a very 
expert lawyer to see to it and prevent 
these tactics of reactionaries and people 
who cannot win the confidence of the 
electorate, manoeuvring only in one 
direction, namely creatii^ e^dence to 
see that when they lose in the election, 
the election Itself can be set aside on 
the grounds mentioned in clause 99. It 
is quite possible and quite conceivable 
that this could be done and all my 
anxiety is that this clause should at 
least contain something which would 
put a stop to the machinations of such 
people. In sub-clause (3) of clause 99, 
there is an effort in this direction, and 
if a candidate or his agent has taken 
all possible steps to prevent illegal ahd 
corrupt practices, they are sought to be 
saved. But, the clause says that in such 
ca.ses. the Tribunal may decide, that 
the election of the returned candidate 
is not void. Again, the word “may*' here 
gives a good deal of latitude to the 
Tribunal and to the manoeuvres, which 
I have mentioned, to succeed even 
against an honest candidate who has

taken ail possible and human precau* 
ticns to prevent illegal and corrupt 
practices. I therefore suggest that in 
this sub-clause (3) of clause 99, at the 
end, instead of the word *may* the 
word ‘shair be substituted. That would 
reassure all honest candidates who take 
all possible precautions to prevent cor
rupt and illegal practices taking place. 
They would be fully protected if the 
word ‘shall' is there and the points that 
I had made will be met to a very con
siderable extent. I hope the hon. Law 
MinDst r̂ will take these suggestions 
into account and improve the Bill.

Prof. S. L. Saksena (Uttar Pradesh): 
This Bill is intended to ensure real 
democracy in our country. Fair and 
impartial /elections are indispensable 
to real democracy. I must at the very 
outset congratulate Dr. Ambedkar as 
well as the Select Committee on the 
great labours that they have bestowed 
in framing this Bill which is fairly 
exhaustive. Therefore, whatever I say 
will be intended only to suggest fur
ther improvements.

The real purpose of this Bill is that 
the people's choice should be> known as 
to whom they want to represent them in 
the Legislatures. Prof. K. T. Shah in 
a very illuminating discourse gave cer
tain views which, 1 think, deserve con
sideration. Probably we may not be 
able to accept every one of them; but 
I think that we should ensure that every 
one who is a citizen of India and is of 
ths prescribed age, should have the 
opportunity to be elected by the people 
in a fair manner.

We know people who are experts in 
elections are able to debar those who 
can be their rivals by seeing that the 
names of these would-be rivals are not 
on the electoral rolls. Of course time 
has been allowed to get the names on 
the electoral rolls corrected. But we 
have to bear in mind the fact that the 
voters number about 18 crores and 90 
per cent, of the people in this country 
are illiterate. And it is when the elec
tion fever is in a high pitch that the 
candidates will realise the value of 
each vote. In spite of the great efforts 
on the part of the Election Commis
sioner to get the rglls corrected, they 
are, we know, not yet fully correct. 
We know that till recently the name 
of our President, Dr. Rajendra Prasad 
was not there. Sof also I think the 
name of His Excellency Shri Asaf Ali 
probably is not there even now. Of 
course it is the responsibility of the 
persons concerned to see that their 
names are there. Still in the circum
stances in which we now are and in 
the nature of the particular circum
stance in which we are, so far as the
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voters are concerned, I think we can
not change the rolls now. But if a 
candidate finds that his name is not in 
the list of voters, I personally think 
that he should not be debarred on that 
score. He may be quite qualified to 
stand as a candidate, but for some 
reason or other his name happens not 
to find a place in the electoral roll. 
He should not be debarred from stand
ing as a candidate just because of this 
fact. I would request the hon. Law 
Minister to devise a method by which 
such a person may be allowed to stand 
as a candidate. I know there will be 
cases of, say detenus who have been 
recently released and have therefore 
not got their names as voters and they 
might like to stand as candidates. Some 
measure should be devised to permit 
them to do so, if they are otherwise 
qualified. If the Returning Officer finds 
that their names are not on the rolls 
and it is no fault of theirs that they 
are not there, then they should be 
allowed to stand.

I would go even further and say that 
a person whose name is in the Ust of 
voters, if he wants to stand as a candi
date, should be allowed to do so and 
no interested person should be able to 
say that he is not allowed to stand 
because he is illiterate or for some 
other reason. The people will have 
to choose the very best among them to 
be their representatives. In fact, we 
want the best people from the country 
and that is only possible if no one is 
excluded from standing as a candidate 
on technical grounds. I know there is 
the provision that mere technical
^un d s should not be allowed to stand 
m the way. But that is not enough. 
Unless there is an important reason 
against the person, he should be allowed 
to contest the election. I hope the
House will devise some amendment to 
this Bill so that the mere disqualifica
tion that the name of the candidate is 
not on the electoral rolls may be re
moved, at least in the case of candi
dates.

Then we come to the nomination. 
We know many nominations are reject
ed on technical and other grounds. The 
Select Committee has brought about 
the provision that the rejection should 
not take place on mere technical
grounds. But what are technical
grounds, it is left vague. It may be 
that the number given is not the cor
rect one on the rolls, or it may be some 
other reason. For these and similar 
reasons the nominati<»i should not be 
rejected. I personally feel that if a 
person declares that he wants to stand 
for the election as a candidate, that 
Bliould be enough. He should be allow

ed to contest the seat. There should 
not be*any more need for • proposcsr 
and a seconder. He need not search for 
a proposer and a seconder in his village. 
If his name is in the list of voters and 
he wants to be a candikiate for a seat, 
he should be allowed to stand.

I am in entire sympathy with Dr. 
Ambedkar when he says that the nomi
nations should be finalised before the 
elections are launched upon. We have 
seen elections being contested again be
cause the nomination was wrongly re
jected or somebody was made a candi
date when he should not have been. 
Dr. Ambedkar has asked the House 
to devise some method by which this 
can be done. I personally feel that it 
should not be difficult to do so. At 
present the time Ihnit between the 
nomination and the withdrawal is 17 
days. I think this period should be 
extended to about one month which 
gives one week for the scrutiny and 
three weeks for the rest. If there is 
any reason why the person should not 
be a candidate, the question should be 
decided by a tribunal constituted by 
the Election Commissioner, sitting at 
some central place in the province. I 
would prefer a High Court Judge In 
the province and all such disputed cases 
should be put before this tribunal and 
decided, once and for all and this deci
sion should be final. There should be 
no more appeal. After all nomination 
will mean that the person can contest 
the election and I do not think that we 
should deprive people from contesting 
the elections and obtaining the votes 
of the people. It is not an intricate 
business and people should be allowed 
to stand for elections and unless there 
are very important reasons for it, 
nomination papers should not be re
jected. So the finalising should be done 
before the period of one month.

Prof. Shah gave a pet theory of his 
that a candidate should have such and 
such qualifications and I know that 
theory has many supporters. Dr. 
Rajendra Prasad at the conclusion of 
the work of the Constituent Assembly 
also said that it had not been possible 
to include qualifications for the candi
dates. I personally feel that at this 
stage of the development of our coun
try it is not proper to put down any 
qualifications. About 90 per cent, of 
our people are illiterate. If there is 
any literacy qualification, then they 
would all be disqualified and disenfran
chised. That should not be. Ordinary 
people who do not know how to read 
and write are sometimes the best men in 
their villages.

Dr. Deshmnkh (Madhya Pradesh): 
Why in the villages? In the whole 
country.
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Prof. S. L. Saksena: Yes, maybe in 
the whole country. Very complicated 
and Intricate questions are sometimes 
quickly solved by them, questions which 
it would take High Court Judges weeks 
or months to decide. I do not think 
we should exclude such natural wis
dom just because these people are not 
able to read and write. It was not 
their fault that they could not read 
and write: perhaps there were no 
schools in their days and in their places. 
It is not proper tl>at a man should be 
disqualified on account of illiteracy. 
Once an illiterate person is elected he 
begins to learn how to read and write. 
In time he becomes sufficiently edu
cated to take part in the proceedings 
of Legislatures. (Interruption). If we 
put this qualification I am afraid most 
of the illiterate people, who for no 
fault of their own are illiterate, will be 
disqualified. We know that a degree 
is not a guarantee that a man is very 
wise. In fact we have on our Trea
sury Benches a Minister without any 
degree. There was the case of Akbar 
in history, who was one of our biggest 
emperors. There are other names in 
histon  ̂ which I can quote. Therefore 
the literacy qualification is not proper.

Prof. Shah suggested that social ser
vice should be a qualification. Though 
I am in sympathy with him it is not 
practicable: because you cannot de
cide who has been a social worker and 
who not. Anybody can claim to have 
been a social worker and nobody can 
challenge that. The mere fact that a 
man can get votes shows that he has 
been a social worker and that itself 
should be the best proof. ,

Prof. Shah also offered a bait that 
all ex-members of Legislatures should 
be qualified. The mere fact that a man 
had been elected before to a Legisla
ture should not be considered as a 
qualification. A man might have been 
illiterate and may not have learnt any
thing even after five years of his hav
ing been a member of a Legislature. 
He may not even have learnt to read 
and write. Such a person should not 
be allowed to be again in the House. 
Therefore I think this qualification is 
not necessary. If you put these quali
fications many capable persons who 
command the esteem of the voters will 
be disqualified. They may not even 
have read upto the fourth standard 
and yet by experience they could com
pete with any graduate. I therefore 
think that any attempt to put qualifica
tions for candidates will be suicidal in 
our present state of development. 
When the mass of the people of the 
country are educated, then you may 
put such a qualification, because every
body will possess the qualification. At

present to put in this qualification is to 
disenfranchise all the good workers. 
When a graduate is a caadidate that 
fact itself becomes a qualification and 
he gets more votes than one who is 
illiterate. The people will know who is 
more qualified and vote for him.

There is one danger for which I 
would like that some safeguard should 
be provided. I mean the paste system 
and communalism. The Jat votes for 
a Jat, the Kshatriya votes for a 
Kshatriya and the Brahmin for a Brah
min. Also there is communalism, a 
Muslim voting for a Muslim or a Hindu 
for a Hindu. I am not able to suggest 
any remedy for this situation and I do 
not know how to get over the difficulty. 
In course of time when political parties 
develop the caste system and com
munalism will cease to be the strong 
forces that they are today. Therefore 
we should work for the establishment 
of political parties to break down these 
prejudices. There is another remedy, 
namely the delimitation of constituen
cies.....

Dr. Deshmukh: Kill the majorities?
Prof. S. L. Saksena: Majority on 

caste or communal basis. Concentra
tion of majorities of particular castes, 
creeds or communities should be divid
ed so that the caste system or com
munalism will not work as a strong 
factor in tilting the scales in favour of 
or against a candidate. I would sug
gest that this is a practical manner in 
which we can break the back of this 
particular evil in our country.

Prof. Shah said that he wanted no 
physical nor moral lepers. (A n  Hon, 
Mem ber : What about mental lepers?)
I have already disposed of th ^ . I 
agree that physical lepers or persons 
suffering from communicable dis
eases should not be permitted to 
become members of Legislatures. Ab 
regards moral lepers the practical ques
tion is how to determine who is a moral 
leper. There are some standards to 
apply. A man may have been convict
ed for grave offences of moral turpi
tude. But there is nothing said in this 
Bill about moral turpitude. The pro
vision in the Bill is that unless a period 
of five years has elapsed since the 
man’s release he shall not be a candi
date. If the elections had come in 
April personally I would have been dis
qualified after ten years of imprison
ment, the five years not having elapsed. 
Conviction for political offences and 
not for offences involving moral turpi
tude should not be treated as a dis
qualification. Also persons convicted 
of election offences or for fraud should 
be disqualified. Clause 7 (1) (a) is per-



VM R€pre$entation of the 11 MAY 1951 People {No. 2) Bill 850»

[Prof. S. L. SaksenaJ
fectly right. Also there must be a pro- 

I vision that a man who has been found 
guilty of evading tax should be dis
qualified. Surely such a man cannot 
help the Legislature in framing laws 
which will prevent such evasion of 
taxes by black-marketeers and others.

I am afraid the clause as it stands dis
qualifies many people who have been 
holding licences, merely because Gov
ernment had insisted that they should 
hold licences for their business pvir- 
poses in a particular controlled commo
dity. There may be many persons who 
are hcmest traders and yet are dis
qualified by reason of the fact that they 
hold a permit or licence. The clause 
should be changed so as to get at the 
real culprits. There should be some 
limit fixed, namely a licence yielding 
an income of say 20,000 and over. 
Otherwise even ordinary traders will 
be disqualified. This way no trader 
in the country would be left out. 
Even ordinary traders have to take 
licences and this provision would ex
clude all of them. So, I would like 
this provision recast in a manner to 
exclude real offenders only and not 
everybody.

It was said by many hon. friends 
that mill-owners, princes and big 
zamindars should be excluded f r ^  
standing for elections. I have my sym
pathy with that suggestion. I do not 
want that these people who are ex
ploiters, at least most of them, should 
be allowed to enter Legislatures, but 
I personally think that the way to 
exclude them is not through this Bill. 
For that you have to go much deeper. 
Unless you change the system of 
society and have a socialist society, 
you cimnot exclude these persons. Be
cause even if you exclude them they 
will put up their henchmen who, as 
some hon. Member said, will be worse 
than the man excluded. You cannot 
exclude them tmless as I said earlier 
you change the pattern of society. One 
friend was saying that princes should 
be excluded. I wOuld certainly not 
wish these people to be there in the 
Legislatures but do ^ou think they 
will not put up some henchmen of 
theirs who, with all the wealth and in
fluence of the former, will get elected? 
So, I do not think these short-cuts will 
help you. What you should aim at is 
to change the society which alone will 
exclude such people. I therefore think 
that this attempt to disqualify some 
person or other is not proper; it is only 
a disgrace on the Constitution and an 
act quite undemocratic.

While I cannot agree to a method 
of disqualifying such persons, I am

all for enabling the poorer candidates 
to have an equal chance with these 
richer people. Prom that point of 
view 1 support Prof. Shah's suggestion 
that Government should help the poor
er candidates in the elections. Of 
course 1 know that in the present finan* 
cial condition it is impossible for Gov
ernment to help the poorer candidatei  ̂
financially but Government can help 
them in many other ways. For in
stance, it can say thfit it will give a 
free copy of the electoral list to every 
poor candidate. In an average con
stituency there are about four lakh 
voters on the rolls and the cost of the 
rolls for that constituency comes to 
Rs. 600. The ordinary, poor candi
dates cannot purchase them.

I>r. Deshmakh: Give them two
copies.

Tbe Minister of Law (Dr. Ambed- 
kar): How many?

Prof. S. L. Saksena: At least one.
Shri R. C. Upadhyaya (Rajasthan): 

And a jeep.

Mr. Speaker: Order, order. Let 
there be no interruptions when the 
hon. Member speaks. Let him not be 
interrupted, let each Member advance 
his argtmients.

Shri Kamath (Madhya Pradesh): 
But he welcomes interruptions.

Mr. Speaker: He may welcome 
them but if they continue I will 
him to stop his speech after some 
time—he will not be able to go to the 
end of it.

Prof. S. L. Saksena: Then, Govern
ment can put the radio at the disposal 
of all the parties impartially and fre
quently so that every candidate will 
be able to enlighten the voters on his 
programme and policies. Every par^ 
must, of course, be treated equally im
partially. Government can also issue 
leaflets saying these are the candi
dates who have been nominated in this 
constituency and that every voter is 
free to vote for any of them, and that 
there is no coercion and anybody who 
tries to coerce or intimidate the voters 
shall be reported against and action 
will be taken against him. If Govern
ment does this it will be of very great 
help to the poorer candidates. So. this 
is another suggestion to help the poorer 
candidates, gamely that Government 
should issue leaflets which are impar
tially drafted, giving information about 
the candidates and telling people that 
they can vote for any one of them.

As regards security the present pro
vision lays down Rs. 500 and Rs. 250 in
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the case of Parliament and State Legis
latures respectively, and in the case 
of Schedule Caste candidates Rs. 250 
and Rs. 125. I think these amounts are 
too heavy in the present condition of 
our economic development. I person
ally think that Rs. 100 for Parliament 
and Rs. 50 for the State Legislatures 
should be sufficient. That will be suffl- 
crient to eliminate bogus candidates 
and on the other hand enable many 
poorer people to stand for election.

My next suggestion is that every 
candidate should be allowed to post 
free of charge his manifesto or quali
fications. at least twice, to his consti
tuents. That will enable every voter 
to know who are the candidates, what 
are their qualifications and why they 
should vote for some particular candi
date.

These steps, if taken by Government, 
will generally help the poorer people 
also to contest the elections. And it 
will not cost Government much either 
because they can do it at comparative
ly a small cost; especially when we 
see scandals involving crores revealed 
every day, this amount of a crore or 
so should not be grudged by them. 
And it should be the purpose of this 
House to devise measures to see that 
Government has got the obligation in 
every Constituency to publicise the 
names and qualifications of candidates 
so that people may know who is stand
ing, for whom they should vote.

[M r. D eputy -Speaker in the Chair]

About transport during polling, I 
am for complete prohibition of all 
transport. It is only three miles which 
a voter will have to walk. Therefore 
I would wish that this House should 
categorically say that no transport is 
permitted. If any voters cannot walk 
the distance the maximum that will 
be provided should be bullock carts in 
the villages. That will be the maxi
mum that could be provided for wo
men and invalids.

Shri J. R. Kapoor (Uttar Pradesh): 
No camel carts?

Prof. S. L. Saksena: In Rajasthan 
I might allow it. But I would say I 
would not permit any motor transport 
or bny mechanicallbr-propelled trans
port.

Shri Sonavane (Bombay): What is 
the disadvantage of mechanically-pro
pelled vehicles and what is the advan
tage of bullock carts?

Prof. S. L. Saksena: First of all 
bullock carts will not give very great 
advantage to the voters because there

will not be so many available and they 
will move slowly. On the other hand 
a car would give advantage to the rich 
as against the poorer candidates. Any
how I certainly would not agree to 
allowing any kind of vehicle moving 
faster than a bullock cart.

In regard to the election expenses,. 
I would suggest that the maximum, 
limit in respect of the House of the 
People of the Central Parliament 
should be Rs. 10,000 and it should be 
only Rs. 3,000 for State Legislatures. 
This is the maximum that should be 
permitted. This should also be strict
ly enforced. Unfortunately, there have 
been limits before and they have not 
been enforced. In 1937, my opponent 
spent Rs. one lakh while I spent Rs. 
5,000. Of course, he lost the election.. 
But in his return he showed the ex
penditure as Rs. 10,000. In future, 
these things should not be permitted. 
The limits should be fixed and strictly 
enforced.

It has been stated that the elections 
will be spread over a month or so. 
This is very unfair. We have 18 crores 
of voters and I can understand the diffi
culties of holding elections in so many, 
places. But in England and America 
they have four or five crores of voters 
and they are able to hold the election 
iii one day. Effort should be made 
here to hold the election in one day, 
or at least within a week, 'fhat should 
be the outside limit. Counting should 
be done only after the one week is 
over, so that the results will be an
nounced on one particular day. If you 
do not do this, people will know the 
results and that would vitiate against 
the chances of those who might win.

About corrupt practices, I am wholly 
in agreement with all that has been 
laid down, but I am surprised at the 
leniency which has been shown to 
Government officers guilty of corrupt 
practices. A Returning Officer guilty of 
breaking open the ballot box can only 
be punished with two years* imprison
ment. I think he shô dd be given at 
least transportation for life. (A n  Hon, 
Mem ber: What about capital punish
ment?) You might suggest that. I 
personally think that the punishment 
should be at least seven years’ im
prisonment. Two years are far too 
low. Probably, a candidate with money 
can tell a Returning Officer, '‘Look 
here, you do this thing for me. I will 
give you more than two years’ salary 
in lump sum** and the Returning Offi
cer can very well go to jail. Breaking 
open the ballot box is a very serious 
offence and the punishment should 
therefore be at least seven years* im
prisonment.
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Then there is a penalty of three 

months’ imprisonment in one case and 
of Rs. 500 in another. These should 
be increased. If a man who is en
trusted with the responsibility of hold
ing fair elections becomes corrupt, then 
there is no worse thing. This can be 
prevented only by providing for heavy 
penalties. Not only that, they should 
be strictly enforced.

Then there î  a provision that the 
Returning Officers should be appointed 
by the Election Commission in con
sultation with the State Governments. 
Why should you make it statutorily 
compulsory to consult the State Gov
ernments? It should be open to the 
Commission to select anybody it likes 
and post him anywhere it likes. Under 
this consultation, what will happen 
is this. A State may supply fifty names 
and if you consult it, about the posting, 
it w i n  have its own suggestions as to 
where a man should be posted. This is 
most unfair and dangerous. Our Con
gress experience is there. Returning 
Officers were appointed by State Cabi
nets. They chose such people as would 
do what they were asked to do. That 
destroyed the whole Congress reputa
tion. I think we should see that the 
Election Commission has power to ap
point Election Officers and Returning 
Officers independently of what the 
State Government has to say. Of course, 
the Commission may consult the 
State Governments, but it should have 
absolute discretion where to post the 
officers. The present provision of com
pulsory consultation should be re
moved

Then there is a provision that if 
election returns are not submitted 
within a particular period the man 
will ^  disqualifled. It is said that if 
a man goes out of the coimtry, some
body else can file the return for him. 
But supposing a man is detained im
mediately after he has fought the elec
tion, he cannot file the election return. 
Therefore, I suggest that this should 
not be made a disqualification in the 
case of those who are unable to sub
mit their returns due to causes beyond 
their control.

Then, you have prohibited Goveirn- 
ment servants from taking part in 
elections. Here, Shri Khandubhai 
Desai pleaded that labourers and em
ployees in commercial concerns should 
not be debarred from working in the 
election campaigns. I support him in 
that matter. Take the Railways. 
There are ten lakhs of men employed. 
Take the P. & T. There are two lakhs 
of men employed. To say that they 
ihould not take part in the elections

and work for the men whom they want 
to return is very unfair. I suggest 
that the Election Commission may draw 
up a list of those who are disqualified. 
I do not want district magistrates, 
patwaris or kanungos who have exe
cutive functions to perform to be per
mitted to participate in elections. But 
a clerk in a railway office in Delhi 
should not be prevented from working 
for a candidate in his own home. Let 
the Election Commission determine 
who are the people that ara diaquall- 
fied. Otherwise, the rest of the people 
should be permitted.

I think that this is all that I have 
to say about this Bill. I hope the 
House will improve this Bill before 
it passes it, so that we shall be able 
to elect the really deserving people and 
not merely people who wish to win by 
the power of their riches or their in
fluence.

Several Hon. Members rose—
Paadlt Thakur Das Bhargava (Pun

jab): Let us have a time-limit of not
more than twenty minutes.

Mr. Depnty-Speaker: If it is the 
desire of the House to have a time
limit let us have fifteen minutes.

Pmndlt Thakur Das Bhargava: We
should have at least twenty minutes.

Mr. Deputy-Speaker: Fifteen min
utes normally and 20 minutes in 
abnormal cases.

I hope all hon. Members will honour 
this convention. I dp not want to 
make this a rule, because under the 
rules at this stage of the discussion 
of the Bill there is no time-limit. But 
with the consent of the House and 
the unanimous wish of the House we 
shall have this time-limit on this oc
casion.

Thakur Krishna Singh (Uttar Pra
desh): We have to catch your eye, or
you call Members from a list with you?

Mr. Deputy-Speaker: Hon. Mem
bers have to catch my eye. But all 
hon. Members who wish to speak may 
send me their names.

Shrl Sonavane: If the names of 
hon. Members who want to speak to
day are not exhausted, the debate may 
be continued tomorrow.

Mr. Deputy-Speaker: That will be 
considered at one o’clock.

Sardar Hukam Singh (Punjab): In 
the first instance, I might assure the 
House that I have not my name in 
any list; nor could I have had it there.
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Therefore I assure my hon. friends that 
J iiave succeeded in catching the Chair's 
^ e .

jShrl Kamath: On pure merit.
Sardar Hukam Singh: By chance. 

I  may say.
I am going to submit here tftat we 

are circumscribed by certain circum
stances and we have to adopt certain 
procedures and methods that prevail 
in other countries. I would have wished 
very much that this Bill should have 
been made much simpler, because 
literacy in our country is at a very low 
level. It should have been much sim
pler in its provisions, so that the com
mon man could understand it. But, as 
I cannot suggest any alternative, per
haps, I have to agree that we have to 
adopt these methods on 'account of 
compulsion or by force of circum- 
•stances.

I would not like to go over those 
points that have been already dealt 
with in detail, at this late stage of the 
debate, but one cannot help repeating 
certain things, though he may try to 
say them in his own way. So, there 
are certain points that would bear re
petition as well.

The first observation that I have 
to make is about the disqualification 
clause. It has been laid down that 
persons who are convicted to imprison
ment for more than two years shall 
be disqualified. It is intended that 
even those who are convicted to a 
lesser term should also be included. 
In this respect, perhaps if they are 
really undergoing a term of imprison
ment they might not be able to attend 
the meetings for sixty days and so 
they would be automatically removed. 
This is quite all right.

My hon. friend Prof. Shah pointed 
out that certain classes of persons who 
indulge in anti-social activities, such 
as black-marketing, profiteering, tax- 
evadijjg, etc. should particularly be 
mentioned and disqualified from seek
ing election. I agree with him on that 
point. But what I want to bring to 
the pointed attention of the House Is 
that not only no provision has been 
made as regards such persons, but such 
persons will get an advantage over 
others. My submission is that persons 
who were sentenced not to a term of 
imprisonment, but to huge sums of 
fine as well should be included in this 
clause. So far as I can make out, 
under the Defence of India Rules and 
other allied legislation, persons who 
committed black-marketing or profit
eering were sentenced to fine and not to 
substantial terms of imprisonment. So,

while other persons who are convicted 
to two years, or even to a lesser term 
would be brought in and would be dis
qualified, such persons who were fined 
to a very high amount would go scot- 
free, though the intention of the House 
seems to be that persons who indulge 
in such anti-social activities should be 
kept out.

It has been argued by some of my 
hon. friends that this matter should be 
left to the electors. If they feel that 
they should elect such persons, where 
is the harm? Who are we to lay 
down these conditions for the electors? 
This argument seems to be quite good, 
but this can only apply where demo
cracy has developed slowly and gra
dually. Democracy has been trans
planted in our country and we have 
yet to create circumstances and edu
cate our voters. There is need, there
fore, to lay down certain conditions for 
the election of members to Parliament 
and Legislatures. In other words, 
such persons must be included in the 
list of those who are to be disquali
fied.

The second point that I want to im
press upon the House is about clause 
7 (1) (c) which lays down that persons 
who have failed, whether before or 
after the Constitution came into force, 
to file their return of election expen
ses should be debarred and kept out. 
I know of instances where persons only 
put in their nomination papers and 
when that was rejected they failed to 
file their election returns. Before the 
attainment of freedom persons, though 
they filed nomination papers, did not 
want to associate themselves with cer
tain bodies. But this disability should 
not come in their way now. At least 
so far as the past is concerned, those 
persons who failed to put in their elec
tion return should not be banned on 
that account alone.

Then, the Select Committee has 
added a new clause 7 (1) (d) (ii) that 
those who hold a permit, licence or 
authorisation should be kept out. My 
submission is that at present most of 
the economic field in our country is 
controlled. There is very little scope 
for free enterprise and the holding of 
a permit, licence or authorisation is 
not a favour or a concession granted 
to certain individuals, but it is a 
necessity. Those who are honest 
people as well in the trade can only 
carry on their profession after they 
have got such licences or permits. So 
a good number of them would be kept 
out if this condition were adhered to. 
In that respect I want to submit that 
at least this sub-clause might be de
leted.
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So far as the contract is concerned 

that is a good clause and 1 am in 
favour of it that contractors who have 
entered into some agreement to do 
some job, to supply certain tUngs mutii 
be kept out. They derive certain ad
vantages. But so far as permit-holders 
are concerned, as I have submitted 
Just now, it is not a special concession 
and those who are in the trade, all 
of them, have to get permits in most 
of the things. Therefore *ny submis
sion is that this sub-clause relating to 
the holding of permits, licence or 
authorisation ought to be deleted.

My third point is about clause 35 
of the original Bill. That has been 
deleted by the Select Committee. The 
reasons given for this deletion are first
ly, that there might be a large number 
of applications and secondly, that the 
proceedings might be protracted and 
tiiat we might not be able to hold the 
elections within the time that we have 
fixed at present. In the first instance 
also when the Bill was referred to 
Select Committee our hon. friend Dr. 
Ambedkar gave us exhaustively the 
benefits that we could have if this ques
tion of validity of nomination papers 
was considered as a preliminary issue 
and if it could be decided finally before 
elections were taken on. I entirely agree 
with this ground that it would be a 
useless waste of expense and energy 
for our citizens to go on fighting any 
elections when an application is 
brought subsequently questioning the 
valicuty of a nomination paper tnd 
Tribunal decides it one way or the 
other and sets aside the whole election. 
In the first instance when the Bill was 
introduced there was a sub-clause that 
for the first election, as there was little 
time, the old course might be continued 
and that this might be left to the Elec
tion Tribunal. I thought perhaps the 
Select Committee would find out means 
whereby this could be done even in 
the present election. But it astonishes 
me that instead of removing that sub
clause the Select Committee has drop
ped the whole clause relating to appeals 
against the validation of a nomination 
paper, altogether. I cannot agree with 
the grounds given. The first one that 
is advanced is that there will be a 
large number of appeals. May be 
when we are taking up this big ex
periment surely there would be a large 
number of applications and we have 
to cope with them. But what I visua
lise is that in a district there might 
be ten seats for the local Legislature 
on an average and one seat for the 
Central Parliament—altogether, say 
eleven or even twelve. If we multi
ply that number by ten I should think 
that would be a liberal figure. In every

constituency there might be at>out ten 
applications for a seat. Then the whole 
number would be 110 or 120. If these 
applications are scrutinised by the Re
turning Officer then there would be 
appeals against half of the number at 
the mcwt. (Interruption), If you say 30 
per cent. I am prepared to agree even 
then.

Shri J. R. Kapoor: Our experience 
of the past has been that applications 
on the ground of wrongful acceptance 
or rejection have been very few.

Sardar Hukam Singh: But that pre
vious history cannot be a correct galdm
for us. As Dr. Ambedkar said we are 
very fond of politics. Many persons 
wouH come in and the number would 
be large. If it is one-third or even 
one-fourth, then it is not difficult to 
decide them within a certain period. 
The instance was quoted that the Mad
ras district board rules have a provi
sion of this nature. Bombay also, has 
similar provision. It was whispered 
through yesterday. I can state about 
Punjab also. It was provided in those 
rules that after scrutiny had been made 
three days were given to the candi
dates to secure copies and file appeals. 
In another three days all those appeals 
were decided. Here it can be assumed 
that after scrutiny is made the copies 

"would be provided within three days 
and it would not take more than seven 
more days to decide all those applica
tions. If we can entrust district judges 
to be on the Election Tribunals lor 
deciding the election petitions there is 
certainly no harm if we ask them to 
decide these appeals, and everybody 
should have confidence in them. They 
will be able to decide them within a 
week. Much of the expense and energy 
would be saved, and that would be a 
national saving. I feel very 
strongly on this point that this can 
surely be done and the district judges 
can be entrusted with this work and 
they will discharge their duties quite 
efficiently and fairly. So there would 
be no harm if the appeal is provided 
even at this stage.

So far as the question of a large 
number is concerned I might submit 
again that it is better that this large 
number of appeals should be disposed 
of at this stage rather than leave it 
to the ultimate fate of so many election 
petitions to be filed and then for the 
proceedings to be dragged on for years. 
I know of cases where most of the term 
has been exhausted in fighting out 
these petitions and when the success
ful candidate is ultimately displaced 
by a determination of that issue of 
nomination paper he has enjoy^ most 
of the term of office.
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That would be very unfair if we 
leave this question to the ultimate de
cision of the Election Tribunal. In my 
humble view that appeal must be pro
vided and the clause that has been 
dropped must be restored.

Shri Ethirajulu Naidu (Mysore): 
Ever since the hon. Law Minister sat 
down after introducing this Bill, I have 
been trying to welcome this Bill and 
now that you have been good enough 
to give me an opportunity. I hasten 
to welcome it. The consideration of 
this Bill, I think, is the most important 
legislative business of this session and 
for two reasons. One of the reasons 
is that we are embarking upon the 
solemn duty of creating our successors 
the successive Parliaments which are 
to rule the destinies of this land, so 
dear to all of us. As you are aware, 
when this country achieved indepen
dence direct elections were not possible 
and representiitives had to be drawn 
from the State Legislatures such as 
existed at that time. That was the 
Constituent Assembly and that is the 
Parliament today. We are now em
barking, upon this task of ushering in 
a Parliament and legislatures that will 
be coming in by the direct vote. The 
second reason why I say that this is 
the most important legislative busi
ness of this session is that this Bill 
provides a further assurance of early 
elections. A representative sovereign 
body which does not for one reason or 
another hold the elections condemns 
itself. It is a negation of democracy. 
There have been good reasons why 
elections could not be held hitherto. 
I am conscious of the immensity of the 
task. Nearly 18 crores of voters are 
to be invited to the polls and it is a 
huge experiment which is to be carried 
out in our country for the first time. 
At the same time the time schedule has 
now been fixed more or less. I should 
very strongly urge upon the Govern
ment as well as this House that under 
no circumstances should it be post
poned. It will not be fair to ourselves 
nor it will be fair to the country.

After the masterly survey that the 
hon. Minister in char̂ je of this Bill has 
given of the scheme of this Bill, the 
various alterations that have been 
made by the Select Committee and his 
own reactions to them, I would not 
dilate much on the provisions of this 
Bill. But with your leave, I would 
advert to a few provisions which even 
at this stage would admit of some ob
servations being made. I refer to 
clause 7 (1) (d) of the Bill. There Is 
a considerable section of the House 
which is in favour of deletion of sub
clause (ii) of clause 7 (1) (d) as pro

! posed by the Select Committee. I do

not want to repeat the arguments that 
have been advanced by my hpn. friends 
who have spoken before me, namely 
that it will be a restriction of the right 
of the voter to exercise his choice as 
to who is to represent him in the Legis
lature. I am not holding a brief for 
the black marketeers and profiteers 
an(j antinsocial elements who want to- 
benefit at the expense of the public 
at large. I .speak in the name of the 
vast number of honest traders, small 
traders m big places and small, and 
even big traders many of whom are 
honest. Why should they be debarred 
from becoming members of the Legis
latures? The hon. Law Minister was, 
pleased to observe that the prbposal 
of . the Select Committee was rather 
too severe and his own personal reac
tion was that a license or permit holder 
may not be prevented from being 
chosen as a candidate but having been 
returned as a candidate, he must make 
his choice whether to continue as a 
Member of Parliament or to give up 
that 'icence, permit or authority. I 
want to proceed with that as the start
ing point. That leads to certain ano
malies. As controlled economy now 
exists in this country we do not know 
when a commodity will be controlled 
and when a commodity will be decon
trolled and the list of things which are 
coming in for control are vast and are 
growing day by day. To mention ai 
few, they are food, cloth, yam, hard
ware, cement, liquors, certain chemi
cals, certain medicines and in prohibit
ed areas I think every doctor who gets 
a bottle of brandy for his patients has 
also got to take out a permit. There 
are chemists and druggists who soli a 
few tubes of Penicillin and they have 
all got to take out a permit. Why 
should we di ive these people out of 
the Legislatures? Suppose I am trading 
in goods A and after I am returned ta 
Parliament goods A is controlled and 
a permit is necessary to trade in that 
kind of goods, am I to walk out of 
Parliament on that day. Suppose it is 
decontrolled, am I to contest the elec
tions and come in again? These are 
possibilities which make the sugges
tion made by the hon. Law Minister 
rather unworkable. I therefore suggest 
that clause 7 (1) (d) (ii) must be delet
ed.

There is one other reason which I 
want to advance in furtherance of that 
point, and that is this. If a man has 
got an honest calling from which he is 
making a living, why do you want to 
deprive him of it the moment he is 
return^ to Parliament? I agree with* 
my hon. friend Mr. Deshpandc that 
tiiey will be letting loose on the coun
try a set of professional politicians. 
You will be contributing to it by dis-
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[Shri Ethirajulu Naidu] 
abliag them from carrying on an hdn- 
^  calling. I do not mean to suggest 
4hat there should be no people who 
-have taken to public work as a career 
or as a duty, but if a man is engaging 
himself in an honest calling or trade, 
why do you want to emasculate him in 
ihe economic field and make him en
tirely depend upon his politics? It 
has been the experience of many that 
such people who have been driven 
wout of their callings are a dangerous 
-asset in the political field.

I would like to make a few observa
tions about sub-clause (f) of clause 7  ̂
(1). Before I pass on to that, 1 may 
'mention that so far as clause 7 (1) (d) 
<i) is concerned, I am in perfect agree
ment with it and it should remain 
as was pointed out by my hon. friend, 
Sardar Hukam Singh. That is a pri
vilege and a benefit which he is de
riving and he should not be entitled 
to sit in Parliament so long as he is 
enjo3nng that benefit.

As for sub-clause (f) of this clause, 
it has been laid down: *lf, having held 
any office under the Government of 
India or the Government of any State 
he has been dismissed for corruption 
or disloyalty to the State unless five 
years have elapsed from the date of 
such dismissal.’* I am against the last 
portion of that clause which says **un- 
less five 3̂ ars have elapsed from the 
date of such dismissal.*' This means 
that five years after such dismissal, he 
should be entitled to contest the Parlia
ment and the State Legislatures. Cor
ruption is a very heinous offence where 
the official becomes more or less a 
minor partner in anti-social activities 
and disloyalty is a dangerous trait. 
These are not temporary lapses but 
fundamental defects in character, 
diseases which hardly admit of a cure. 
I am for disqualifying them permanent
ly and I do not want to give them a 
second round in non-official life.

11 AJht.

I would conclude with a few obser- 
•vations on the need for there being a 
finality as to the question of nomina
tions. Whatever obstacles there may 
be in the way of making the thing 
final as to nominations, the consequen
ces are disastrous. A remedy must be 
found by which nominations should 
become final nt a certain stage. Though, 
as pointed out by my hon. friend Mr. 
Jaspat Roy Kapoor, there may not 
have been many instances, quite a few 
Instances have occurred in the past 
where a nomination was wronriy ac- 
•cepted or rejected and the election set

aside. The State has been put to the 
vast expenditure of running the elec
tion, and the candidates have been put 
to all the expenditure of a contested 
election and then finally they are told 
that the Returning Officers have wrong
ly accepted the nomination paper and 
therefore, “you will have to go through 
the entire field over again'*. I think 
that is very unreasonable. It also hap
pens in such cases the wrong man has 
sat in the Legislature for six months or 
a year till the election petition is dispos
ed of and played his part in the deli
berations of the Legislature to which 
he had no right.

There are other amendments which 
I have suggested. I do not want to 
take up the time of the House. I shall 
speak on them at the appropriate time, 
when the relevant clauses came up for 
consideration.

Shri D. D. Pant (Uttar Pradesh): One 
should have thought that Dr. Ambed- 
kar, having seen the experiences of 
democracy in Europe and America, 
would try to bring forward a Bill that 
would create real democracy in 
this country. But, when one goes 
through the Bill, one is sadly dis
appointed to find that all that we have 
done is, in our own way. to ape the 
election machinery of other countries 
like England and America and cer
tain other provisions. It is these demo
cracies and this sort of democratic 
machinery which were responsible and 
which helped people like Hitler and 
Mussolini to work up their way to the 
headship of Government. Under these 
circumstances, unless we create econo
mic equality, there cannot be free and 
fair elections in this country. The only 
means of achieving it is to debar all 
those who do not believe in this econo
mic equality from standing for election. 
One who has got experience of elec
tions not only in India but in Europe, 
would know, that there are some people 
for instance, the priests in Europe and 
Asia who command thousands and 
lakhs of followers who superstitiously 
believe in them, and who by their 
mere word infiuence the people and 
entirely unset the results of an elec
tion. Under these circumstances, un
less these people who are in a position 
to wield undue influence over the 
people are debarred from standing as 
candidates, it is not possible to have 
free or fair elections in this country.

Shri Hlmatflingka (West Bengal): 
Then, Panditji ouifht to be debarred.

Shri D. D. Pant: Well, I do not mind 
being debarred.
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Shri Himatsiiifka: I mean Pandit 
Jawaharlal Nehru.

Shri D. Pant: Panditji has been 
a life long servant of the people. He 
Is not a man who has been preaching 
superstition among the people. I am 
referring to people like mahants who 
tic a thread round the hand of a man 
and say that he will go to heaven and 
there are several lakhs of people who 
believe in that, and follow them. If 
the priests say, do not go to the polling 
stations, they will not go. Unless the 
priest says that they have to vote for 
a particular man, they will not vote.

Shri Kamath: Are there no politi
cal superstitions or shibboleths?

Shri D. D. Pant: It is impossible to 
have free and fair elections unless we 
debar these people from taking any 
part, in the elections. This can only 
be done if we say that the candidates 
will be only those who live by the 
sweat of their brow, and nobody else. 
Unless you do that sort of thing, it is 
not possible to have fair elections and 
there is a great dan̂ jer that in this 
country we might succeed in fostering 
a sort of fascism and dictatorship. Be
cause the population is so large, by 
imitating a machinery that works 
among only 4} crores, say in England 
or Germany, I do not think we can 
achieve fair elections in this country. 
Those who have followed the course of 
events will find that Mao after captur
ing power in China has told his people 
that he will give his people a suitable 
constitution at a suitable time. He is 
trying to level down the people to a 
human basis and not an animal basis 
as we find in this country where some 
people become very tall and wealthy 
and influential while thousands are 
starving. (Shri Kamath: Levelling up 
or levelling down?) We saw in this 
country 35 lakhs of people died of hun
ger in Calcutta, but nobody cared. The 
Congress people were in jail and there 
were hardly any people who raised 
their voices against that. Under these 
circumstances, unless equal opportunity 
is given to everybody, it is not possible 
to hold fair elections. You say that 
with these few devices against illegal 
and corrupt practices, and other things 
you will be able to secure free elec
tions. I do not think that anybody 
with even a little commonsense can 
believe in these things. The matter is 
entirely different. At present all the 
newspapers m the country are prac
tically under the control of vested in
terests of a particular class and they 
are not raising their voice against it. 
The masses are illiterate and ignorant. 
Otherwise, there would be a country

wide agitation against this law, which 
allows the influential people to wield 
tremendous mfluence, against whom th« 
real servants of the people cannot have 
any chance, unless we organise the 
people in which case also there will 
be mass formations and ultimately it 
will be force which will decide the 
issue of election. If you want to da 
the thing legally, my submission is, 
that all those people who have illegall:  ̂
acquired wealth in the country, and 
who are likely to influence the resulta 
of the election, should also be debarred* 
from standing for the election, unless 
they are prepared to surrender their 
illegally acquired wealth to the State. 
Unless that is done, the whole elections 
will result in chaos and after some 
time, there will be further agitation* 
and there will be no stability. I am 
surprised at people thinking that the 
sort of democracy in England or 
America is the last word on the sub
ject.

Shri B. K. P. Sinha (Bihar): May I 
say one thing? Only the present Mem
bers of Parliament may be qualified.

Shri D. D. Pant: That may be my 
hon. friend’s suggestion. Perhaps he* 
thinks that he has got no chance of. 
being returned. So far as I am con
cerned, I am not ^afraid of anything, 
like that. What I am cpntending is 
this. In order to create real democracy 
in this country, you must bring ift 
equality of the people first. Otherwise 
the results of the elections will not be* 
fair. The results of the elections will 
always be influenced by the dominating 
forces in the country, by those people 
who have illegally acquired wealth. 
One should have thought that Dr. 
Ambedkar wlio has been fighting for 
the freedom of his community for »  
very long time, and perhaps whose cono- 
munity is the poorest in this country, 
would have thought over this ques
tion. Instead of doing that, we find, 
that the Bill is a copy of certain seĉ  
tions of the election laws of other. 
countHes and we are rushing it througb ' 
Parliament. After discussing it for ' 
three days, we will take up the amend- i 
ments and pass it.

: arrr 5TT̂  5? WT ) 
^  ftr 3ttP(w  ^nrmr

[Shri Bhatt (Bombay): What sug
gestion do you give in order to have 
economic equality?]

Shri D. D. Pant: I am just now go
ing to tell you how this could be done. 
People having an income beyond a 
certain limit in this country should be
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debarred from standing as candidates 
or influencing elections. (An Hon. 
Member: What is the limit?) The
maxinium limit may be Rs. 500/-. Un
less these people are debarred, they 
will be exercising all sorts of undue in
fluence on the people. We all know 
that elections are not even won so much 
by the newspaper propaganda, but by 
the whispering campaign which is set 
in motion amongst ignorant people 
and they are brought round, and driv
en to the polling booths and made to 
vote. After this experience in the 
past, I should have thought that this 
thing will be taken notice of and we 
would shape a machinery which would 
give the vote and return to Parliament 
or State Legislatures people who are 
really honest servants of the masses. 
But that is sadly missing in this Bill 
and the result of it will be that we 
will have parties trying to collect 
money or to create mass formations 
in wder to affect the results of the 
elections. Under these circumsiances 
the.....

Shrl Sonavane: Sir, there is nobody 
’On the Treasury Benches.

The Minister of State for Transport 
and RaUways (Shri Santhanam): We
are ali here.

Shxi D. D. Pant; Sir, bo far as cor
rupt practices are concerned, my hum
ble submission is that i? you once elimi
nate these vested interests, these priests 
and bankers and these ex-princes and 
zamindars, there will be no corrupt 
practices and it will not be xiecessary 
to have any provisions against them 
in this Bill.

Shri Hussain Imam (Bihar): What 
about merchants?

Shri D. D. Pant: I have already 
:said that all people having an income 
of more than Rs. 300/- should be debar
red. Otherwise there will be no Justice 
in the elections. It may be that we 
will have in this country the formation 
t)f fascism and dictatorships. We know 
only too well that it was through a so- 
•called democratic machinery that Hit
ler rose to power. It was through such 
a machinery that Mussolini also was 
elevated to power.

Babu Ramnarayan Singh (Bihar): 
Then all the Ministers are to be ex
cluded.

Shri D* D. Pant: If you are to en
sure a free and fair election, there is 
•no other way, except that of conceding 
economic eauality to all the people 
and then ask them to return their tt* 
presentatives. Otherwise to have fifth 
rate inUtations of the democracies in 
Europe and America will not do. Even 
Mahatma Gandhi has said that it If

not democracy bui plutocracy that 
exists there. It is the influence of 
money or some other influence not for 
good that decides elections. ^Therefore, 
I would request the learned Law Minis
ter to go through this Bill again.

fiw  nw ^  to  f stt to

^  (Select
Committee) ?rc!i> t  
(Bill) (House) % 
arwf ^  ^  iriwiT

t  • ^  T it ^  w ^
*rrw*r

% T«5fT f  I # «Tf%
^  «r(fw!Tf̂  (Parliament) Tf iff 

^  iTRWinaff Vi 
(Member)

(Disqualification) vr 
(Clause)

flTRT TO % 5 %
TO «FFn3r ̂  fimr-

t  «rtr ftm r-  
TO (Gover

nment Servant) % f  aft 
(Corruption) %

# fnrfiw (Dismifs) 
rfiT TO% frdaft ?mt-Tr
t  ^  ^

 ̂ 5̂9 PwtfW WT̂  fpm 
^ if ft? ^

«>r w  ^ arr w  i
^ f  Pp ftrtr

IV fiTO w an# # fwiT (debar)

(Blaokmarketing) 
a  arwr (Hoarding) # 
fr«T fft t ,  ^  ^
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5, j3f̂  % VC

% *Tr'3'?ft TPT f  xT̂r %
^  7frrr t

^  TO «TRr % cT55r n̂rFJT 
<rr i  I ^

ŵ rnrr’ 7r*Ffi' <̂rnTi ^

wirrejft f  a f k  ^  s p ^ r

I '#€T ftf 3pf5T m p *

ft? aft ^  TO %

SR n i  5̂T# % ^
«rrft (Business)
•PTTf ^ f  3HK ^  OT Wt*ff %

»ft ^  T̂T’IT “Sf^ t, 5ft ^ TRT 
*T^KI'»il*if % ^

^  5ytT ^  ^  y«ft<4i'< ^  5> 

arfer, ^iTsr ̂  ^  % irre srtr
fTTO vr ifWK. ^  5TR % ^  ^

srrjfV fji^ T?f ^  f , aftr ann: %

wt̂ r TO % r?r$ ff, eft ^  gJT
% arr̂  ^ ^3T  5T̂  11

fV iT| 3ft 5̂T f  3Tf f  ^  «TKr
q, flTff % ?f^ T jftTTPf 3ft

<FT fV?t̂ *r 5Tt? (Dissenting Nots)
5, #  Jm ’5'Tr5T 'rr,
K9 5Tfr ft? A'  ̂ arp#T̂T7: vr
tmT'Jt 5T|f fTf «TT, ft? »ft!TiT̂ r ^
»Tf sftj arnj (Note of
Dissent) ^  ^  arr̂ îT̂ aT Jr|f
»ift <f!ffftr ^  (Section) 3i?irJ
^ 7 ^  ’ T T ^  * T f f r  <TT I ^P p JT 3 F # T V T

^5? ̂ rr >Tr̂ '>r f?r# % sn̂  5ft »tt tr«iT 
jfk % >ft f̂ JTrfT # >r?^
^  »Tt t, f̂ rfftr JT5 wmr | ft? 
ol̂ K Vt̂  5T̂ TT̂  TTST’TRR*
U)<i('d 3TT ^  STRtTR̂  'T>̂ 3*t
^  =̂f ̂  ^  (Candi-
ate) % «7ft?nr?r ^
150 PSD

3rr*nn' i wPr  anr  ̂ ?î

>ft JTHT %  ̂ftĵ ft %ff«id qrr ?ft ^  
’in̂  ^  T̂TTT ̂ 'srf iftFffTr (Meeting) 
^  W % ftjT *R 5yfhTT afV̂ %fsrte 
% «Nr»f?T%?rit»n i »tt w?y^TO 
^  ^ ̂  % art 5jf q-̂  f  aftr 
<^^t,»t?>ft, eft^
VTsrT ft> f̂tfe*I THRf^ 
5WR aft^!JT?I^^’Sft

sift^rw J T ^

*'<’1 ^  ^  fifW4W<T
(distinction) TW spfiŝr 11

Dr. Ambedkar: I might inform thB 
hon. Member that there is absolutely 
nothing new in clause 124, which î as 
been bodily copied from the existing 
rules, which he will find in the 
Corrupt Practices and Election Prac
tices Order, First Schedule, Part IK. 
It has been there since 1919.

«ft ^ € t ^  I  I #

^  *TT ft> q|[ ^  f  ^  T?PTT
’TlsT a*T^ *TP^ TJar t  ^
% ^  ?unj*T #  *rt^  t̂sTT aftT
^  ftr arrr  ̂ *ft*f5[
«rr 15ft ?5ET ^  ^
5qTtf'T®% (Election) fi?
^  w wt*ff ̂  aftr aftt

^  an# ftrffRff vr srsrr̂  
ftnrr aftr ^  ?rr«r ^  

(Constituency) ^ nft sr̂ r It q? 
^  I ^  ^  5Î TT ftniT, Wft>!T
TO arwnc <rc r̂ î̂ wfw 5? arrr *Pt ftr̂ ft 
^  (Tribunal) % jm
Tlf Tf f ^  »wr |t 
f̂5T ?t̂  f̂ 5T̂  ant I ^

«IT ft? »fttT!Tf?f ^  %
Jfts 3n<?! *Pt ^  ftr >ft
^  ir?^ sr|f »Tî »T »Tfr «ft, f̂t?<r 
ar̂ tTyy ?rr  ̂% ^  ^



, f»n^ afR9«pT #  <Rfm

^  ^  itT «rk  f

»y?; # wiw «p an
»n «pq P ffg ^i»ff ̂

r«IP?# 3r«i# ftr3?5?ff T1 SlfpPFT
^  ift 

arf^ Tf » apn
^nff w  ^  ^T ¥ {^ ' 

«=PV § 0  3T8BT ^>TT J

«̂  w  4' «rr 
fv  f rw rd  «p fwT w  ^  srf^-

■ ^5l| win^ 11 W IA  % 

t f ip w  3rr»fl 3PI5 fsrs^^ vftPF

3T9T ftp srarnir
|W^^(Adjnizii8trative Machin. 
ery)3^ f  W  ̂ rn i ^  inw #

fiia^ (Independent)
Tfsa. ^  ^ 3 m  t  J ,5?  ^
# 3 [̂ J3SRJ. <i5T5l| 'P p «t t  ^  ^  
a& ,( Colliery), w wr
f p i  I  , .9T ^

(Postal) wrifsrrft f  
wr î^

wt*r am am f??TTlf ^  
51^ m  ^P? Ir
5t; j^fa «î -<̂ *i w  .’f  •T^ * r r ^ ’T l^  

I  f e  ^ ,  ^ 5fl»T ,^> t  

ism: ^  ift ?OT ^  ̂  ?0r. W5̂  

ft ff  |>T ?n?ft I ,  ^ P R  'i ! ^

C ’iT^*r 'mrr
^ . Pp Tnf ^TT ^  ^  an^r 
ir  . aft̂  Jtt ^  f?nm t  3ft jarr 
nj if «iVf  ̂ am % «p?prr ’TT̂ T i  
J|̂  q^r f t  «fl,

ijfSn^ ^  TO ^  «ft, wtiff
#r ?«rp?n: (Sponsor) ^ v r
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3̂TT ■% % Wf̂
f k ^  5W <p̂  ^  '3*r '«ilf'

hrdsqt /T̂  fsRflr i arirt W it t  «p4- 
 ̂^  (State

Servants) «f̂ tI‘ tV Trr^ #  
an>nT «n: ^

«PT'T!W ar«BIT ^
* 'tf't'̂ i I fe l W ^l^dl ^

%  W  ^  *r? 3»> I  *if
’arFft anir̂  <ft®F  ̂i

 ̂ '< »̂rRr ♦5afrr *i!5!Tr ^firr f,
w? *Tf fv w  vTTnT'<iigv
ftefW anftpfspf (Returning 

Oflaeens) TT  ̂i fWfW
^  *TT f^ ' ̂

#T?ft ^  ^  'ifTsrr
îfSr *PT I aft 4qf?T JTt*if f«15w

tVf ^  ^  ^
(conduct) ^ T̂T#, afl*

3r«^ ^
•TR̂t̂  I # if̂ sftHRTPR

I  ̂ Pp fŴ5f
(■Electoral List) spit ^  >̂Rr ̂  

5>m:T 'ft'mr ^
(Peoples Representation 
Act) \%\0  ̂ ^ q-| Ikwt |3Tr
I  Pf vIW t (Election
Oommissioner) >T5r:f^  
tnr % arrfW (Re^atra-
ti6n olfic€r)^5^ «p̂ n ^  f t  
«TT 3T[f w <  ftir^  IT^ V

%fr!T f^ f% ? r  jnm
^  ’T? T̂TT T̂R5*T f  I 5ft 7RT

*ft̂ < I  apTT ?fr
^ I Pro$ft vrr

(Supplementary 
g*ant)'n: irre 55TT «rfi ^
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% *F^ *jr 

»T ^|  I I f  3W ̂  ff^ Trtr 
’i  fsr%% arrr ^  a n w

Prt ?<m^trrt|t ft
siW,

*̂ *TT*r' ^  ^

(Training) i ?[ffr 0  
anfW #  gt! f  f?t

ir, w T ® t  ^  w  

*ri?^ sxiifltrWfv w «rr

.’.t,?rre
'■f I a r r^ '^  <MT^ fTePw enfijvsr̂  

;;1?r i»v m «T ^ r  ^  t o  | ^ » i i  w
^  ’9«TOT t  M ^  .

5T|rf553Tiir ^  t  i
4 . I .

' *tt?f H' ^  f

??rt ftr? 3r>#
;S?r spT

W TO TJTrf =sftt w  ^  f  J? 

; ; ^  i# Vfr f  - fai fgft ^  
(Minister) f  î r'' ̂  ?t 

% artr^'imi %

Brmi f t f ^ .  wSftf ^

9 ^  1 ^  ^  5T^*mwr
I !JR'^ ’STF̂  ^  W  fW?r I  flif 

^ ? r r  5W!rr >TT

itt f  c[ ^

'I^wnr t  %  ®ft fSrl̂ -̂iK t‘ ■
STf ?rT  ̂ ^  5T|f | , f ^ | '
f?!iT fT  JT? *nTT? ftr 3T5 rftsf

«r # ^  ^  # f  $ I

^  *Tf fTTO JTT >̂̂ S?r «|ft

f̂ ’TPT m  aV ?3Rr 

$ ®??r^ W  fl.T ^

»r# f. I ^  f l  WTRT

• p j f ^ ^ r f i  -

(English translation of the above 
speech)

; .Shrt Gtute^ (M̂ ici• lyd Bhkrat): Sir; 
the $iU/n6^ moved in the Hou^ afi«p 
inoUiIlbati6n$ tnadfe therdii by thii 
Si^ect Cbnuriittee is a much improved

f  4$ pampai:e4 tQ its ori^inil 'fotmi 
even now there are certain p i^  

.  ̂ bhp which ijieed morti-jc-atfori; I will 
reier to them very btiefly in the Hduse. 
Rrst of aU, reĝ r̂dltig the question 6f 
diSMjUfiilifltiaUons of the mcmb<irs of 
yĵ rious State Legislatures or thbse of 

ParUaiiaeht, I want to submit that 
the Select Cpmmltt^e has added fuiv 

disqualiftcatidns in the relevant 
clause rfo; 7. This'dlsquallflcation con* 
ceriis those Governn^eht Servants
who hav/9 been dishiissed on
|hg, , cb^rg^ at corruption. The
ap îj; working behind this dis
qualification is a desire to root oilt 
^ , .corruption from the country at the 
ear̂ eist* and it is pi^per that such 
corfupt persons deb^red from being 
the Members’ or 'tVî  ' 'Parliarheftt. In 
this connection, this is my considered 
Opinion that like those Government ser
vants ' who being dismissed on ^he 
^ r ^ e  of corruption and haw  ̂  been 
deh'^^ed from contestrM election for
mja m<̂ mbership of fhi  ̂’ House, ghnllar-̂  
ly .the peoi5ie convicted for blackmar- 

and hoarding, whether they have 
l̂ ^̂ eh.serrt̂ n̂ ô d or fitied, knd the amouiil 
^  may be' anylhirfg from ten 

ririd ^ove, should also be debar* 
i-ed from being members of this House 
or the State Legislatures. If we want 
tp^t. suqh pfBople who indulge in bladk- 

or in -iny other artti-sOHal 
(̂ ctivSt’e$; may not be looked tioon v/ith 
t/e^pet't then th  ̂ inehasion of such a 
l̂ î pyisibn is most essential. Unfortu* 

tndaV ''-vfi find that such 
tJ«tlpy hohoTir^fe posi’Hot̂ s in the so
ciety, and ias an M'n. Pf>pfesiat stated 
y^st^rday that suph peaple held in 
fte$pect, the result of all this is that
f  practices are not considered so 

t?y fhe pî blic, and if these people 
to 'betbme of Patliament

thfey* ‘ Will be respected still more. 
Now when we ^re enJicting this law» it 
jyo^d be much better if we took pre- 
c;aijtion so?/ fhey are not looked 
up0n with respect. '

In tĥ s connection I want to draw
yr îr flttervfinn to <̂ e other of
the Bill, that while on one hand we 
dre not only giving the right to vote 
to those persons who were charged and
.<!enfenred for blacknuirkotfn̂ ? rtAd nnr- 
niption wbir-h is ?in divom̂ nftble crime 
at the present, time, b u t  nJso givinff 
them the right to hr b̂e members of 
this House, on thfe ot?)er hand we are 
d^tivirtp those wr̂ j'.'irs n'f +beir riaht 
to Vot  ̂ who are detained these day*
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IShri Ghule]
under the Preventive Detention Act. 
As we, all know these persons have not 
been detailed under the Preventive De
tention Act for any offences involving 
moral turpitude, nor any charges have 
been proved against them in the courts, 
but only such persons are detained 
under the Preventive Detention Act 
whose activities the Government sus
pect, or are likely to be prejudicial for 

. our Society. Today we have denied 
them the right to vote, and I think not 
a single member advocated for them 
the right to vote. Those people who are 
undergoing imprisonment their case is 
different, but those who have been de
tained under the Preventive Detention 
Act there should be some provision for 
them to vot  ̂ or at least they should 
be given the right to vote, I do not 
think it proper to deprive them of the 
right to vote simply because they will 
vote against the present Government 
and the party in power.

The other thmg which 1 want to say 
with regard to this Section is that on 
one hand we have deprived the pettT 
traders and licence holders of becoming 
members of the legislatures, while on 
the other hand there is a large section 
of the princes about whom Shri Raj 
Bahadur stated yesterday that they 
have not been debarred. In fact there 
are two opinions about the privy piu> 
ses or the pensions that the princes g«t 
and as such whether they hold any 
office of profit or not I do not con
sider this question in the light of the 
fact whether the privy purse which the 
princes get as pension, constitutes pn 
office of profit or not, this question will 
be decided by the legal experts. I con
sider this question in a different light 
that the Government may not be able 
to influence the members of Parliament 
by fear or favour and only such persons 
should be elected as are absolutely un
influenced by the Government. Simi
lar view was expressed by our hon. 
Minister of Law in his speech and sup
porting this view he had stated thst 
he did not want to see that this Parlia
ment should assume the shape of a 
Stock Exchange, therefore he wanted 
to debar the traders and licence hol
ders from becoming members. I think 
as he does not want to make thin 
House a Stock Exchange, similarly I 
suppose he certainly would not like 
to turn this House Into a Chamber 
of ex-Princes and from that point of 
view I consider the inclusion of such 
a provision in this section to be mo t̂ 
essential. Again I hold the view that 
If these neoole are allowed to become 
the members of this House or State 
Legislatures, then a majority of such 
members will be such as may be en
joying large Government pensions.

The object of preventing such persons 
as are holding offices of profit 
from becoming members of the Parlia
ment, is based only on the apprehension 
that after they are elected, the Gov
ernment of the time may not be able 
to bring them under influence or pres
sure and that whenever they are to vote 
on any issue they may be able to do 
so without being influenced in any way 
and quite mdependently. I want to 
ask whether those people, who get mil
lions of rupees as pensions, will even 
after becozning members be able to 
give their independent opinion, when 
they know it fully well that the pre
sent Government have every right to 
suspend or stop their privy purses. * I 

; have a great conviction that it is futile 
to expect the princes to express their 
views independently till the present 
regime is in office. This is the only 
idea in not giving permission to these 
people, who hold offices of profit, from 
becoming members of this House and 
that again is the reason Vhy the 
Princes should be debarred from be
coming members.

We have imposed restriction on the 
petty and small traders, but you might 
not have imagined the number of such 
persons as are covered by this restric
tion. You might have hever thought 
that thousands of people, who obtain 
licences to sell salt, are affected by 
this restriction. Even those who start 
business with an investment of rupees 
hundred or-two hundred only, have to 
obtain licences and they can also be 
prevented from becoming members 
under this section. I think the imposi
tion of such a strict restriction is a 
great high^JiiaadedJî ss and it should 
be made more liberal. As hon. Dr. 
Ambedkar stated that traders and licen
ce holders should give up trade, busi
ness and licences after becoming mem
bers; if you want that restriction appli
cable to them, 1 will make similar sug
gestion in respect of Princes. They 
may contest the elections, but they 
should give up their privy purses after 
becoming the members of this House, 
and if they agree to it, I have no ob
jection in their becoming members of 
the House.

The second thing which I want to 
state is that prior to my listening to 
the speech of hon. Dr. Ambedkar, I was 
of the opinion that the note of dissent, 
which was submitted by Shri Goenka 
about clause 124A of this Bill, was 
not at all necessary as the section was 
quite clear. But after having listened 
to the speech of hon. Dr. Ambedkar,
I my.self and other hon. Members have 
become a little perturbed because ne 
said that if any canvasser goes to any 
place and canvasses for political princi-
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pies then those expenses will not be in
cluded in the personal expenditure of 
the candidate. But, if during the can
vassing he pronounces the name of any 
particular candidate then the entire 
expenses in respect of that meeting will 
be included in the expenditure of the 
candidate. I think, elections, big and 
small, have been held in this country 
but it is difficult to make any distinc
tion between the meetings held for the 
propagation of political doctrines and 
those for the personal canvassing of 
the candidate.

Dr. Ambedkar: I might inform the 
hon. Member that there is absolutely 
nothing new in clause 124, which has 
been bodily copied from the existing 
rules, which he will find in the Cor
rupt Practices and Election Practices 
Order  ̂ First Schedule, Part III. It has 
been there since 1919.

Shri Ghulc: Quite right. I was just 
thinking that as this clause connotes 
a wide conception, it should have been 
included in the previous Act, and as 
you say, it was included. In spite of 
this law. Congressmen and other Mem
bers fought the previous elections while 
propagating the political doctrines to 
which they subscribed and at the same 
time canvassed votes in the constituen
cies from which they stood, but I 
have not come across any such instance 
in which the tribunals in India have 
declared any of the elections invalid on 
this ground. Therefore, as I was say
ing that I was not disturbed in the 
least to read the note of dissent of 
Shri Goenka but after having listened 
to the speech of hon. Dr. Ambedkar I 
feel perturbed. As hon. Dr. Ambedkar 
has said that this law was in force 
previously as well and in spite of it 
Congressmen, Socialists and Com
munists etc. in our country propa
gated their political doctrines and at 
the same time canvassed votes for their 
respective candidates as well, then what 
emergency has arisen today? It will 
be better if hon. Dr. Ambedkar* clari
fies the position during his reply to 
the Debate.

Now, I take the restrictions imposed 
on the Government servants. I think 
they should be there because it has 
been stated that the administrative 
machinery should be kept independent 
as far as possible, of these election mat
ters. Some persons have raised the 
question that people working in the 
collieries, printing presses and Postal 
Department should have the freedom 
of propagating their views. There 
seems to be no difficulty from the point 
of view of principle. What harm will 
result, if these common people orga

nize and propagate their views? But 
certain things may happen which are 
likely to create commotion and I would 
like to state in brief all that happened 
in my own State. A Postal strike spon
sored by the Socialists was held and 
the Congress was not in favour of it. 
The result was that after the strike 
was over, for many days a number of 
Qongressmen did not receive their 
letters. If the Government servants  ̂
who are called State servants, are 
allowed too much liberty of indulging 
in the propagation of political doctrines  ̂
it is lust possible that the result may 
not be good. Therefore, I want to say 
that from this point of view this sec
tion has been rightly included in the 
Bill.

I want to say one thing more and 
it is that most of the election work 
depends on the Returning Officers. The 
Returning Officers would do whatever 
they liked in their districts and con
stituencies, Capable officers will be 
able to conduct the elections well while 
the incapable ones will not be able 
to do so. In this connection I would like 
to state that when Electoral rolls were 
prepared, a provision was there in the 
People’s Representation Act, 1950 that 
the Election Commissioner with the 
consultation of the State Government 
would appoint Registration Officers and 
they were accordingly appointed. You 
also know what sort of lists they have 
prepared. I have got one of them 
with me and if anybody likes he car 
see it. I had spoken about it durini 
the debate on Supplementary Grants 
I had pointed out to hon. Dr. Ambedkai 
that it was an absolutely wrong list 
That is still with me and you can yourj 
self see how it has been prepared.  ̂
want to safy that the Returning Officer̂  
must be given some training prior t 
elections. It is possible that some Re 
turning Officers may not be so we 
experienced, therefore, emphasize o; 
them the importance of providing max 
mum facilities to the voters. I thinl 
elections can be conducted more easil 
if we give some sort of training to thei 
Returning Officers.

Babu Ramnarayan Singh narrate 
the experience of his province and sa 
thô  !Viii:isters shoMld resign tv 
or tluee mqnths prior to the eleetioi 
because they will interfere in the ele 
tions. I do not agree with him on tb 
point. I cannot say anything abô  
the conditions obtaining in his pr 
Vince but seeing the conditions at t: 
Centre or in my province, I am ful 
confident that these Ministers haver 
stooped so low as to necessitate t  
frainlng of such laws for them th 
they should resign two or three moni
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, V, - 
jtrio#/tQi t<» et^ticmjL X do hot 
lluit it wiU cmsUiute any Interfei'ence 
with tbai«)^Q^na if they spe^ in  thi» 
Bouse or Congress meetings.
Thelhefore, I opposie His suggestion.

Shri Naiicttddiii Ahmad (West Beci- 
gal) : TiniM >BiU front^s some proVir 
stonff wbich nee for carrying
on the elections. In so tar as the 
general priiQcipies of the BiU are con
cerned they have tp accepted with- 
out^mucii ariument. But there are cerr 
ttttn provdstons which call for some 
commeiits. One of them is clause 7(1) 
part (d)» which was for the first time 
introduced by the Select Committee 
during their deliberations. I believe 
that tW^^part of the Bill has not been 

' cohcervtf in the i^ght splrtt. It the 
dlsqiuU^ng the holder of a 

licence 01  ̂ permit or authorisation re- 
I laUhi to Supply of fQod and other 
' things. im - 'P T t > v h m  wai hiBerted 
I Qn th^ supposition that all licence- 
hblcier5. pemh-^holders and persons 
authorised to ^eal in foodgrains aiMl 
other necessaries of l^e, are without eg&- 
ceptipn essentially very very bad per
sons. tbjat there are no good persons 
^ o n g  them*. If this proposition is 
accepted with all its logical implica
tions, it would at opce brand the Gov*- 
ernment as an authority which is adept 
in selectlnfi' the worst people for these 
pu^oses. Instead of enacting this pro- 
v^ion, we should enact a provision that 
any Ck>veiliment Which chooses bad 
Ucen,i^es,, bad permit-holders and bad 
characters fpr dealing with these essen
tial goods should be removed from 
authority altogether. Instead of do
ing tb4t you put the cart before the 
horse and pfenilise persons who may 
be innocent. In these days of controls 
we have difftculty in getting food, doth, 
flUgar and a lot of other t h i^  atid 
permits have tq be taken. Does It 
mean to saiy that any one who takes 
a perhiit from,the Government î  unfit 
tî -sî t in the House? I thirtk the persons 
who selected ^uch “bad*' persons shored 
be removed from QiDqe altogether.

The persons who take these licences 
and. 'permits are often the smallest 

The provision is evidently afimed 
banning persons who are indulging 

In blackmarketing activities, but may 
Las^.in ^eat hVf̂ nilHy whether the big- 
^st p|ackmarketers would not be l^ft 

dt t w  prwibition altogether? They 
ace wdI-?Kho^* iiather notoHoiis, but 
Uiey î Q th^y ply their trade
\bripst opeply under the noS6 of Opv- 
r̂nnbeht this ^eat. capital cfty

3f Jhdia. ts w r e  atiy attempt <0 catch

BiOm Ko.

Ahmad: The peiv.,
imU-hoklen» are small fries whom you 
want to* ban* I  believe that thi  ̂.new 
provision should be entirely dro»edi 
if there is to be any attempt to catch 
hold of big blac*marketer;s; then there 
is another method of procedure. We 
have jgot the Preventive Detention Act, 
r^niJy amended, which has been de- 
c la ^  by the Supreme Court to be 
vaHdw That Act authorises the Gov
ernment to put in detention persoi)$ 
who #re believed to be trading in th  ̂
blackmarket. Put them behind the 
prison bars and ban them at the elec
tions. They are notorious. They are 
the bigttst persons; you need not go 
to enqmre who they aire—ask your con
science and you will find them, they 
are the most civilised and the moat 
pro9?enms persons. Instead of catching 
hold of the big offenders who are 
the blood sudkers of the people and 
detaining them and banning their entry 
into the legislatures you are enacting a 
clause which will be totally ineffective 
against the real blackmarketers but 
which will bar numerous helpless and 
mnocttit people. The real problem wiU 
not be solved t we wBl be left without 
a sc^ution and these powerful people 
wiU go on plying their trade as merrily 
ahd as prosperously as ever.

Then I come to clause 7. sub-clause 
(I), part (f) which lays down that a 
man dismissed from Government ser
vice for corruption or disloyalty will 
also be banned. I am not in favour 
of copmption nor am I in favour of dis- 
toyaity, but I am totally against givingt 
^ w w  to a Government official who mayl 
be the smallest official possible, to dis-' 
miss a subordinate on grounds of cor
ruption « r  dislojralty. It may be that 
the dwmisBing ofBcw is himseM corrupt 
and the victim honest, and may be 
landing in the way of the Conner ply- 

tis^rade. So. to rIvb an official 
the drastic pou'cr to dismiss any per- 
Mh he likra on the (round of oomip- 
tion or disloyalty would be dangerous.

Sbri #. R. Kapmr: Where is that 
power rgiveh here?

Shrl Naziniddln Ahmad; The 
is You say that If a

Govemmmt servant, is 4ismi8s«d on 
the ground of corruption or disloyalty 
be wwld bto debarred from becoming a 

; candid«le fio It by BieceBsu>y impU<!jB- 
Po»w  to a Government offl- 

clal to dismiss a subordinate on Oiese 
l ^ n d s  and ban his entry into the 
X^slatures. He would not be per
mitted to t̂iuestton Ihe justlo© or wts- 
* « l  of Ws decision. (InterrnpHm).

MT that a man wbo iB.disniiwed 
t o r nem ns la nqt de«ir«Ue. But 
you gfiva this absolute i flutocratlo
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power to an office master to dismiss 
so^body on these grounds. I (HlQeve 
there is corruption in high places. In 
ordcir to remove corruption I tttink 
other methods will have to be found 
These things have been talked tB in 
the House frequently but there is  no 
i-emedy at all.

Then part (b) provides tliat if a"' per
son is imprisoned up to a certain limit 
of time he is debarred. I believe this 
is conceived on wrong principles  ̂ In 
fact, two years’ imprisonment should 
not be made the criterion. It ttiay be 
that a man who is convicted of theft 
may go scot-free out of this provision 
by biwng sentenced to. one day’s, rigor
ous imprisonment. It is rather the 
nature of the offence that should decide 
the matter. If a man is convicted of 
cheating, forgery or theft or ^flences 
of a like nature Involving moral turpi
tude 1 think he should be debatred. 
It is not the amount of punishment that 
should count. A man Who hak Com
mitted theft or a blackmarketing offen
ce or similar offences may f(o scot-free 
by paying a sum of Rp. 50,000 or so as 
fine, but the man who has been con
victed for two years for a lesser crime 
would be debarred. I therefore sug
gest that the nature of the offence 
should be the banning criterion and not 
the mere amount of punishment. It 
may be thtft a n̂an in «rave and sudden 
provocation hits another but fails to 
prove the adeqiiacy qf the provocation 
and is convicted for two years. It may 
be that he is otherwise an honest man i 
altogether. But the man whose char- | 
acter is of the blackest dye, who Would j 
be convicted of an offence ilivolvinj ' 
moral turpitude, who would palpably 
and absolutely be an undesirable per
son for a Legislature, would escape 
the ban if ho is imprisoned for less than 
tw o years.

Then, one hon. Member in a light- 
kearted manner suggested that person*

» above a certain pecuniary limit should 
be debarred. I think he should have 
also proceeded to say that a man above 
a minimum education should also be 
debarred. If we give logical effect to 
his contention, the result would be lhat 
our Parliament will consist of fools 
and paupers and also of “chorus glrls*\

Then, a suggestion has been made 
that a candidsfte’s quaUflcation should 
depend up6n his social se^ice. There 
is no political thermometer by which 
you can measure social service. It is 
incapable of definition. But cowng 
from a very high person of theoretical 
ideas, namely, Prof. K. T. Shah, I 
respect it. He does not think it neces
s a ry  to define social senriee. H ^ v e r ,  
hit ideas are very ideaUstic. But I

personally thinl̂  that the irehiedy liti 
ih iappieatthg to the electorate to tmIqpC 
really irood pecfffte.

Then, a Suggestito has l)een 
that all jagiirdarsi, all 0̂ -Rulers i 
fex-Bajas should be d f̂egrred. I 
this is due to jealousy, I am jea^i^ o| 
persons who are richer than I., 1 
am jealous of Dr. Ambedkar or the 
Deputy-Speaker because, of their, I 
pofitionr But thftt is no retiBott.,
I should deb^r them. I should rft̂  
fight and defeat them in th  ̂ i . 
on It shô ys nn inferiority cbm-
plex If yeu want to get rid of them 
by artificial means. If Rajas have to 
be debarred—and I think thiî  argtiinent 
was given 1:̂  Mr. Raj BahadurrHihen 
part of his own name is Raja and there
fore he should himself be debarred 
first. Then again, he comes from Rajas
than ! That State also should be debar* 
ed. He is governed by a Rajpramukh. 
Sq* an ex-Rajpramukh should also be 
debarred. Coming to other Rajas in 
the House, there is Mr. Rajagopalachari 
He should also be debarred. During 
the war, Mr. Rajagopalachari was ar
rested; and the Moscow Radio annox̂ nc- 
ed that the Raja of Gopalachari had 
been arrested! So, he has been re
garded as a Raja by foreign Powers 
also. Th^ comes our President R(ifen-

* dra Prasad. According to this fiest, 
we should reject him also. Then 
there is another gentleman in this 

House who. with notable foresight, 
has concealed the Raja within the 
bosflom of his name. I refer to Shri 
Ethirajulu Naidu. The Raj' comes in 
the middle. Either ithe Raj will have 
to be taken out of his name or he 
should be debarred altogether These 
are some fantastic ideas, theoretical and 
unpractical suggestions coming from 

\ minds which are very honest but which 
are devoid of practical experience.

I shall conclude with one more re
mark, It is about the finality of tha 
candidate’s qualifications. The idea 
of finality iy an attractive thing,, but 
is it possible for a Returning Officer 
in a brief enquiry duriiag which It is 
impossible for him to effectively en
quire into some complicated question! 
of qualification and disqualification? 
Qualification and disqualification may 
involve very difficult questions whiA 
it would be impossible for any officer 
within the short time at his disposal 
to decide. Therefore, from a pr^ci;ical 
point of view, a* via media would be 
that the officer should make a prima 
facie enquiry, a summary enquiry. That 
would eliminate a lot of unnecessary 
<^ntroversy. The difficult : questions 
which have to be decided after elabo- 
^ te  enquiry and ttfter gdiing into nice 
questions of tow and other difficult
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matters should be left to be decided, iil 
necessary, by an election petition. Ex
perience shows that election petitions 
are not easy. They hardly succeed be
cause they must make out a very diffi
cult case, namely, that the irregulari
ties or illegalities if any, have preju
diced the election. So the via media 
I  have suggested may be adopted.

Mr. Deputy-;S^aker: I may just in
form hon. Members that I propose cal
ling the following Members next: Shri 
S. N. Das; Pandit Upadhyay; Shri 
Venkataraman and Shri Sonavane.

Shri R. K. Chaudhuri (Assam): Does 
that mean that nobody else will get an 
opportunity?

Mr. Deputy>Speaker: Not today.

Shri R. K. Chaadhuri: Tomorrow
closure may be moved. What about 
the rest of the hon. Members?

Mr. Depnty-Speaker: They will be 
called tomorrow. I am only giving 
notice, so that the hon. Members con
cerned may remain in their aeati. I 
may add that this does not mean that 
all hon. Members whose names I have 
not mentioned should leave the Hoxaae 
immediatoly. They ran hear the 
debate, and if there is time I shall call 
others al̂ o.

ftrar (Bill)

vr (Preamble)
^  ftilT «TT ^

 ̂let vr 

armr ftp ^  srfir-
firf^  ^  ’TRT ?nn»ff 
VT % SKI w ̂ mrrlWi Trvfiftrv 

•nft’P »̂TFf?rT «TT n̂if i

fww ^  «nrr ̂  wur# f  m m  % ^

Rwt «n Pp ^  (Select
Oom m ittee)^ifftg^ TO

S’R ^  arror ftp ^
^rnF*r

” vr[^wh[«r.iji[?r> ^  vr 

ir ^  [m^inr %

I
 ̂ anr ^  sr«TRfx

5 ^  m i  

5rf«Rr t  I ^  ^
^  sT'STTiî ' ^  ̂ ftrar sr̂ I’T.WJ;

irpf Vf ^ iT T  snr?Tft#T ^

afk w  ^vr \

ftf ?T?f3i5 % fr  w  ftwPT

fcfr 1 a m  (social),
Wsftr̂ RT (economic)aftT

(political justice) VT 
amsf f ^

^  sFn̂ JT ^  «Pf

^  5ifw ipr sPTT«r 5nr?rf tt irr

«R !T Ti, ?ft nr*rw 

«FT ’frm qfr̂ *r s!i<t ertw i if arr̂  
«rr*!*fw 3ft ^  RiH ?pn=vT, 

an^ifPT ?nPR

f

BPTî   ̂ n̂rpT̂TT V anrPT ^
f̂ fthRiT 3rraf*r«Tf ^

^ sTRft 11 n̂THcn anin̂  #
»T yor ^  aRTC <spT?rr T?: »TT ?wTr
11 Jm wrw «TT ftu»(?

TTJJT «PTT% 5^
ww VT ^  f*ri5y ^

TT «w T.»T ar̂ iT ^  I  ̂w  
im vt «n*wr j  ftf aim  ̂ «|{t
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^  ^  iricT ^  «F|?rr f ft r  ŝr̂ t 

smcFsr «nr ^

^ r  f  ^  '3^ ^
^  < t f f  ’̂ 3f t '  ^  ^  ^  '<9TT T T  

f  I afhc I  vi^.f 3fh:5?hm i 
anrr 5»r ^ )̂!Tvf ^  3nri% w  

^r ?JTrar ^  wt f*nTT 

JTTT̂ h’ ^  <TOTf I ?*rncr^^

»F|«r»Tft ^ | 3 IT  t, ^1^

«TRT <mr ?T|5r sr»iT̂  I ’rrfl

!̂ ?f5TT y>T ^  ^  Sl̂ TRF̂  ^  ^  fir^RT 

f  ̂  % ?n f^  ?T̂  t  I ^  ^  

ar>R ^  ^  ^  t  ?ft ^
^1 9T?r ^  f  ftr

<ift ^TTRf % ^  f̂rd ^  it# 
JTfr i  I H r  ^  snrr ^

t 5ft SRRP  ̂^
if 3f|t ^  sf^ fW
'̂, *T5T ^  ar̂ nTRiTT f , P̂TT̂  ^ «ft

^  ^  ^ t .  ^  

fnfrft a r M ^  ark fjTTJRT ^

?RW?raffIr ^  

t  f% w  ^  ^  % snm

^  «rTO3ff Tr
wtw ^  am ^  ^nw *5!  ̂ ■sn^
afk, ^ « r e r  'sr % wirr? |*rrt

3TT#̂ t?fsr̂  
grn̂ TeT »T?t^, ^ rft aTTT % ffT ^  

cmm trmaffTi: 
TT# % fet fra r̂ «ift 

W»TT̂ ft 3|T0r ^
«nrr aftr >dMMr<T ^
?Rf Ir f ^ x :  TT % w  5̂TT̂

^  ^  95TT# ^  snir  ̂ ^
^iTPT«rc¥*T^*pr 3rtt

1 ^  ^ a\TT ^  *̂T »TTOft vt

STF<T^ m  5*r^3pr# ?rni#
^  t  3TT# q R ^ f t t f

i r ^ t  ^  w ? R  ftp c  a ip p fin r  iTT?rr ^  %  

^ f ^ i r r  %  3 f k  < fh : 15? ^  #  a r ^  3f t  

a r ^ s r r ^  ^  f ,  ?rr^ 3r^>r^Tf 

^  ^  arhc f^?5?crpf ^  5rt fr^y^r 

t, ’Tfr ^nrrsr ^

5> 3 P t3 T  3f t  5

fFTifT ^  Pnrfor ^

T T  ^  V T  a r e r  ^  %  *»nT T 5 s f R l  

^  3 T I ^  I '  ft? f» T T ^  *r>55y

5,  v d f f  * m ? i 3 T  q r  a n ^  

srftrf?rf^ ^ 1#  ^  3 R T V ^  I  %  ^  f  I 

3^  P "  #  a w  5T^ s rra w  S R R  ^  ^  

T̂T fiR T  ^  I STRTT f  ^  

^  3 R  T T s p T t f ^  T T ^  ^ T » f t  I 

5  ?r %  f %  4 '  'T ie f %  ? p c ^  a rftp p

»T « m  ^  ^  %  5 ft

P f^ T P f 5 R m  %  ; m r  qrr § j t #  s f j ^ n r t  

a f t r  s n f t  w  S T s r ra ^  %

^  3 R  T R T  ^  <C5 t »

^  ^  m + r « iJ J d  ^ k T #  ?5T»ff ^  5 I 

55T?nfl T̂?ff ^  5^t sTR^Tfft ?rrtt 
'^ 'fr fr  ^  + < .l«l %  frtq' 4*1? ?5*PT I 

5 ft « f t f T  ^  a n p ra r ^ JT iT T  | a r t T

^  | * r  #  ^  f  f f t  W #  'THTT 

t  %  5T? * n ^  S R K  5 p ra r

% ^ t ^ 5 T T ? f t  f  5 f t f ^ ^  a f k  ftr a if? ff  

^  9TV "TT 5 I ^  ^  ^
JT̂  Tpr ? ftr fip̂ r ?ni ^ i?t 

I qTf^m535T%s^TTSff
i ? v  T T  s w r c  %  arnaq- vk 
%  s t r W  5 f t ? i r r ^  jR rr  t t

SniWt % PfTT̂ TK 4F<# *PT 

3«1 %  W  ^  3 T R  W  ^  W R  V  T 

S R ? ^  11  !P rr  f ?  8f h  w  

%  ^  ^ R f  v r  a r ^ y r ^  5 T ff
I  ft? a n r ? *r  ^  « r r ^  ^  ?ftr
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hwehr ¥t , ^  t ,  f i w

^  ftp P r o  ? rC f 

?t ,nrf ?fr arnitT

VT5Tf %  qrfem anr^pff w sm r  

% fe t  (STfiift ^  tjJT % jp rjw  

^ ? r r  %  3iT^ ( a 4 h  >^f*r

ftrJTRrt JTr^ ftrsTRrf % si^

5PWT W W«T I, ITT ’̂ I’? % ?fnF*r 
^  «ft 3R^r Tf *P,̂ «ir t  ĝ ar «Ft ararint, 

« r J  1 1  ’ I I  w j w  I  P k  ??r 
w P p ^  t^iTT ^ ? T  v r  9 * n t ? r

f w f f  % f f i r r  ?nr

iT R ff «ift 3pT?rr ^F> 3 r n r r #  f t  i

5w fw  ^rr^ I  ftr f^p^mn ^  aft 

?<: qrd? sTn'̂ rr | ^  ^  stft-

^  fsRT ^rctf 5Ff?rr ipr

^  ^  ^  a r f ^ V R  f c l T  ^  ^

%  ^ T R 5 ^  ¥ t

i r w t P p  arf^TjprfV f%?fV

THS? %  f?57 5T|lf t ,  P |!T  ^  W
^  T T t «  ^  a n ft  %

I StTT I  f%  3J?T *T?
95TT ?»T ftr ST̂ fT

(practices) ^  arĵ ;
5 f t  f ,  3 T ^  3 T ^  ^  ^

TTJfr ^ f«R  ' ^ p t

Tt750t ^  T ^ t f ^  q f & f l f

r ^  ^ » I T  P p  ^ t  <4r ^

^ r f v q j  ^  t  ^  ^  'W
^  ?̂5PIT TtiTf I

llT T  ^s*4l» ^  f t i  \ l * ^  ^  o.<.'hJ&^

T T « ? ^  ^  r ^  ^  ? n ^  w  ^??O Ti^

|>iTT'3nf^ g|W XT«f<rf» W  

«ftiT«IT f v  J R # ^  f ^ ,
w w

H w f t v  <ITTT t n r n i f '  s r  aw '?.
Jif^fidiT ^  w  i N v f  %'*‘i’!rrtf

*CV w O «  fhfiwir amr ftnr

m flw  p  »rt4 w, ^  *ft^w #, 
fT w?T ip? ir̂ rr f?nt ¥ht 

w ^rm w  fHihvIr stiitit

«n*rf*T  ̂ ftfin arnr >ft̂  

^  #  TT«?Tf  ̂ p rr  ftRT farr 

?f̂ ?r w  'sfw » w  ^  1? f%«rrjt 4 t

%  3(t T i ^ < ?  arfir^rr^ ^  ?sr apjr 

rrsf ¥1 a ^  % aft fsrftrq^ir
(dijrective principles) |  vt 
«<5r ft, aftr 3ft ^Tijsr f  «T amr ttw

^  t  ^  ^  af?r ^  I

PC ^  irniT ^
>55TPT ffr r«»rati

f̂<? I ^  ̂ r*riT?rr ^ Pf ?»r ^»rr w f̂t
T.ni5% W?TH ^  t s  Jir

^  iT ^  5T  ̂ I  I ĴT ^

VtTRT •'lUjrff g ftr 3nR ppfff ^  W

!fft t  ^  *fflrm
f*n^ *1^ % VHjT ^ *T ft>*TT srnr i 
t ^ m r  j  ftrsiw ^ !T T 4 ^ ^ f* rt^  

*n î iRnr tPc ŝr (Election 
Cormnissioner) ^  ?rqj ^  
ffiPTT »rfe ( Gazette of India ) 
W P i ^ i w  f V  0 1 ^ ^  V ’ TTW

I ant an̂ T ij|R<j Of ^  h

^  3pT?n »r%«Ft C ' 
f i p ^ p r  ^  5 i  S T R ^  ? i ^
^  t  9Tf . trnr #
fspg# qr ^5 PRF’î ^  

I 4  irniRrT 5 pF J*!
VW T(ft <ft<TO^  ̂ !TOW 

ifriSpm uP|!T wiwi ^  

fHvrtlt fliw TO #  an*rwrtt ^  
Tjsjfffir- ^  ^  '•rwnti
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fT (General
Si«€ftldn) % ^  1?ifWw
^  arm w  T T ^

r̂?TR ^  Ttftm 3TTJn 5T fwirrr

f  f% wr JRTIT %.«*#«■ % M  

fwr ^  ftf^T 3imT I

ir? *P?!Tr f

ftf $WT t  Pp ^
•w? ft# apT̂  ^  jnte 
^  jfT Pp̂ fr «ftr % gvrRnr sift

ŝmnft ?rrPr arnr ariT̂ rr ^ g rrr -

^  ^  ?T% I apR irnrftq *pft %■
t?5TT ft: ^  ?<j ^>?
w r  '^ftfar^ a r r^  sr^ frrT f^  I ;  

’T̂ f rrt ftrw^ f  14’
^nnrwr ^ ftr ir  tt^

arawn: ^  i ??rf5y# 4' >rr
ft) ift ^  ■̂̂ •fi 3R9T flft 5rpTvrCt
% f ^  5T̂ Tf?r?r «i?t STR 

^  #■ ?̂ r [3TT?r sfrr T?^r

>«nf?F f t f 3 n R § T » r t ^ ? ! T ^ ? i %  

?ft VIT Ir T̂JT fT 3TTpR?r  ̂
w  JT̂ TRR <ft?e'O

fipjrtgrw ?r.'ftr a r f^  

% 3Tf^ sr̂ ifrr ^  awr <Tt w  

fiT?y 3t\t ^  ^  rtf ̂  ?r% i 
gqrsiUfT 3IPT 3TH% f  ft> TTTT

«ft *fm# ^  % vnr ^isjf
iTT5sr 5T  ̂ ^  I ^  ^rwrt

wf*rvR ftJiT 3n?rr f  ft  ̂ ^

% ^  Ptw
i i  aftr 'l»r 7̂ smm nt?  ̂ft 
t̂rtt t  • # arâ ftH % r̂m sro 
>  ̂ ftf ?*rr̂  *TW

ftraift «Tf e ^  «Pff«TJif sniTir f  ^  
:<jf# w  Ptj!^ I

w j?r ftirjr ^  >r̂  f  iM  ^
w m rr»  vr ?T|if f  i sft r̂ijiT
^  # JTtTJt f ■ ^  % warTapf.

(Rules)
^  ^  ^  fr̂  i  aftT wk

?#; ^  ^  
I, ?> ft>T^*fl 3T('̂ - 

W ft arWT |>fl I 3ft ift
¥5rHWfl!Rr ftr? Wt!T , #  ift ^  

iRT  ̂«rf<T, 5ft PnnT Jrv/ftRr fts^ 
«ft*T, gf?T «lf) >3t5Tr ^rfl <TtW 
3it1w  ff !T!?rftt  ̂ f>fr ?rrftr
« f f^  It 3 r f^  5T<m ^  ̂  ^

rd ^ I
3T? irff ?> ftjf r̂ f t  r f l  f  

ftr «rr<r nmaiff %5ft flNr jtt 
% "̂t ff»i ^  ^  ^  

jftiJTrlt I ?ff W 3Tf fTTĴ
WRjfrif %o JIo 5TTf ^
sr̂ msr «TT pp STTTT ’'fm % ?T??!Tf
% % f m  iffTJTcTT ^r f?T^^
ftn rr 3r,ir, ^  ^r^nr ^  ^  «tt ftr  

5Tft 5T̂  rftnr^ f  f»T ^ "̂t
fw - f  5̂TRi' f  ^  tt' f»T ^ f
ft: ^ f f^srm Ff???jTrr ^ ) 5T*rnT 

r̂imfar ,̂ anPw aftr TTsr^rr^ 
% ir t  ^  jf n̂TcTi’ sfnrr,

«i)tm I ?T»iW5Tr g ft?
% jy^  sptf JTtTZRTT ^  an̂ T̂ffTT f  

?ft II# f  ftf ^  fwv^ ^ 5T5Ti?F5 
^ T̂5Ti‘ ̂  I ̂ ftf̂  î«r fr
r̂r̂ T Jjf ^  *rFPTT 'T?m ft? ̂ ft 3TT?»ft

 ̂ Tf% f t ,  %
ftiJTH «Pt »TH% ^

^  ftR ft? ^  
f ,  ^^ITT  ?r(TT#arf#

wr̂  r̂wft 5T̂  t  • ^
Jpt »Tf# t  ^ ▼T’T
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^  ^  t aft fjpTPT %
f  I ^ ft?

wt?n?NV ^  ^  ^  »rf

arrntiR: t  afk ^  ^

«rm 7 «*fr!T jtî  sn ^r i ^fipr 

««!•■»( ̂  xpF ^■ ^ (̂nT I

Tft srsRirTf^Tr ?t«tt ^

Ĵ TT ftRfI- 5 ^  »«TW?«rTPfTT T̂RT %
^  ^ T  «T^ ^ I

anrr Trr*r ^  itrt ^mr W ^  ?r«F»T

t  artriffr ^  ^nr? j f  ^

?ft ^  >T Ill ^
% 3«fl5:^TT5> T̂TrTf t  • ’’W

^  Jilt (elect) ^  3rrJi»n <ft
^  (Reeign) I
jI  ^rafRrr^ftf *T| *i^  11 in»

fipift ^  3r*Tf %

ftnrr 3ftT ^  ^rrf tt ^  Jrf -̂

'd'^i^qj<. 5T|t ê JTT ^ flp r I 

*m f̂%?T 5T  ̂t  anr?
VT t  fft

3Ff̂  ^  >fV jrRnfHpNrt ^  I
% *15 f  f«P *T^ an«ft
^  % fxsnvT aftr ?w

I 3 P R

sflflf ?>iT ?ft 4 mrnm j  fv ^  ^
•ftr 5rf*Rr vr fm h r ?>»it i *̂iftr^
ftr stPrt ^  inr| «<»h ?'l?rr f  i

«if fl% fq  snrf 

?̂TT t  8ftr Wsrm #  «!TfT ^  f  

*i?ft5rr w  w  f«n  ftJrr i  ^Rft^rr ir?

>rr ftf w  ^  ^nr< % fir^ ^  arnr^ 

? w ^  ’T?t r̂ wnr tt  ^  i ?rw

fiT ^  ŴTPT ?>»TT I f ? T T f  «rt  #  
ift ^  W*? I %TT
^^Twtftfannr >fftf n>ir^»iil sniPTr-

P?Vr €»?T TT r̂e’PT^ f*BT
£*Rf*nPwT ?PTT *FT 'd̂ *fl*t<̂ r< *r 

I

12 N oon

Mr. Deputy-Speaker; The hon. Mem* 
ber has already exceeded his time.

^  1^0 flff; OTTWrW j
^  *»rr ^ n n r^  i t w  i ,  
fW  asRT ^  % r  JT^ ft? »T H ^  J

ftw
'ir̂ T ^rv

vnjaff mftr

^  "Wfeyfest (publicity) 
TTn ^  ilHRR ^  ^jfk^iTT ffr

«TniT iRTC? fil% srtr ^5T^ftr«FT  
%anTT«r%^ITW^^<hnT^»ft?5TR 5̂1 

W!% % irrniT arnr JpfR

*T ^  «n# I 3Tk 3H?TT ars^
9*mr !T ?!% aftT % «wf«?T ?t 5̂

% VRV ^  r̂nr I w

w  r̂r '̂T ^  w  <1 (fl TT ^  ?ftr % 

r̂in%5r ft r̂r f r  ’̂ ’ttw ^  ^  r̂ 

^ ^ » r i  3f tTf tR%« mTH5Tvr  

arm^ t  ^  fiT !T ̂  I

X*̂ i  ̂% 9TSPT n̂?PT W  % ti 

iTiff ^  ?n^ ^  ^  I

(English translation of the above  
speech)

Sbrl 8. N. Dw (Bihar); Sir, Before
I proceed to express m y ideas on th* 
Bill under discussion, I wish to say that 
the day the Preamble of our Constittt- 
tion was moved in the Constituent Ap* 
sembly ol India or thus was placed be
fore the country, the people were giyea 
a full assurance that aftw the political 
status of the country as a republic 
was declared, they will have full oppor
tunities to send in their true represen
tatives to the various legislatures and 
thereby march forward towards the 
achievement of social, jwlitical and 
economical equality. Again when the 
hon. Minister had moved for the re
ference of this Bill to a Select Com-
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mittee, 1 had entertained a hope that 
the Members of the Select Goxnmittee
while ft-aming any legislation or while 
considering the formation of any orga
nisation, machinery or any other ar
rangements for a successful conduct of 
the elections in the country will ever 
bear in mind the fundamental princi
ples stated in the Preamble. So far 1 
can think, the greatest enemy of demo
cracy, whether in India or elsewhere,
has been the capitalism or the power 
which money is able to command. 
There have been perpetual efforts to 
set democracy at naught or to cause 
its complete failure by emoloying this 
power of the money. Although we
have conceded adult franchise system in 
the Constitution and have adopted the 
fundamental principle of social, econo
mic and political justice for all 
yet I have grave doubts that if we do 
not incorporate the necessary provi
sions for eliminating all undue influ
ence of the money on the public and 
pclitics in the law that might be fram
ed for the conduct of general 
elections then our entire labour, 
spent in the making of the Consti
tution may be rendered a mere 
waste. Here I will draw the 
attention of the hon. Minister to the 
speech he had dehvered on the 25th 
November, 1949 wherein he had said 
that in the absence of equality, inde
pendence of the country become  ̂ the 
household property of a very few. In 
the absetice ot equality, the people of 
the country do not enjoy the benign 
blessings of freedom. I had thought 
that the hon. Minister while frammg 
the legislation for the conduct of elec
tions, would be fully conscious of the 
desirability of reducing the monetary 
influence to the minimum possible. I 
concede that, in view of the present 
set up of the society, a total elimination 
of monetary influence is impossible, yet, 
while holding that the greatest threat 
to democracy comes from the monetary 
influences, I think there are only two 
things that can protect it. These two 
things are the relevant law and pub
lic opinion. If we would not pay full 
attention to these two considerations 
while framing the legislation, then our 
democratic political structure can 
never prove to be a sound one. Ours is 
a country divided in many religions, 
where the castc and creed considera
tions exercise considerable influence 
and whose people are not thoroughly 
familiar with the fundamentals of de
mocracy. Under conditions like these, 
the only way of safety lies in a re
course to law. I also concede that mere 
legal provisions will not ensure a suc
cess in everything. Yet I consider that 
the only thing that can save democracy 
against 1̂1 these dangers in India—a 
at work, whore economic inequality

at work, where economic inequality 
and considerations of social superiority 
and inferiority wield so much influ
ence and where the crores of voters are 
just like illiterate and uneducated 
multitude—is that the elections be 
safeguarded against all monetary in
fluences.

I do not v/ant to take much of the 
time of House in referring to the vari
ous clauses ot the Bill. I reserve my 
obsex*\’ations regarding the various pro
visions till they are actually taken up  
for clause by clause consideration. 
Sir, 1 suggest that a Committee of the 
House be set up to make a thorough 
scrutiny of each and every clause and 
sub-clattse of this Bill and so shape 
it as to eliminate the possibilities of 
monetary influence to the maximum 
possible extent and thus help in the 
achievement of the lofty ideals that 
we have set before ourselvei  ̂ That 
explains why I wish the hon. mnister 
to take into consideration the various 
experiments made and the experience 
gained by the countries of the world as 
also to bear in mind the present gen
eral situation in India, her social set
up and the conditions of the people in 
general while frammg any legislation 
regarding elections. It should be so 
framed as to reduce the influences of 
money to a minimum. The kind of 
electorate we have got in this countiy, 
is a common knowledge. Everybody 
is quite familiar with the type of crores 
of our voters on whom lies the responsi
bility of sending their representatives 
to the various legislatures. What have 
we done to educate them or to maKe 
them politically conscious? It is stated 
that this is a job for the political par
ties to do. While not dilating much on 
this issue concerning the parties, I 
would like to know how many of our 
countrymen are familiar with the pro
visions of the Constitution that we 
have adopted in the name of the people, 
or how many of them know the pro
visions of this Bill that is intended to 
bring the rule of democracy in this 
land? It will take several years to 
educate our entire people in all these 
things. From whatever little experi
ence we have had about the elections 
that we have witnessed so far. we know 
that when the political parties go to 
propagate their respective political 
doctrines among the masses, they be
come totally forgetful of the provisions 
of the Constitution and all other prin
ciples. Their only concern appears 
to be to come out successful in the elec
tions. These political parties or their 
propagandists level extreme type of 
charges agamst their opponents and 
spread true or untrue stories—and even 
havre a flung at the expense of private 
characters of their political rivals and 
thus, spare no means whether good or



^  M m M  i m  m i  sw»
V LS^i Ŝ  N. Oas]
iiadi fair or foul to win the support b£ 
thfe masses. Have not the hon. Mem- 
Wrs 6f this House got the experience 
ttiat while fighting elections we talk 
Ihe leflst about principles. All along 
we have our eye on winning them sonte- 
how or the other. In these circum- 

Ŝtances, it is futile to expect the politi
cal parties or their propagandists to 
educate the public in the main pro
visions of the Constitution and make 

realize their duty towards those 
provisions or towards the issue of elec
tions while propagating or canvassing 
^pport for their candidates. Person
ally I hold the view that we should in
corporate a clause In this BfU itself 
io provide for the full education of the 
ptiblic in all such matters. Consistent 
^ith our, desire to see some 18 crores 
6t odd of our j)eople, whom we have 
given the right of a vote, fully edu
cated, we must make a beginning right 
how rn that direction even though the 
task may seem to be of a giprantic scale 
to be fully accomplished by any free 
nation. All 1 can think is that a legis
lation should be passed Wherein a speci- 
ftc mention of the illegal and undeslr- 
kWe practice as also of the practices 
iji which the voters should not indulge 
may be made. Yet the parties wUl 
take no initiative on their own to edu
cate the masses. The result will be 
that the ignorant masses will suffer 
ri§ks an^ will have to undergo actual 
tr6\ibles. 1/thĉ refore; think that some 
such arrangements should be made on 
behalf of the nation or on behalf of 
our Rashtrapati that simultaneously 
with the announcement by him about 
th  ̂ holding of elections and asking the 
various parties to nomtnatG candidates 
to contest from the various constituen
cies, whether they are for tbe State 
legislatures or for the Houses of Parlia
ment, a date should also be announced 
for holding of meetings in each village, 
mdltaTla, town or city in the various 
cbnstituetiries and to which aU the 
Vpters residing there should be irivitfed 
tb attend- At such meetings the mes
sage of the President should be rea^ 
out to the people. The message should 
include a reference to the main pro- 
^sions of the Constitution, parts of the 
tlindamental rights as occurring in the 
Constitution, oortions of the directive 
prii?ciples and the portions of main pro
visions of the Bill under discussion. 
Arrangements should be made to prb- 
daitn this message to the voters in 
each arid every village and town aU 
cvei" the country. I can understand 
that ihe ron$titufional experts sitting 
here w l̂l point out that no such thing 
exists !n ĥc Constitution of any other 
S U  In the world. My reply Is 
that the merfe fact that It does not 
Sc^i^ in the ‘C6n«itutlon of ttiy other

iB HQ. argument that we to<̂  
ibo^^not incorporate it in our Con- 
aj|;itutiqa. I know that the President or 
the suction Commissioner will cause 
an AooQuncement regarding the holding 
of elections to be published in the 
Gaxeiie of India. You can realize what 
percentage of our people reads the 
Gazette of India or say what percentage 
Qdt the people of a State like Bihar 
read^ the, Bihar Gazette. I, therefore, 
suggest that m  order to proclaim any 
announcement or the enforcement of 
apy new rules or legislations, a date 
^OUlcl he fixed, which should be cele- 
byated as the ‘Rashtrapati’s Message- 
Day’ when the people should be given 
the fullest possible information regard
ing the implications of the announce
ment or of the rules etc. On the eve 
of general elections, a day should be 
set apart when the objects of the law 
as a whole and its bearings upon the 
elections should be explained to the 
people. I hope that such a day will be 
fixed for proclaiming this message.

Another thing that I come across in 
this Bill is that at a number of placea 
it Occurs that such and such rules etc. 
Will be published in the Gazette or 
Will be made known by some other 
means for general information. In this 
connection I will like to remind the 
IjOn. Minister that out of 18 crores of 
our voters, only a very small section 
reads newspapers. In this country a 
majority of people is illiterate. I think 
hiudly fpur to five per cent, of our 
I^p le  read newspapers. I,̂  therefore, 
want that a directive should be includ
ed, in this Bill to the effect that if not 
ih ê Ch village, then, at least, at every 
post office all the information intended 
igr the public in general should be 
£(Vall^bIe and. in particular, the inf or- 
rti^iO^ regarding the general elections 
^oula be chsseminated In each village 
through the agency of the. post master 
ccjî cerned so that the largest possible 
number of our people may know of it 
It; time. Sir, you are aware the mere 
Iclgal provisions do not solve the pur- 

The Government are given the 
powers to frame rules and regulations 
within the scope of those provisions and 
fln^Uy they are published in the 
Gazette. It is with regret that I confess 
thiat we get no time to read all the 
copies of the Gazette that are sup
plied to us. We have no information 
regarding many of the rules that have 
te^n framed so far with regards to 
the various legislations passed by us 
here. So when even the hon. Members 
o f, ParUament are unaware of them* 
the pedble in general_  can hardly be

____  to show any knowledge of
pjiem* A. copy, therefore, of aU the 
ndes and regulations, that are made
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and published from time to time, should 
be displayed at every post oflice so 
thiit^er lar^st, possibJ? number of v\w 
people may become aware of them.

itix t tfee issuii lijide  ̂ diiŝ liisioJi jiiiSt 
now is the qualificaticm  ̂th A t should 
fixbd for becoming Members of the 
St^te L^^latur^g or Parliament;
Prof. K. T. Shah had moved here a Bill 
to >̂i;ov̂ de-lor tl>c? quali-
flcatfdns for becoming Members of 
St^e LegislÊ tures, X h|td at that ’timt 
submitted that as far that issue was con̂p 
cernê J, we ĥ ive provided in the Clms^- 
tution that this constitution will giv« 
soolal, ĉonoittic artd political j&itice to 
all and will establish equality and 
fralt’ernity amoiigst them. To me the 
on^ qualification for a M^xx^r should 
be that he must have faitti ih thî  
dempcracy of India. Aljngwlth I h^ld 
that to allow such pfebple, who thoi^h 
rejfide ija India and beHeve in  hep Con
stitution, yet indulge in corrupt prac
tices )£Tpm becoming Members of the 
Legislatures is not free from dangers. 
Such people believe in the Cbmstilti- 
tion so to say, yet their very actipos 
arte against its spirit artd objects. T, 
therefore, sav with, force that Clause 
No. 7 embodies very important pro
visions, wliich, fact »1 .do npt want-to 
emphasis  ̂ too much o  ̂ you, I will, 
however, make* only one obserVatic®. 
It will not be proper to create such con
ditions â  m ay giVe hope’ to pe^pfo to 
become a Member of another l^isla- 
tul^ while holding’'m^bership Oi ait- 
other similar bo(^. Thereto a person 
who is a rtemb^p of isorhe ‘State Legis
lature, will be able to cootesit for any 
vacant saat of the Parliament and if 
elected, he m H  just r̂ ssign from the 
Stal!e Legislatures. It is I ^ink not 
proper 0̂ Ve him  the right of. duai 
representation. The only proper course 
open ta such a person is that'should  
first r^§ign from .one place and only 
then seek election from another. If 
it is uol dpne, thê a shall •j\ R^is^^ 
of capital and powfer In the country. 
Suppose â peufion holds memb^hip ̂  
a particular legislature and he stands 
for anothef leiislaturo and also con
tests the election, what will be the 
re«iUt^ The result will be in base tf 
his being elected to the Parliament, he 
will havfl̂  to resiisrfe from- that State 
legislature. A  fresh election .Will be
come nec^sary for that vacant seat. 
Thus, we shall have to arrange for two 
el(b(̂ tions for nothin̂ ?. I, therefore, 
thinki that; a person holding ihefnber- 
ship of a particular legislature, should 
be debarred fitom seeking election to 
another .'̂ imilnr body.

12 Noon

Mr. Deputy-Speaker: The hon.
Member ba£̂  already eitceeded his time.

Shri, S. N. Das: Sir, as my time is 
up, I wiK Ihi dbnclusioh iw  that the 
hgn, Minister should ĝiv? a thorough 
sdrutiny to this Bill and, as fat as pos
sible, should .so shape it as to give 
eqû il opportunities for doing publicity 
wprk to aU candidates. He should take 
care to see that a cabable candidate 
wli«a> opposed by a rich opppnent may 
not feel in any way hadicapped to 
arrange for proper xnibHcity oply Ipr 
want of funds. He may not feel any 
dil!!<*ultlea in educating the public 
opinion in his favour and thus lose the 
elfecliori everitually:* Fuil ’and adequate 
px:0-vision should, therefore, be niade in 
this Bill iî iichr should reduce the elec
tion expenses to. tbe. minimum possible 
arid thereby prevent the capable candi- 
da^s being defeated in elections solely 
for want of funds' Resources for carry- 
inp^ut publicity should be^mn^e ava&- 
able to all candidates equally, 

vv r ■] '• '■

^  ?TT*riT f ,

W T  % f  firtr
w ^  aprrfti w r  simz •p^' f

^  (fr <3n̂  1 ^  ^T*r»r |r

flTfr w  M jw r vr^rfarwr 
ftw  (B iH ) ^

^  »flT ^

i  fk! ^  Iff J? ^  ^  Tf

arRT :% «rnR t
fv fT;9TW ^  vnW

^eem blies and Councils) ^  
^  t ,  «5T ITT ?rh: Ir Prufir 

5T̂ f 5ft w  t  ^  *1?̂

i  I 5sr?t
t, OT

ffprr 11 ^
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ajV?: ?PP W TT t. ^
^  ^  5TCf i f  w m  \

^n?pr!: ^ 5  ^  vr qfl 

t  artr (Ministei*)
^  ^  ^  ^  f ,  ̂ ^  w

3̂ ^  «rc WfT ^  ft’Tf t

»TPT415T t’ 3^ ^  W
f t R ^  «rc ^  r|  f  ^

% «R ^  t| f  ̂
Ti’T t  3n*3T 3 T ^

VPJ5 W5T ^  ?RT % 3tP54 ?>T

PfSTW afhc W5c«T VK

^  I flpi ipn̂ T 1̂ t»
15T|f n̂nB?rT ft? Pbt ^  ^

1̂ ?r ^  ®TRT ^
% ftp ?<T ip? ^  Is 

VC % ^  JTf  ̂ »TRfr t,
TO ^  f*m VT % 
afhc TO % anrr «prt ^
Til <3TW fw  TT *T=»̂  it, ^  it, 

TTV '3t{ 3̂ %%

5*ii0 Ht»ff
^  TPT i^, ^  TPT ^

^  arr^ ot*r  «rr? ^rf^w

fiMjf ‘TT »rî  I wjiT r̂if 5 3ft
5*T ^  *R"T ^  I«4 '9'i(V*t^

sin: f  ^ n̂riTTi ^ fv «*r
<R am ^  <jfl ?fk TT rfk TTsrr 

I '3R?>Tii? >p?^t fti fn r r  

IT? ? % feRTT ^  PTSTW 
'ĴTPT ^  aftr f*BT # ?Rf 0T| 
% srf̂ <c 5nn% f, 5ft 4 ?r>TH?rr i  
. ftp f»TRT 1|̂ fiTRW afk 5f#?r 
^TPt m  ^icrr 1 1

ff|f t •  ̂ ^  i ftp 
wt»r f3R vr T̂T̂PiT ̂  vrf •nar
aftr 5ft ^  anr? % ^

5TRiTTJr i»W'?T 5̂T ^«ff
^  ^^1̂  *T ftMTT
Hif^^ I vRnhr

i t ^ i  arm^nf t, »T?

j[ ftr w  ^  ftrffRT

^  î*r̂  T̂TT t ft»̂ T TO <TTCT 
% f^<r <mt n  ftPRar

11 TO ^  vt ftr«yr «r
?T4i# fi?, TO ’K ftrwr »ftr ftp̂  
jq afrc %?t5y w  R̂T ^  ftnrPT ^ 
T?T WfT ftr ^  wtiT gft iri ̂  3̂ -̂
'tRt % Tpsr *TT ^  r̂ftff ^
^eft t, ft*nr vf t
afrc HWffI 3RIT ^  F̂TW ^ Wf 

t, Vf wr>ff <55̂  ̂ f̂ 5T an# 
^ f ^(-^, ffl ^  ̂ ft ftrrnr n xm
VT aftr ’ft ifi TO% r̂r*T

sTRft ftp 3nfti2»?rf % »n?T̂
sTRft I iTf anftnRiT ^  arra 3fr

W  5» TO spf yvaps' TO

WT ¥? 5%Tf̂  aftr |l
sf̂ lf t  flxvrtt arer vt ^

^  f ,  ^  ^  3Tift-

nrsTraft It JT̂f ?ft ![*n̂  ^
% tpp arr̂ jft n̂r
i  I fr r6  3Tif«n? jft^Hi ^  to^t sft 

% f̂*T# ̂  5̂ff r̂cfnr
iRTt f f  jftaRr t. W  ^

^  5jrf?«rr ^  t  ^  ^

VTfOT SPTI ^ t> Î*TW*MI W ifiTT 
^  «ft ftir jft'sr̂ T T?fi r̂pft, vs 
arrfirff sr# #  3ft arrsr ^  vr arrPn?
5PTT ^  H TO
vr Trr»T5, (Permits
& Licences) ?r ?r ftp̂ ft

^  ^  arrar i ,  ?ft «ft'T fTO
vr FT wr? ^  TcftTj^ 5yi?T^

aftr (authorization)
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W  iir^WiT ^  H fT> 'TW’ fr?̂  ^  

sft̂ orr-̂ T ^  3TW1 
JffI ^nw # ITS ?r<T f  I

St (ooiiKtitiienoy)

 ̂ 7Tf%<ff (Pollings) T?: 5Tt7
5Tt T? 5IT̂  f  rft Î f̂T a  

^  WTT ^ g>n I
msff n f3r?r % ^  tt  

»fsi?tr ;r^ f  >fi w  Vf 

?̂ynr ^ ?>»n i

?ft P55K ^-T^l ?>

r̂% ^T  r̂ffPT I

ft)T Wf’C'? dfwE%3r (corrupt 
practices) ?w?(n?y 
(Tllepal PracticeH) % ift Ptw 

t, Jifi »nn?: #' ifl syt#
^  r  aft’: ^  fw r f  n  ^  

»r# r  fsrsT ^  % 5roi 
^  ^  frf ,̂ arV< f̂T 

»TV?*rf ^ T;?T qfTT % fqWSTT 

fft̂ rr I n  ^

^?*rf Tr ?»T iri %5iftr5yf n  

3ftr sfTTt? ?t»lr

Tt ftr^r ^  3T*n! 5<ai t p i fft 5[f  ^
5f5 %■ f̂ fRJ»T?5 'Pl̂ m ?̂ TT f, 3ftr ^

flwr r*ff *T? 3n<K5%3r (ofFeuces)
«T(h:? % ^  it’ n'fV ^

5̂TT I  w  'tt: ?h ^
^6  ?'»ir ^ \\\  ^ r  5y»TMn:

% *Pi5TH SI 3Tr<5r %
iJTT?T ^Rn 3ft I  Jft m• C sS •

cn̂ fi ?rr ^ i t  v#irr
^  WrRt <1̂  f 5ft 5F̂
^  i  I «TŜ  ?ra ?ft sTm̂Rift 
TT sTfsjpr *T <Fr ^

:t' spTr farr t  ^  ^  ^  ’5^’?^
fTsfr w>fl I *twr# (Members)

arb: iT^?  ̂ (Agents) #*Rrr % 
Tit #, ^  ^  %

srr̂  #, rq7)5T;«T ? ^Nr

t sftr ^  >fl JTt«T̂ r g>f)
3|̂ 0 S jft T̂JTrTl ftr •̂fiŷ TTT % 

i I Pip: sft  ̂?r?r
TIT f̂l iTsfl 5Tf i I «ft?r
^  ^ SrfiT5T»̂  5̂r-T ^ ftcTr 5ft >fl 

ftm I 3R ?ft 7? ^  armsfr I 
>rf t fsff 3nR (a}>pli-

cation) t̂ tri ?T% 5ft fip̂ fl
% ? I 3fr T?T I  rft ?t?

^  ^  ^  ^  ^ r  I f r r  srw 

t ft?  ̂ %̂?P7 %̂TT Pp
ftrs ?t 3nr f  r̂ra?:
T̂̂ vt̂ r V̂ T̂T '*n̂

aftr ■?r̂  >̂T I sft f[
^  ^  jft'TTT % ?Tt f  »ft V̂̂ ITT 
^  |, ^  I
PtT *R>̂  $f«R^ ^  5J«ft t I

W % ir  % int ^ n'<^
% ? afk ? 3ft f  g?T ^  Pr̂ nw 
^  I ? ^  rr̂ rr t Pro )T 
^  »nn t ftr ^  >ft yftft’T (meet
ing) 3PT rT̂.' 3n«ftTTf̂ y (autho
rised) !T ?t 5T? cHT ^  arwiT ^  
R̂Tcft t ^  <̂̂ 5̂  (set

aside) fft̂  ^  i ^  Pr̂ rr t̂ptt 
3ftr --frjr ^ PwRy Pwt

STT̂TT 3T»R ^  fiRT^

(Printer) arrJTr 5Tnr ?RT?rr t 
tft 5T? ^
TfffffT I Vi f5r#<5T fv

^  ^  fo r  3rr [̂ i 
5̂ 5̂  sft̂ ft̂ r̂  3ft ’em »TiTT t J15 

5̂nft «Ft I

% ar̂ î rr sft aiiPsft 'frsr #’
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r w  TTTwrnr ]

11RWT *nrr t  TO 

*Tfw % ifriftoTT, JH vftnrr irr 

m JTT T̂ nJTT % ipflr

^  5TTf^ Pftit »m  4 aftr
IS fT  IPTT I  f v  I f f  ?pffi ^  ^ F « P V  

’T^ I #  arnr If f̂ Jlr?*T I t  

Tf n̂rrar n rf vr ?!Tr f3rr 

i  3HR afpr TO flf Ir r r  ?w ^  

PWTw HI TO ^  T? ^  w r  3mT»Tr 1 

anrr «rnr T?r ^  ?sri ^  ^  

fft 3HR JTf «jpr w fft arrr 
TO % f«wn> fWi$r?r<t ^ ; r  (Dis- 
iplinftry Action) ir̂

^  fifi irnr 1T5 ^
■jftr JTwrijar ^rr feir arm
fvA TOfftsrSTT •FT I 3r*TT ft’lT
?ft *?>*r w  fiT5 «PT ?%f5i;r
»rwnw ^pf*r 1 ^

TO fipffl vr ^6wsr

^  V ’W T fipTT T T  «!f%»rT I T O  ^  ^

wftf ar^sT (provision) t Pp

aft «ft»r TO f^«fT ^  ̂

fim w w T^ ITT TO vt r̂arr <t 
r̂wift I *T? TOT

^ T f f t  f t f  1?!%  ^  ?r M t  m
»nirTTO V T R  ^  f?TTT T̂T̂ T I

Jrtt TOF ^  ?rt ^  fit*T TO ,?IT5 W  

T̂T*T ^  TO ^  ^ n rr  <ft an^r >rr t o  

f t r w w  f t f a f i g v iO  ^ T O  3iT*r, 

%fiR s m  TO % ’Tnr TOir %

f^WfV ^^flfTOTT f̂?T

V T fen anror ?ft irf?T 5irr5?fr ^  1

9T?T 5TT (National
Flag) frr mwv t 4 Fjt̂ to

TO q^-rftp TO ^  ?T  ̂ #

(confnsion) ?tt « tot t «
TĴ f 3rr«TT SITOT *15̂  ^

Sf̂ TTTW ^  3Tftrf?TT ftwft ^  
I TO ^  arwrar Pc?Jt- 

TO ^TT (Religiovis Flag) % 
frr«r irr«r arnr ^  (Com
munal) JTT (Sec
tarian Flag) ^  5T> TO % snftn 
T7 ift !Tf̂ '*T f r̂r I *Tf

^  57 t3:iJ 3Tf5 sttt Ttrr ^

t *rk JTf ^  TOHir >t «rjff
'36 <.{p 5 ^
IT? aivft t Pf ^̂JfTJTST ITT TWJTO 
»s4>r ^  5T jnrtiT ftirr 'jitjt aftr
TO?r % ?TTO ^  »1imT
JT ^ 5 T  ^  I

^  IT? 3lf T̂?iTT f  Pff IT?

3ft SPWJT TOr t  iTt wy gimTafl
T̂T ^ ? T  TOT I  afrc T O  ^  » r f t f
arMt ^  ^  sr̂  Tj’T
f f W T  ?  I IT? ^  t  ^  W  * f
firmr^Fi' f̂ «ffT# vt t,
TOT ?*5T T̂ irflf 3TT̂  *Ft T̂OT 
<BiiT̂  jf^ ^ r  fsiTOr ft?
?T^ % flWT ^  ?r
^ r  art?: TO ^  ^  ^

TOr iT̂  f  TO ^  ^
*P T H  ?>»n I a m  3TW T O  ^  *P»T

VT TO ?ft arPT irttif 3wflTOIT 

?f?T *nr̂  I iT?̂  f»mr?ft«ST!|
% *Prsj*T ^  TO ^  ^<T Wr«T

! T ^  f t  v m  i  I T O m  T O  wtirlf 
tJr ift =sr#rfi ^  fr r̂5rnT3T 
mr TT̂ii, aftr T̂, fiT̂ r̂ ar\7 
TO 5%<TT, Ht TO ^  f f f w r ^ r f  

^  iT>flTO pfi r̂r?̂  I
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!srr?rr t, ^  ’ ft am 
“ffrw # ^  ^  ^  firr ^  f ,

5ft 4 5T̂  ^rrom j  ft? ^  5r«r f«sT

^  irrr f  ft? w  «Pr

’Tiff ?w;rr aftr ar̂  5ft art%^
>T^ t, 5J5T ^  ^  ^  ?pp̂ rr I

^  ^  f r  5̂rr *r
st̂ rr, ^  srrfin? ®Nr ^  t̂̂ CTfrr ^ 

w  ^  sRnrr f. it# %
ar?  ̂ ftr iTf ̂  »i7:yTr%y ^  
f% ?Rf ift ^  

(disqualification) 5^
ar̂ rWrr «pt ir%aw %
3iTt 3rr*T I ^  5  fip
3ft ?? §%?TT 5f, ^ «fk
3ft ^  arar tt??
5f, ŜT % M  am *Flr̂  ?̂TT 
»TM^ir #?fr 3T5r«r ^  zrr

# ^  snf2T5R (j»rovi
sion) ^  ?r#‘, dt 1̂  #

tr̂ TTR 5Tft || ?n?cjr ark f̂ fr 
fT̂ t# % 3T> ^  fsj%3r (princes) 
5ff T̂TS Tf aW't ^
Wf ?r<P̂  ^t, ^  ^  ^  W  ^ ’T 5Trf^

ffrirr srw, ?fr jt? ^ ?tnr,
wlil^ ^  ^  ^iT
nrcqsT f̂frw ?t-T H |̂5T f  •

^  R fr €̂1 ?5Tr
^ ??r cTC? ^  3TJr>ifffr3ft r̂, 5ft 
aTTJRftr ^
R̂T 5̂  «n? % TT 0tfr f̂l 

![iT «P? 3rr̂  t, ^  Tf

*f>T ^  tStV
w %  fiRT 5rf;np  ̂^>ti

aftr ^ h- ?>frr 1 
^  f% (Direc

tor) 'iTfiT (Corn-
150 PAD. *

pany) vr 5ft <tt >ft srf f̂fv 
an «rrar t ,  if? irrt ^ nm  v  ^•Tlf^^l 
ff|r ^  I 

W  % arftrf^? aftr >ft W  f*PnT

f t j f r  ^  « r w  ?ft srftn »«T h

f ^  *TT? w  ^^ftsii f^ w r sfftf 

3TF^?r *T¥ ?ft I W * T ^  ^nWRTT f>P w  
^ *̂fr I 5;?rCT ^ r*r

l > T r  ^  ^  W T  w n  I # < t 
^  IT? *r m  sricT ¥ t  ! T ^  ^  

?w?fl a ft r  ^  ^  VT ^  

^ r w r  I w  %  3T5yr«iT j i w
?fnr5r?if1 ifrr 1 1  JT ?miT?rr g  ftp 

^  ^  *n?fsflJT * r f f  3fi #  
vn i> t f t y s i i  %  ?rr«r a n ^  t t o  ^  

v n n r %  ? it> h  t w t  1 1 % fv » r  ^  jt?

■'fT̂ T̂T g  s m r s m i  %  5? ,

irf  ̂ swR ^  ?ft w
5 ? ^  v r  ? t

5Tpn ^ r f ^  I afV^ w  ^  a rw - 

5JT?Fcn JT? i  3 t » r  ? r*rff ? TJm  

(summary trial) ^  cr^
?ft isr? 5 r r f n «  

V T  ?5t 3 m r I ?Pfft ? f« T ^  t  P p  
^TJT î q  q ?  «t.nr ?> srnr I ? ¥  # > > r t  

«ft «mc 3TW ft? ?i>Rr 

^  5 T ^  5B?rwr ^>x f ^  arnr 1 s n R  

W  ̂ ffî 5T« (Special
tribunal) ^  5T̂? vl ^  ^
srrJT, K»Tfl ?W5? sTflT? 3r?R5?i
*pi ?r̂ 5 ^  arrr ^
(Finality) wr t  «fhc
IT? ^  ?w?rT % fsp 5Tnr3r f̂ ^  

fŵTT tn: «Ft ^

?T a n ^  I f^ r  %  ^
#,«P5y ?r (Local Boards) vi 
s(jr<jjT t ^  ?r*Tii  ̂*t5 W5?r^<f^
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[ «rf»?r ^  'OTTwrnr ]
^  ^TRTT ^  I 3 T T ^  T r

anrr ^ i f  f t  arra*ir ?ft a rw

^  I

WRT 3ft 15̂  ara VT»ft t 
p̂t̂ 5Tf€r % ?r«p«r ^  # i 

ait ^  5̂TJT isn rM  ^
flnft % Jiw# T̂ t| f, ’taJTRn 
(Chairman) ai>T 
^wrr I ?r*r« w »,*? v x

t  I 3fk Hf Ifft T.5J5 ^ ?, f»T.

mr ft rft ^
(B«‘ferenoe) ?t TW 1 

ar?t f('3Tf fr^ e
fsrr I 4 ?T*?fmT it? 

armT5ff % «w ^  ?ppn ^  arsff %
I 3T«w t̂*n fr 5T5

mwT *fR «PT ^  5rnr aftr ?'i iff
’WTB̂  VT ? ^  'f.tfrti ?RWT Wl*f I 

ft am gswft iRf ^  ^  WRT I 
^  ^  5T<lh^ ^  *̂IT

 ̂ ?ft ^  w  vt t
^  ^  Tin w I irft ?nni; 

^ ?nfi ^  ffi»ft f»iT̂  < ^ ‘t
*t ^m n  v r  ^  cr tf?r

frmi f aiVr 5T?f ?r ^
^  I IT

^  f% *1̂  3̂ilr ^  ^

% warnr cftn ^  ^t srnr i p t

^ftT feĉ pTHsr % ?f*^sr ^

1 1  ^ f̂ ftnrw Jft̂ ft-JIT
(Criminal Procedtire Code) 
sftr vfrVT (Ii diaj)
Independent** Act) % si 
%f5r*T (Section) ?r»rT ^  iPT | 
ftRR ^  55*# w q m ,  

ftR? afN: aiH JiWTfl f  aftr
t f f P f f  ’ W  ? f T ^  ^  I 4

w»rR?Tr  ̂ % nrw ^  arft?r 
vr-ft iT̂  f , art sRTWfT fff 
Ti*T f̂t 3T1FT?T Wl f%
n̂rnr jnT«nfr •tt itt# trwt ar̂ rŵ  

f̂ !j;5T?5 JTlf |t>ft ?ft ^  r̂w'T # 
?T*rft ?Tir5i ’ffr ^  st̂ rr wrfi?5 i 

T?r IT 3fr î wtfl̂ r jft?ftWT (elabo
rate proctMliiro) ^r »r«ir H «rff 
WfT «nrJi %TT ar<r >rftf aftt ^  
arntft’jff ^  WT % *jf>ifffr 
r̂s[»rr Ti»rT at ?H5  ̂ Prff ^ »r

srtr 3TPT fiWiIwr^A^H
(disqualificatioa) TW vr:

>̂t i>tf»i?r V>PT7
H r f t f T  f W l  I ip F  5TT^ ?ft 3n«T 

^ r»Tfi wi ^TaTi ’ <T 
7̂T % sranftr  ̂ 75̂
^  3IT VT ^1 *T rr n̂r 5n?ff ^ 

f*5FwrfepB%?nT TW f  3fVr 

!rT*R 3TPT % f 5 B t  ^  ^ i t >< 

H<̂ TTf3ft ^  3TfT T̂   ̂ 3T?t an Tt 
^  3TW*ft an̂ rnff Ir frr 

f t  W  *IK ^
«pnj5T ftv f  % «ri^ #  t  3TTT »r 

?> f w r  vT^r jj' I ^  

>T̂ >rr (election) «pt ^
î(t ^  ̂ ftnr IT
(Petition) ?nrc Jf ?ft ^  ?ft W 

it jf V̂>TT Pf ^  WSq
^ f » T  f  a r w f  f f f  f ^ T .f t

^  jptiTt'Tiffiff *r f̂i ^
pT#i?r’T (election petition) 

*̂ r K I XT f^«{5??r % T̂)*T#  ̂
rfr tPTT̂ *rftf 9ft»T ¥'-f % f̂5FT n 
7? ir-: ff« 3rrT»T m<ft ift
fT ar*r? ?>ftm 1 1

iT̂ f qf! aftr n̂r  ̂ -̂»r?r 
%  5 T ^  i t t  ^rt^WT %  « ^ * « r  ^  I q v
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Of course, if ut some pullinfi! station in 
a particular constituency some votes 
Ptili remain to be cast the declaration 
yhould naturally be held up. But, it . 
would not be proper, on that account, to 
withhold .the declaration at other places 
which have no connection with that 
particular place. Hence, the declara
tion should be made at the earliest 
possible.

Also, the rules that have been framed 
with regard to corrupt and illegal prac
tices are, in my opinion, too long 
and elaborate and some of them are 
such as are likely to give rise to multi
farious litigation, so that once one is 
involved in it, it would be difficult to 
extricate oneself. 1 am not in favour 
of such a chain of litigations being 
there. If illegal and corrupt practices 
are considered together it would be 
noticed that all the clauses of thia Bill 
from the appointment of the tribunal 
up to the time it finally decides a case, 
viz., clause 78 to clause 185, deal with 
just that subject. More than half of 
this law concerns litigation. I would 
submit there are so many tbii^s which 
greatly encourage litigation. The first 
thing that would encourage litigation 
is the rule which postpones a final de
cision in regard to nominations. Be
sides, the qualifications of the candi
dates and their agents can also form 
the subject matter of a petition. The 
agents are also expected to possess the 
same qualifications as the candidates 
themselves. Then, there is the provi
sion that oeiitions may be forwarded 
by post. It would have been better had 
there been some sort of restriction in 
that respect. This has been further 
facilitated by the fact that a man 
might send it along through someone 
else who might file it on his behalf. 
Then, as 1 have already mentioned, 
the fact that there are only two judges 
would make regular references to the 
High Court inevitable leading to pro
longed litigation. There may also be a 
case arising out of the qualifications of 
an agent and it is also likely to have 
a prolonged course. Then there is that 
long list of corrupt practices. Sub
clauses (1) and (3) of clause 124 relat
ing to the illegal practices, should be 
deleted. Under sub-clause (1) any un
authorised meeting may form a nound 
for the election being set aside. It 
should be deleted as also sub-clause (3) 
which provides that the omission of 
the name of the printer might also form 
a ground for the setting aside of the 
election. I would like to submit that 
this procedure must be omitted. This 
lengthy procedure would do nothing 
but increase the litigation.

Apart from it, I would like to sub
mit that it has been laid down that the 
Government employees, who are de

barred from taking part in the electionfi 
include the village watchman, the head
man, the patwan, the Sarpanch and the 
Secretary of the Panchayat. My sub
mission is that the set-up of the village 
society is such that if these persons 
are excluded then there would remain 
nothing in it. If they are to be debar
red then one thing should be done. 
Disciplinary action may be taken 
against them in case they take part 
in the elections but the election of a 
certain candidate must not be set aside 
simply on account of their taking 
part in it. If this thing would remain 
therein it would become very easy for 
the people to get any election declared 
set aside. Irrespective of the desire 
of the candidates they would take part 
in the elections and as a result of this 
recourse any election would be got set 
aside. There is no provision in this 
law as to the persons who would 
take part in this manner, would 

themselves be dismissed of punished. 
It should not be provided that sim
ply on account of their taking part 
the elections would be set aside. 
In my opinion if such persons 
should be punished or disciplinary 
would be nothing but serious in
justice.

So far as the National Flag is con
cerned, I feel, there is some sort of 
confusion about it. Parties may use 
their own flags, but nobody should be 
allowed to use the Government flag 
Besides this there should be a ban on 
the use of communal or sectarian flags 
also. This is actually a great handicap 
in our way of progress and this prac
tice is making a headway in our society. 
In order to curb this tendency it is 
very necessary to lay a ban on the use 
of sectarian and communal flags and 
nobody should be allowed to take un
due advantage of these flags. 1 like 
to submit that the law before us is 
such as may lead to a lot of litigation 
and the poor people can come to much 
harm through it. It is true that it also 
lays down certain disqualiflcgitions too 
but this would not help a poor person 
so much as the efforts to minimize the 
litigation possibilities or relaxing the 
rigidity of numerous rules and regula
tions etc. would help them. If these 
are reduced to the minimum the poor 
candidate would be much benefited. 
Merely laying down of certain disqua
lification cannot helo them much. The 
people of their own accord would not 
elect those who would try to influence 
them through unfair means and so 
there should be some provision in this 
Act debarring the princes and big con
tractors from taking part in the elec
tions. Except this, we welcome the 
Bill^that is before us. 1 wish that it 
may better be passed soon. It has been 
our constant desire that the electiooa
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may take place as soon as possible. 
Our leaders have so far been postpon* 
mg these elections on account of the 
demands made by the opposition parties 
and also to suit their conveniences. 
We desire that this law may soon be 
enacted but adequate care should be 
taken lest this law may contain some 
lacuna whereoy poor people may come 
to some harm as a result of this.

Shri YenkaAaraman (M adr^): So 
far as voting in a democracy is concern
ed, there are now two theories, one 
which regards voting as a right and 
the other which regards voting as social 
duty. If we regard voting as a right 
which may or may not be exercised 
by anybody, 9ertain consequences fol
low. If we regard voting as a social 
duty which an individual has to per
form to the State of which he is a 
member, then certain other consequen
ces must necessarily follow. We have 
iidopted in this Bill the first principle, 
namely that voting is only a right and 
it is not a duty on the part of a citizen.
I want to ask why this has been adopt
ed in preference to the other more salu
tary principle, namely that voting is 
a duty of every member of society. If 
you adopt this principle then, we will 
be able to avoid many of these clauses 
relating to offences, illegal practices, 
inducing them to vote, and so on. We 
will have only one provision, namely 
that every elector shall vote in l»i elec
tion and if he fails to do that, he shall 
have to pay a nominal fine or penalty.

dhri Meeran (Madrasi): Thexit they 
will not come forward even to glv^ their 
names. *

Shri VeiUiaiaraiiiaA: I wiii
my point first and then answer the 
criticism.

We are trying a great experiment in 
thib country in democracy. We boast 
not only here, but outside this country 
also that India is going to send 180 
million people to the polls. If that is 
so, why not take an equally progressive 
step of educating our own people by 
saying that it is the duty of every 
dec tor to go to the polls and ii he docs 
not discharge that duty, he will incur a 
iniall penalty? It is not very difficult.
In fact, if we publish through tom-tom, 
as they usually do in respect of every 
announcement of the Government in 
the villages, and tell them that it is 
Viieir duty to vote and that those per
sons who on account of reasonable 
causes arc prevented from going to the 
polls, can send in a slip of paper or a. 
form showing the reasons, I cannot see 
now It cannot work. There is a very 
great principle involved in this. In a 
cmnny whore education is small* ex-

perience must take the place of educa
tion. You cannot get experience unless 
you are put to the work which you are 
expected to learn. Many of our people 
have learnt very technical and intricate 
mechanism and work in a machinery 
largely by experience, by merely work
ing in that machinery, thou«h they do 
Mt know any of* the principles involv- 

in it. Ukewise, I want to bring 
this experience to bear on the other as

say that if it is made 
obligatory on the part of every pertoo 

yote, then, he will necessarily 
put himself the question, “Why should 

80 Md vote^or whom should I vote;
who is the otJUer man”, and so on. A

will be set in motion
he will be able, if 

not in the first election, at least in the 
second or subsequent elections, to judge 
for himself. As long as you leave it 
entirely to his sweet will and pleasure 
you are going to make him the slave 
of those people who come and induce 
him to go to the polls. You are fioing 
merely to make them get a wrong im
pression that it is the duty of the candi
date to make him go to the polls and 
noi his own duty to see that proper 
uien are returned to the Legislatui-eh. 
ine principle of compulsory votinc is 
very strangely opposed by the Com
munists. In France, when they tried
lo introduce comDuisory votî »̂, the 
Communists said, “No; the most zea
lous ^nd most e/Ticacious organiser 
should get the volo and the vaUer 
should not be compelled**, because they 
know that they had a band of 
tfiUjent orA^nisofs who would be 
able to pufljr̂  these people to the polls 
hy various friethods, and the other sec- 
ijon, moderate section 'haf\̂ \nothirjii 
to enthuse the people. Th6 fe^ult i.*;. 
the moderate section will not go to the 
polls; a well-knit organised body of 
ireuusts will to the polls and tW  
result is, you will be getUng in the 
Legislatures an opinion which is not . 
reflerted in the country at all. I give ' 
this warning of what has happened in 
other c-ountries. If you leave it entirely 
to the will of the people to go to the 
polls, and do not make them understand 
that It is their duty so to do, you will 
only Ix* laying these people open to per
suasion, sometimes coercion and per
haps intimidation also. Therefore, I 
would have very much liked if the hon. 
Minister had said that we have taken • 
great step in introducing adult i n n -  
chhe in feis country; let us go a little 
further and introduce compulsory vot
ing, with the result that these people 
may learn to exercise their rights and 
may leam that they have rlghis, first of 
all. It looks as thotigh they have got 
some privilege to confer on the candi
date. If you tell them that it is their 
duty to go and vote, they will realise



^  aWTWT aft t  W V T

tWHRT VT^ ^ I 5*̂  ^  ^
Pp ^  53TW TW |>Tf I ?*T ?fl

t  Pp arw 
?r IF? Rt ’srnr I % r »tn  f?r 

^  fw ft^ ’TT<t % fTTlT 

arfwnsr aftx ^PwT
% ftUT 3T? ?PP ITl'^ 5T ^ 8TT̂  t I 
f«T <ft t' PP ^  ^
«Pi^ 1ST ^  ^ r r  ?t ^  ^
^  !T ?> ftp H irf frni5 w?r 

T!T art«T ftr r̂ Pp ^
'Tfi  ̂ I
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(English translation of fhe above 
 ̂ speech.)

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): The Bill that has
been presented to us is of a special 
nature. Other Bills too come before 
this House, Members express their ideas 
about them, move amendments of which 
some are accepted and some are iiot 
accepted, and in this way the matter 
ends there. But so far as this Bill Is 
cnncerned, It has an intimate relation 
with our life and everyone among us 
who is present here thinks that if 
anv defect or any other thing is left 
out then we may not be able to set up 
this House and the States* Legislatures 
and Councils properly, and such a 
thing may cause a grave harm to the 
country. So far as the aims and ob
jects of this Bill are concerned there 
rannot b^ two opinions about them 
Its aim is that our elections should be 
free, impartial and unfettered, and on 
this point there cannot be any differ- 

of ooinion Onr Government aims 
nt it. The hon. Minister who has in
troduced this Bill has emphasized this 
very point and all the hon. Members 
t->o who have spoken on this Bill, have 
(lone so only with this very purpose 
in view. They have placed their sug
gestions before the House so that this 
Act should become a fool-propf one 
and free, impartial and unfettered elec
tions could be held. When all of us 
have a sinprle purpose before us, I do 
not understand 3 3 ^ 0  what is there 1 
on which we should TTave lengthy de
bates except this one motive that we 
should sit together and adopt a pro
cedure which may seem to us most 
befitting. And If after this there re
mains anything which is debatable and 
pn which there is some (JifTerfnee of

opinion, then we ihould only keep all 
the suggestions and opinions given in 
that connection before us and should 
try to arrive at a fair decision. There 
are many suggestions which have been 
submitted in order to facilitate the work 
of the Government and I am of the 
opinion that y^u should give full con
sideration to these suggestions. When 
on the one hand we say that our aim if 
to have free and fair elections and on 
the other we impose various restrictions 
on them, I feel that our aim of Impartial 
and free elections is thus nullified; 
there is little doubt in it. I myself 
like that the persons who have some 
Influence in the Government and who 
may be in a position to take imdue 
advantage of this influence, should 
have no place in these elections. It Is 
essential to place restrictions against 
such persons. But I see that this princi
ple is being placed before us apart 
from the section which covers the de
tails of the disqualifications. Without 
understanding this section fully and 
without giving due thought to it if we 
f?o on with this presumotion that the 
big capitalists who can have power of 
money at their back and those who are 
connected with the Government and 
can influence the elections unduly 
should never be allowed to participate 
in the elections. Then many more 
things too which come in the sphere 
of disqualifications can be said in this 
connection. This condition of disquali
fications which is laid down in the Bill 
does not pertain to the big contractors 
and the capitalists only who can bring 
some ofilcial influence in the elections, 
hul the most, commyn men of ♦he
country are involved in it also. The 
nrf-‘sont economic set-up of the country 
is out a creation nf this very Govern
ment. They have created such an order 
and this too because of the fact that 
they could not help it. It was needed 
to have such a planning. Under the 
present economic set-up of the coimtry 
all the persons, big or small, are In 
one way or the other connected with 
permits, licences and the like. And so 
if w e do not allow these persons, who 
are concerned in one way or the other, 
with these small permits, licences, 
authorizations or the like to take part 
in the elections, then I fail to undeiv  
stand as to who can participate in these 
elections. By particioation T mean that 
he rannot be a M em ber of this House 
or of the States’ Legislatures. So  ̂
submit that if would Hp ouitc im oro- 
ner to impose any restrictions partain- 
ing to the di.saualifications such as this 
on the candirfates, under the present 
cm nom ic set-up which has been created
l̂ y the Government themselves because
ihov 1̂ ''̂  m̂uiH nr't hel'̂  it* tbi*̂  is ne«rlv 
Impossible to do. Certainly I shall 
have no objection if the hon. Minister
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frames a seoarate law or keeps a cer- 
♦a?n provision in this Bill oertaininff to 
these big contractors and capitalists 
who can really bring Influence of this 
sort on these elections. Similarly it 
would be quite proper if all these big 
princes, who may bring some sort of 
influence in the elections, would be 
covered by such a law or a provision, 
because their participation too would 
make the holding of impartial elections 
very doubtful.

I would therefore submit that we 
must properly analyse all the factors 
that constitute a disqualification in the 
matter of the elections and arrive at a 
definite decision as to what activities 
are to be held taboo and what not. I 
find that one is disqualified even if one 
comes to be appointed the director of 
a company. I do not think this would 
he proper.

The hon. Minister has also made the 
suggestion that the disqualification 
need not apply at the time of the elec
tion but that a resignation mif^t be 
demanded later on if necessary. I fail 
to understand what would be the good 
of it. There would be another ele^ion 
but what would be the position then? 
I do not think that would be a good 
remedy or solution.

Another question Is that of nomina
tions. I think on that point too the 
hon. Minister h?»«; ola<*ed his views 
bpfore the House at great length. I 
would, however, sav that this question 
of nomination should be settled before 

elections. Thus we might adopt 
some sort of procedure resembling a 
summary trial. Then alone can this 
task be ncromnlisbed in a short period. 
A time-limit should also be prescribed 
within which the decision must 
be given. If. for instance, some 
sort of special tribunal could 
be appointed acting like a 
court holding a summary trial you 
ran have a xiuick disposal as also bring 
about a finality. It can thus be en
sured that an election is not set aside 
on the mere ground of a faulty nomi
nation. There is some law in Madras 
relatincf to local board« which rontains 
such a provision. In my opinion, it 
does not go far. We might, however, 
have some provision on these lines.

Another subiect that I wish to refer 
to relates to the tribunals. The pro
posed tribunals are going to consist of 
two judges onlv. one beinff the Chair
man and the other the ordinary mem
ber. I think this would be improper. 
Tt is also provided that in case of a 
difference of opinion a reference may be 
made to the High Court. Whenever 
fhere will be a difference of opinion 
rcfeitncf wowM be mtwJe the High

Court. I do not think these matters 
would be decided easily by two Judges. 
It would be better to raise the number 
of judges to three and to provide that 
the majority decision shall prevail. Of 
rourse if there be any point on which 
they seek to obtain the opinion of the 
High Court they micht make a refer
ence to the High Court on that point 
and obtain its opinion. Then alone. I 
think, can we have quick decisions, for, 
otherwise, the provi.sions. as they stand, 
leave a lot of scope for litigation and 
proceedings nre ant to be very much 
prolonged. I would, therefore, propoie 
that the number of iudces be made 
three instead of two TThere is one 
thing more I wvish to soy in regard to 
the tribunals. Big sections of the Code 
of Criminal Procedure and the Indian 
Independence Act have been made 
applicable to the tribunals which would 
provide sco»̂ e f^r l̂ 'nethv depositions, 
lengthy cross-examinations and similar 
other thinrs with the result that these 
cases might drag on for months. I 
think that no  anneal lies, since
the court not exore.ss its opinion,
since the tribunal would not have to 
go into all the details, there should be 
something like a summary trial board. 
The elaborate procedure that has been 
provided bound to ho lenirthv and 
whenever n poor mnn of small means 
would have to fight it out with a man 
of wealth hr would be ruined. In that 
case your efforts to save him by means 
of the provision relating to disoualifi- 
cations would prove to be of no avail. 
On the one hand, you are laying down 
certain disouflliHcations in your an
xiety to see that poor candidates are 
not harassed by rich people, that such 
people are kept ofT ?»nd prevented from 
defeating them, while, on the other 
hand, by introdnring s»»h provisions 
vou are encouraging litiffation, so that 
the wealthy people would be able to 
have an easv win acainst them. I wish 
to say two thim?s in rcczard to the law 
proposed by you on that subiect. There 
can hardly be any election matter that 
may not give rise to en election peti
tion. Hence. I would submit that 
lengthy codes should not be made appli
cable to the proceedings arising out of 
an election petition and coming up be
fore the tribunals, for otherwise the 
poor candidates would be cauffht up 
In the labvrlnth and ruined, for 
wealthy people are shown considera
tion everywhere

I wish also to say something wlttf 
regard to the declaration of tne re
sult of an election. One of my frlendp 
suggested yesterday that so long as 
all the elections nre not over the results 
should not be declared. To me that 
wundy as a totally wrong procedum.
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that they have got certain obligations 
to discharge and that it is not the func
tion of the candidate to come and take 
him to the polls, but his own duty to 
the State of which he is member. 1 
would like the hon. Minister to accept 
the amendment which I have given 
notice of, namely that voting should be 
compulsory in this country.

. My hon. friend Mr. Meeran said, how 
is it possible to educate all these people 
who will not even go to the poUs?

Shri Meeran: I said they will not 
even give their names.

Shri Venkataraman: You are not 
going to teach them. You simply tell 
them, you will have to pay a fine of 
eight annas if you do not vote. That 
is a greater teacher than all your per
suasions. You want to keep them abso
lutely and for ever in ignorance; you 
want to take advantage of their ignor
ance and backwardness and say that 
they are backward and therefore let 
them rt laain backward. If you want 
to educate these people, if it is your 
object that these women also are made 
progressive and understand the spirit 
of the time and learn to participate in 
the activities of the State, then it is 
your duty to tell them that it is an 
obligation on them to go to the polls 
and cast their votes. They have to be 
made to realise that they have a duty 
to perform. How many of our laws 
are enforced by compulsion? How 
many of our day to day activities of 
life are regulated by compulsion? How 
many of our illiterate men and women 
understand all these laws that govern
ment activities? ‘ All the same they are 
being observed. Similarly I feel that 
this proposition will be to the utmost 
good of the poor and illiterate people 
of our cotntry and they must be made 
to feel that it is a duty to vote. There 
should be a penalty imposed—a nomi
nal penalty—may be only an admoni
tion in the first instance. But I have no 
doubt that if not at the first election, 
at least in the second and subsequent 
.elections they will learn to exercise 
their right properly. I therefore urge 
that this principle should be accepted.

There is another thing which I do not 
understand. In clause 3 of the Bill it 
is laid down that a candidate to the 
Council of States should be a resident 
of the State concerned, but a candi-

• date to the House of the People need 
be resident only in any Parliamentary 
constituency in the country. I fail to 
see any reason for this distinction be
tween the two. If there is any I hope 
the hon. Minister of Law will clarily 
the position and tell us the reason why

*150 P.S.D.

this distinction has been laid down. 
Clause 3 says:

*'A person shall not be qualified 
to be chosen as a representative... 
in the Council of States unless he 
is an elector for a Parliamentary 
constituency in that State...**
Shri Syamnandan Sahaya (Bihar): 

Because it is the Coimcil of the States.
Dr. Ambedkar: Yes, that is the 

reason. And the other is the House 
of the People.

Shri Venkataraman: But a person 
belonging to a particular State may be 
resident in another place and he should 
not be disqualified from standing as a 
candidate because he is not resident in 
that State. Take, Sir, your own case. 
You have become a resident in Delhi 
and s'j you will not be able to stand 
for election in your own State, since 
you are not enrolled in that consti
tuency.

Mr. Deputy-Speaker: If I am not
in touch with my constituency, why 
should I stand as their candidate?

Shri Venkataraman: Sir, as I said, 
this point has to be considered.

Mr. Deputy-Speaker; And regarding 
people employed here and Ministers 
and others resident here, there is an
other provision in another Act exempt
ing their residential qualification. 
Otherwise If you stay away beyond 
the period of 180 days you do not have 
the privilege of the representation.

Shri Venkataraman: If that is the 
argument, then it should apply in the 
case of the House of the People also. 
And if it dose not apply to the House 
of the People, then it should not, I 
submit, apply to the Council of States.

Shri Sidhva (Madhya Pradesh): Is 
it said that a person resident in Delhi 
cannot be a Member of the Upper 
House of Parliament?

Mr. Deputy-Speaker: He can re
present only his area. If he Is working 
here and is resident here, he cannot 
represent any other place, for example, 
Madhya Pradesh or Uttar Pradesh or 
any other State.

Shri Sidhva: And what about the 
House of the People?

Mr. Deputy-Speaker: This does not 
apply to the House of the People. He 
can stand for the House of the People 
from anywhere in the country.

Shri Venkataraman: Mr. Sidhva is 
evidently perturbed over my interpreta
tion, because it would affect him per- 
a o n a l i y .
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The next point 1 would like to take 

up is whether the validity of the nomi
nation should not be concluded as a 
preliminary to the election. Reference 
was made by the hon. Minister to the 
Madras Local Boards Act. I am fami
liar with the elections under that Act. 
There, there is no provision insisting 
that the election of all the members 
to the local board should take place 
at the same time. Elections are held 
at different times and each district 
board holds its election at a different 
time. Very often it is not a question 
of party but a question of the indivi
duals concerned. If you introduce the 
same principle of questioning the vali
dity of the nomination as a prelimi
nary issue, very serious consequences 
will follow.

Under clause 28 of this Bill 14 days 
allowed for nomination, seven days lor 
scrutiny and three days for withdrawal. 
It is at this stage that a petition will 
have to be filed questioning the vali
dity of the nomination accepted. If 
that position is accepted, then any pro
ceeding in a civil court.......

Shri Alagesaa (Madras); Soon after 
' the scrutiny of a particular nomination 
is over he can file the petition.

Shri Veakataramaii: It may be that 
a candidate whom you want to chal
lenge may withdraw. So you must 
allow those three days also, Only after 
that can the person think of filing a 
petition. Only when the final list of 
nominations is published can any per
son who has an objection to a candi
date file a petition in the court.

Sbri Alagemm: He need not wait 
till the last date of withdrawal.

Shri Venkatarmmaii: It is only fair 
to allow him to wait till the last date. 
You should not ask him to spend money 
on an infructuous proceeding. If that 
is done, you will find that the proceed
ings will take at least a fortnight, be
cause the normal rules of procedtire, 
however rudimentary, will have to be 
undergone—affidavits, counter affi
davits will take time and reply affi
davits filed and thereafter sending for 
documents, etc. will take time. You 
cannot dispose of a case without going 
through the procedure. If that is done 
I am afraid the elections in a number 
of constituencies will be held over. In 
the meantime the results of the elec
tion in the other constituencies will 
be Dublished and they will to a large 
extent oreiudice the election in those 
other constituencies where the elections 
have been withheld. I am aU for hav
ing elections at the same time.

There is another reason why the 
rule embodied in the Madras Local 
Boards Act need not be followed. I 
may have an objection to the nomina
tion of a particular candidate but see
ing that he has been returned by the 
suffrage of the people, I may not like 
to press my objection. After the elec
tions, inaybe a number of petition# 
may hot be filed, which otherwiat 
would have been filed at an earlier 
stage. I think the rule as contained in 
the report of the majority of the Select 
Committee is very salutary and I would 
very much urge on the Minister not to 
yield to any suggestion for change. It 
will lead to elections being postponed 
in areas with the resultant very seri
ous consequences. It will prejudice 
the elections when actually they take 
place at a later date.

As regard the question of Govern
ment employees the hon. Minister said 
that he cannot make a distinction be
tween mamuli karmachari and bade 
karmachari, because it is very difficult 
to make such a distinction. There are 
industrial employees, employees of the 
Government in industrial establish
ments and also Government servant! 
employed in civil administration. I 
have no sympathy with the proposition 
that the employees in the civil adminis
tration could participate, canvass or 
carry on such activities. But I would 
strenuously urge that those who are 
employed in Industrial establishments 
should not be debarred from canvass
ing. The distinction between the em
ployees in industrial establishments and 
the employees in the civil administra
tion has already been understood and 
adopted by the Law Minister and your- 
selt Sir. On the Labour Relations Bill 
when we had to discuss the question 
of the rights of the indu^ial em
ployees to go on strike or to form trade 
unions, we said those Government em
ployees who are civil servants, in the 
sense that they were employees on 
the administrative side, will have no 
right to form trade unions, but Uiose 
employees who are employed in indus  ̂
trial establishments will have that 
right. Likewise in the Trade Unions 
Bill the hon. Minister was the Chair
man of the Select Committee and he 
accepted that principle. I very strongly 
urge on him that that distinction should 
be incorporated in this Bill also so 
that employees in Government indus
trial undertakings are not debarred 
from carrying on the activities which 
will legitimately be part of trade union 
activities. I may stand for election in 
a constituency and it may be that some 
members of the trade unions with 
i«*lch I am associated are working in
Government industrial establishments.
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If m y trade union cannot work with 
me, how can labour progress in this 
country? It cannot grow at alL There
fore, my submission is that as regards 
Government servants you must make 
a distinction between the industrial 
employees and the employees in the 
civil administration.

The entire Bill has been framed, and 
particularly clause 124 has been fram
ed, on the basis that it is the indivi
dual who is going to contest and not 
parties. The hon. Minister referred 
to the rule framed under the 1910 Act 
We have travelled a long, long way 
from 1910. At that time they were all 
individuals who contested and there 
was no problem then. Now we are 
contesting elections on party basis and 
it is the party that will have to go 
round and do propaganda. A party 
cannot go and do propaganda saying, 
“Vote for Congress, vote for Liberal 
Party, or vote for Labour Party”, with
out stating who is standing as a candi
date of the party concerned. But the 
moment that information is given it 
becomes an illegal practice. Even if 
there is a precedent the time has come 
when it should be changed.

Prof. Ranga (Madras); What is the 
position in England?

Dr. Ambedkar: It is the same as 
in the Bill—there is no departure.

Shri Venkataraman: Again in sub
clause (3) of clause 124 you have said 
that the issuing of any circular, pla
card or poster having a reference to 
the election which does not bear oa 
its face the name and address of the 
printer and publisher thereof, will be
come an illegal practice. The easiest 
thing for an opponent to do is to issue 
a circular on behalf of his opponent 
without the name of the printing press 
and this man would be disqualified.

Mrc Deputy-Speaker: Uhless the 
candidate is a party to it he will not 
be disqualified.

Shri Venkataraman: But the clause 
as it stands will make it an illegal 
practice. It is hardly fair to any candi
date.

With regard to clause 123, **Minor 
corrupt practices”. I was telling nwr 
friend, Mr. Santhanam that if he stands 
for election and some station master 
in some out of the way place tells a 
man, “Go and vote for Mr. Santhanam”, 
he becomes guilty of a minor corrupt 
practice. This is a very anomalous 
situation. Under clause 122(8) if thtt 
same thing is done with the consent or 
connivance of the candidate, his agent, 
etc. then it becomes a major corrupt 
practice. If with the connivance of

Shri Santhanam a station master goes 
about saying that people should vot« 
for him, X can understand that U is a 
major corrupt practice, but without his 
consent and without his connivance, if 
he (the station master) canvasses for 
him then it becomes a minor corrupt 
practice. This requires modification 
and I am sure the hon. Minister will 
bear it in mind. •

Shri Sonavane: I rise to support the 
Bill and congratulate the hon. Minister 
of Law and the Select Committee for 
bringing out this Bill and incorporating 
so many provisions with thought and 
care. I also wish to thank the hon* 
Members who have appended minutes 
of dissent for the points that they have 
brought out.

I will not repeat the arguments al
ready urged by others, but I shall con
fine my remarks to the provisions relat- 
mg to reserved seats. Before doing 
so, I wish to voice a small grievance 
that the hon. Mijiister of Law and the 
hon. Minister of State for Parliamen
tary Affairs did not include representa
tives of the Scheduled Castes and Sche
duled Tribes in the Select Committee 
adequately and some of the points r®* 
lating to these people have gone un
noticed.

An Hon. Member: What about the 
Chairman of the Select Committee?

Shri Sonavane: He was there as 
the hon. Minister in charge of this 
Bill. I only wish that if some of the 
points are made as regards these 
castes, he will try to accommodate 
them. I hope he will keep an open 
mind.

I am really glad that in clause 4 the 
Scheduled Castes have been appro
priately given the rights to contest any 
reserved seat for the House of the 
People by a Scheduled Caste candidate 
of any State. But when I see clause 
5, I find that this provision has not 
biaen included in respect of the State 
Legislative Assemblies. Under clause 
5(a), to be a member of a reserved 
seat, a Scheduled Caste or Scheduled 
Tribe candidate must belong to that 
State’s Scheduled Caste or Scheduled 
Tribe list. A Scheduled Caste man 
from one State is not given the right 
to contest a reserved seat in another 
State, This is unjust. If this pro
vision is retained, a Scheduled Caste 
man cannot migrate from one State to 
another for settling permanently and 
he will have to restrict himself to his 
own State. I made this point on the 
last occasion when I spoke and I feei 
the same provision which is contained 
in clause 4 may be extended to clause 
5. To take a concrete case, suppose I
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>rant to contest a seat in Delhi. I am 
a Scheduled Caste in Bombay, but no4 
In Delhi. Because my nanne is iiot in 
the Scheduled Caste list of Delhi. I 
will net be allowed to stand under the 
provision of clause 5(a) to contest a 
Delhi seat. If I intend to migrate or 
come over to Delhi and settle down 
here, I wiU los  ̂ all the rights under 
the Constitution which are given to me 
as a Scheduled Caste in Bombay. There
fore, I want to bring this to the pointed 
attention of the hon. Law Minister and 
leel that he would accept an amend
ment in this behalf and extend the 
same provision as is contained in clause 
4 to clause 5.

I come to clause 58 which lajrs down 
the manQer of voting at elections. The 
clause reads:

“At every election where a poll 
is taken votes shall be given by 
ballot in such manner as may be 
prescribed, and no votes shall be 
received by proxy.”

The manner of voting is to be pres
cribed by rules under the rule making 
powers under clause 167. I feel pro
vision should have been made in thig 
Bill in describing the procedure by 
which votes are to be cast. When 
this matter has been left to the Central 
Government to be regulated by rules, 
I  thii^ those rules should be brought 
before the House for consideration and 
jcrutiny.

Then I come to the method of voting 
as laid down in clause 62, sub-clause 
< l ) of which reads:

“In plural member constituen
cies other than Council constituen
cies every elector shall have as 
many votes as there are members 
to be elected, but no elector shall 
give more than one vote to any one 
candidate."*

This lays down the principle of dis
tributive system of voting. Wherever, 
in plural member constituencies seats 
are reserved for Scheduled Castes or 
Scheduled Tribes, the way in which the 
votes would be cast should have been 
made clear and a provision should have 
been made to this effect in the Bill. I 
do not know whether the votes would 
be cast by the electors by method of 
writing crosses or by issuing slips to 
the voters to be deposited in the ballot 
boxes. Nothing is clear from the pro
visions and a lot of doubt is left in 
onê s mind, particularly in my mind. 
I have failed to understand, and I do 
not find any provision anirwhere in this 
SOI as to what procedure or what

method would be adopted and which 
would be the best suited in the circum
stances. Whether this method will be 
the same throughout the States or whe
ther it will diner from State to State 
is not known, and no clue or hint has 
been given anjnvhere in the BilL If 
this point is to be left to the Govern
ment under the rules to be framed I 
think it will not be correct. Even if 
the procedure is to be laid down under 
the rules such rules should be placed 
before the House.

I will illustrate my point; there are 
different systems iti diflerent States 
as regards the method of voting!. Parti
cularly, in Bombay for long we have 
followed the method of marking cros
ses to indicate our vote to a particular 
candidate. This method is that a bal
lot paper is there with the .selected 
s3nml>0ls of the particular candidates 
and with their names below, and 
against these a vacant coliunn is pro
vided where a voter is asked to mark 
a cross. Whether under a cumulative 
or distributive voting, this is the system 
followed in Bombay State and it has 
worked very efficiently and quite suc
cessfully too. I do not know what 
system or method is followed in other 
States and what are the ad
vantages of other methods of 
casting votes. We must also 
see whether any method of casting 
votes other than the marking of a cross 
is advantageous or not, or what ille
gal acts or malpractices could be taken 
recourse to if a practice other than of 
marking crosses is followed. It would 
be for Members of the House also to 
suggest what method should be follow
ed in the General Elections.

I have got a lot of things to state. 
If the method of marking crosses is 
followed I think that will be the best 
one and it will not lead to any malprac
tice or any other underhand dealings. 
In Bombay State, as I said, this method 
of marking crosses has been followed, 
and followed successfully, and even our 
ignorant and illiterate voters who went 
to the polls have marked their votes 
as efficiently and as correctly as anjr 
other educated persons. Therefore, if 
this method is followed throughout 
India I think this will bring good and 
better results than any method of 
coloured boxes or coloured slips which 
give rise to manipulations and even to 
black-marketing in those slips. Row 
can one search the pockets of a voter 
when he goes out of the booth if. he 
goes without putting those slips in the 
boUot Boxes? I shall take a concrete 
case ol a constituency where there are, 
say, four candidates for two seats. A 
vot^ is entitled to have two slips. It 
this method is followed throughout the
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elections, a voter with these two slips is 
'Xaquired to c.ast those slips, one in a 
box tor one candidate and the other 
in another box for another candidate. 
Under tbjBse circumstances when ho 
goes to the booth, and when the man
ner ot voting is a secnit one, then 
nobody would be able to see whether 
the voter has actually dropped those 
slips in the ballot boxes or not. For it 
anybody is there to see when the voter 
drops the slips, then the election woula 
not be a secret one. Therefore, my 
point IS this that without any provi
sions in this Bill wr an- î ot in a posi-* 
lion to give our opinion U5; to what 
method of voting should be adopted in 
this election. It these provisions relat
ing to the manner and method of voting 
are left to the rule-making power oi 
Government, and without I nose rules 
themselves coming before the House, 
the Members will not be in a position 
to give their opinion as to the best 
method of casting votes, I also do not 
get any clue in this Bill to that effect 
and I hope the hon. Law Minister will 
be pleased to throw Uuhi on this poiut. 
In a multiple constituency where there 
is a reserved seat, I want to know how 
a voter is to cast his vote for a candi
date who is eligible for the reserved seat 
and the other to a non-reserved seat. 
We do not know how that elec'tor is to 
cast his vote. In the absence of these 
provisions, it has become very difficult 
for us to follow the provisions regard
ing the manner and method of giving 
votes.

1 P.M.
The next point I would touch upon is 

contained in clause 64 which deals with 
equality of votes. In case of equality 
of votes, I would like to know what 
should be done. 1 do not like the princi
ple followed in this clause that if there 
are an equal number of votes the Re
turning Officer shall decide between 
those candidates by lot. That does not 
seem to me to be a happy way of decid
ing that matter. It should be that if 
both the candidates aeree to this princi
ple and give a written statement that 
they are willing; to submit to this lot 
system, then I would have no objection. 
But, if compulsion is made under this 
clause, I feel that it is not a happy 
one.

Shri Sidhva: What should be done?

flUirl Sonavane: 1 think the ordinary 
proeess of law should be followed.

There should be re-election. When 
persons spend such a lot of money.....

Mr. Deputy-Speaker: Even in the 
next. election if there is equality Of 
votes, what happens?

Shri* Sonavane: That eventuality 
may not arise. If the candidates agree, 
then that procedure should be followed 
and not otherwise. That is my point; 
otherwise it would be a compulsion on 
them.

Lastly, I would refer to the speech 
of Shri Deshpande who said that all 
the dacoits and blackmarketers should 
be allowed. He also asked whether this 
was quantitative or qualitative demo
cracy. I do not know what he meant 
thereby and what ?ype ot democracy 
he wants. Probably he prefers qualita
tive democrafy, that is a democracy by 
a lew sections which according to him 
have quality. Probably, he is also sorry 
that adult franchise has been given. I 
feel that he should not grudge to the 
people of India the right to vote irres
pective of their number. I also feel 
that Prof. S. L. Saksena should not 
make a distinction between a bullock 
cart and a mechanically propelled vehi
cle If he has objection to the use of 
any kina of vehicle, I can understand 
that but his preference to a bullock 
•'’art is unundersUindable. If convey
ance of any sort is bad, I should wel
come it but this distinction that he has 
made is unjust. With these words 1 
hope that Dr. Ambedkar will consider 
my views on clause 5 and try to do 
something in the matter.

Shri Sidhva: What is the pro
gramme tomorrow? Will the non. 
Minister reply?

Mr. Deputy-Speaker: I hope so.

Shri J. R. Kapoor: The residuary 
Members will speak*

Mr. Deputy-Speaker: It all depends 
upon what will happen then. The 
Cbair cannot rule out anything, but if 
there is a motion for acceptance of 
closure, it will accept it.

Shri Sidhva: Let us go on merrily.

The House then adjourned tlH Half 
Past Eight of <hc Clock on Saturaap, 
the 12th Afav, IWl.
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